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LOK SABHA

Tuesday, Apnil 14, 1858/Chaitra 24
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mg. SeEAxER 1 the Chair)
ORAL ANSWERS TO QUESTIONS

Publication of Speeches and Writings
of Netajl Subhas Chandra Bose

(8hri 8§ C Samanta:
. Shri Subodh Hansda:
1802 < Shri Bhakt Darshan:
Shri D C Sharma:

Will the Minuster of Infermation and
Broadcasting be pleased to refer to
the reply given to Starred Question
No, 1040 on the 16th December, 1958
and state

(a) the progress that has been made

(b) whether the West Bengal Gov-
ernment has been contacted in the
matter; and

(¢) whether the members of the
Azad Hind Army who are at present
alive, rendered any help in the
matter?

11204

Shri 8. C. Samanta: May I know
why so much time is being taken, as
this was thought of very long ago?

The Minister Information and
Broadcasting ., Keskar): The
actunl work hes been taken up only
recently and delay is inevitable,
because we would like 1o have as
many as possible of the speeches
which he delivered outside, and they
are not 50 easy to get. That is the
reason for the delay,

s Aifey e - WX aE ¥
T F MR B A CF AT W AT
firar oo e & s gy | ot o
feer &Y wite wiofy s ferdy S & o
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Shri Hem Barua: May I know
whether any contracts with the
forexgn countries which he wvisited
during the last World War are bewmng
established and whether any materials
are obtaned from those foreign
sources about his life and work?

Dr, Keskar: The Editorial Board
18 1n contact with West Germany and

. Japan and I think they have been

able to get a few speeches, but we
would like to have more,

Shri Prabhst Kar: May I know
whether all the speeches including
thecm&wuﬂnlma.wﬂlbeimlud-
ed in this collection, because of its
historical background?
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Dr. Keskar: I will not be able to
say what speeches will be published
and all that; these are details which
it will be very difficult for me to
answer

Shri 8. M. Banerjee: May I know
the composition of the Advisory Com-
mittee and whether any member of
the family of Netaji SBubhas Chandra
Bose hat been associated wath this
Committee?

Dr Keskar: [ do not know whe-
ther there 13 any member of Bhn
.Subhas Chandra Bose's family on 1t,
but a number of important members
of the Azad Hind Fauj with which
he was so intimately connected are,
1 think, on the Advisory Board

Shri Goray: Are any of his speeches
tape-recored?

Dr. Keskar: We have had only
one speech that has been tape-record-
ed, which we got ' from South-East
Asia; that is the only tape-recorded
one available,

stwwadr dag o wE
g fs adwrer Qv # v fead ey
F @ wraor yerfiry gF WY 3T A ¥
w4 aF T wwrfa g IER, W OEHET
#ft seqwT S w2
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®E WY wraEgwar £R1Y ag &Y sy
® geur qr friT ST | R At |
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# 55 7 wg wwar | dfew g =d
¥ vt werfow v &7 YT w4 |

Bhrimati Ila Palchoudhuri: May I
know whether his speeches from
Germany have been attempted to be
collected and if there are tape records

of those speeches, because they were

broadcast?
Mr. Speaker: That was the very
question that was answered.

Dr, Xeskar: I have answered it
Sir.

APRIL 14, 1880
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Mr, Speaker: I am sure the Com-
mittee will igsue a questionnuire and
whoever knows anything will supply
the information to the Committee.

Dr Keskar: They are investigating
2s many sources as possible.

Pandit D N Tiwary: My question
was whether the Mimstry has ‘any
plan to publish all the speeches and
articles of all the national leaders.

Mr. Speaker: We are going from
one thing to the other., Next question.

All hon. Members may gather as
much information as possible and give
1t to the Committee

Shri Hem Barua rose—

Mr Speaker: Next question, There
15 an autonomous committee

Central Institute for Industrial Designs

4

Shri Subodh Hansaa:
Shri 8. C Samanta:
Bhri R, C. Majhi:
Shrimat! Ila Palchoudhuri:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether 1t «s a fact that =a
Central Institute will be set up by
Government for Industrial Designs;

(b) 1f so, whether any final decision
has been taken m this regard; and

(c) whether the plan and estimate
of the Institute have been prepared?

The Minister of Industry _(Bhri

Manubhai Shah): (a) to (¢). The
question of setting up an Indian Insti-
tute for Industrial Designs is under
the active consideration ‘of the Gov-
ernment of India. The detalls of the
scheme are still to be worked out.
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£hri Subedh Hansda: May 1 know

for the setting up of the Institute?

Shri Manubhai Shgh: Yes, Sir, we
are discussing with the Ford Founda-
tion and they are willing to assist us
in the establishment of the Central
Institute for Industrial Designs.

Shri Subodh Hansda: What amount
of foreign aid ig expecled from these
two organisations?

Shri Manubhal Shah: Those details
are yet to be worked out—what will
be the component of foreign exchange,
what will be the cost on construction,
staffing, etc.

Shri 8, C. Samanta: May I know
what particular designs, whether
Indianised designs are being contem-
plated; and, if so, whether any charge
has been put on anybody?

Shri Manubhai Shah: The designs
w1ll be those required for the Indian
environments, and there may be some
adaptation also of such foregn designs
which are suitable to our conditions.
But this will cover the entire orbit
of small-geale industry, medium-scale
industry and large-scale industry, No
particular charge has been put on
anybody.

Oral Answers 11208

Shri Viswanatha Reddy: Is it the
object of the Institute ultimately to
become the industrial consultants for
the Government of India for various
industrial projects?

Shri Mannbhai Shah: No, this is
purely for a technical aspact of indus-
trial importance, namely, industrial
designing. As the House is aware, by
suitably simplifying and modifying
the designs, productivity as well ag the
life of the article can be increased and
the cost of production decreased.
Here the specific purpose is that of
industrial designing, not to be indus-
trial consultants on all sspects.

Shrimat! Ila Palchoudhurl: Will any
Institute be attached to the Foundry
to be situated at Ranchi; is the Minis-
try aware of any such scheme?

Shri Manubhal Shah: It is a sepa-
rate question altogether. That is an
Institute for machine designing. This
is for industrial designing. Machine
designing is to make prototype and
also new inventions as to how to build
up heavy machinery for the large-
scale, medium type and small-scale
industry Th.uhlduatril! degigns insti-
tute is for the product and as to
how the product should be designed
so ag to produce it in the most profit-
able manner. The other one is for
building up machines and their
designs.

Wage Boards for Industries
+
Shri Ram Krishan Gupia:
Shri R. C. Majhi:

Subodh M
*1804.

Will the Minister of Labour and Em-
ployment and Planning be pleased to
refer to the reply given to Starred
Question No. 1228 on the 19th Decem-
ber, 18568 and state:

(a) the progress since made by the
Wage Boards for Cotton Textiles,
Sugar and Cement Industries;
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(b) whether Government have
received any repersentation to grant
wnterim reliet to the workers pending
the completion of the work of these
Wage Boards, and

(c) the steps Government intend to
take in the matter?

The Deputy Minister of Labour
(Bhri Abid AH): (a) The Cotton Tex-
tiles Wage Board has just concluded
its hearings on the subject of wages
of the lowest paid operatives

The Sugar Wage Board 1s heanng
thes parties at vanous centres

The Cement Wage Board has started
hearing from the 2nd Apnl, 1958

(b) and (c¢) Requests for grant of
interim relief were received from
workers m the sugar and cement
industries and were forwarded to the
respective Wage Boards The Sugar
Wage Board has already recommended
mterim relief for workers The
Cement Wage Board proposes to dis-
cuss the matter at its subsequent sit-
tings

Shri Ram Kr.chan Gupta: May |
know whether the work of hearing
the parties has been completed?

Shri Abid All: Not yet, Sir

Shri Ram Krishan Gupta: May I
know whether any directive was

1ssued for the submission of the
reports?

Shri Abid All: No directive has
been 1ssued to the Wage Boards

Shri 8 M Banerjee: As the hon
Minister said that the Textile Wage
Bpard hag already concluded its work
for the small operatives, may I know
whether this Wage Board will also
recommend some interim relief for
the textile workers, and whether
Government has issued any directive
mn this behalf”

Shri Abld Ali: No directive has
been issued As I subnutted earlier,
it is open to the Wage Boards to
submit the recomunendation with
regard to interim rellef also

APRIL 14, 1959

Oral Answers 11210

oY o ooy W waf  way sfwng
w qg wry ¥.fe 2w do 0 A
ey Wi afigae 6wt ag wmg
& § fie aY o W fowrRw sy
® AAS I K qE Oy 0w
o & fed ad Wi €w wrew worgLt
¥ 7y faed & 30 of @ o vefew
frefes w1 qure ofY oy g mar § 2

ot wrfae oo, g® T gy
gt &t ol v 7 &z i o fomr
# w fr o g GEafree @
ey § 99 @ § 97 wfra s ®
oA W AW WA
¥fg ag o = T

Shr1 T B. Vittal Rao: May I know
how far the interim relhief granted by
the Sugar Wage Board has been
impiemented?

Shri Abid Ali: We wrote to the
State Governments concerned, and
no complaint has since been received

Shri 8. M. Banerjee: In view cf the
fact that these Wage Boards were
appointed in  accordance with the
decision of the Labour Conference,
may 1 know whether the Government
propose to appoint more Wage Boards
m accordance with the decision and,
1f so. 1n which industries?

8hri Abid All: No such decsion
was taken by the Indian Ln.bnur
Conference.

Shri S M. Banerjee: The second
portion of my question, namely, whe-
ther they propose to appoint more
Wage Boards, should be answered—
Yes or no

Shri Abid Ali: Not yet

Mr Speaker: Even when there is
a recommendation the Government
must consider 1t But there is no
recommendation,
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Shri Jadbhay: May I know what
centres have been visited by the
Sugar Wage Board?

Shri AM4 Ali: Patna, Caleutts,
Lucknow, Delhi and Chandigarh,

Shri Jadhav: What about the
centres in Maharashira?

Bhri Abid All: If hon Members
have any suggestion in this respect,
it would be forwarded to the Wage
Board

Shri Hem Barua: May I know
whether the Government propose to
fix any time limit for the submisgion
of the reports by the Wage Boards in
future, i1n view of the Inordinate delay
involved in the process”

Shri Abid Ali: I do not agree that
there is any delay in this particular
matter. But generally, with regard to
the time taken, as I have explained
earlier, this 1s & big work which has
to be done and therefore necessarily
time has to be taken. The replies
which were to be received from
various organisations did take some
time 1n the earlier stage

Shri R. C Majhi: Since when were
the Wage Boards constituted?

Shri Abid Ali: One of them was
constituted two years back

Shri T. B, Vittal Rao: May I know
if the Government have since ascer-
tained from the Wage Board for
Cotton Textiles as to when they will
submit thewr report?

S‘ Abld Ali: No, Sir

wht vy wrf awt  w s
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Small Scale Industries in UP

*1805. Shri § M. BRanerjee: Will the
Minuster of Commerce and Industry be
pleased to state’

() whether 1t 15 a fact that the
U.P Government have requested the
Central] Government to increase the
State’'s gquota of steel to meet the
requirements of small scale industries
during 1859-60,

(b) 1f so, with what results; and

(c) the quantity of steel allotted or
to be allotted for small scale indus-
tries to the State?

The Minister of Industry (Shri
Manghhai Shah): (a) to (¢) The
U.P Government have asked for allot-
ment of 7,780 tons of steel for the
quarter April-June, 1959, against
which they are being allotted 5,219
tons The allocation of steel to UP
for the same period in 1958 1e., April-
June 1958, was 2,041 tons Thus gra-
dually as the availability s improv-
Ing the steel allocations to States for
Small Scale Industries is being consi-
derablv increased

Shri 8 M Banerjee: May 1 know
whether 1t 15 m the knowledge of the
hon Mumster that certain small units
are almost facing closure for want of
no quota or due to reduced quota of
steel, and whether this allocation will
help them, in running their units?

Shri Manubhal Shah: As 1t is
obvious that the quotas have increas-
ed, it should help more production
rather than closure
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Dispiay of Indian Products in 8.E.
Asian Ceunirles

*1868. Bhri T. B, Vittal Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether well established Indian
Business Houses in South East Asian
Countries had offered to allot space
for display of Indian products;

(b) whether this offer was made to
Director of Exhibitions when he visit-
ed some of these places;

(c) how far have these offers been
utilised, and

{d) if not utilised, the reasons

The Deputy Minister of Commeses
and Industry (Shri Satish Chandrs):
(a) and (b)., No, Sir, ax

(c) and (d). Do not arise.

Bhri T. B. Vittal Rao: May I know
if the Government have exanfjned the
complaint of Mr, P. M,
of the Indian Exporter
who has made this statement
study tour about the
tiomg in East Asia?

;

Y

Bouth
Bhri Satish Chandra: Does
Member mean a joumalist of Hong
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Shil T. 8. Vittal Rao: He is a
journalist and the Editor of the Indian
Exporter and Importer.

Shkrl Satish Chandra: We have not

Promotion Council for cotton textiles
has been in contact with the importers
of those countries. The Government
of India have got many show-rooms
in South East Asian towns such as
Bangkok, Saigon, Manila, Singapore
and other places which try to push
up the trade in Indian textiles as
much as possible.

Shri Hem Barua: May I know,
whetheriti:ahetthatal?andloom

Mr. Speaker: He wants to know
whether the Board that is going to be
constituted will take steps to increase
the export in cotton textiles.

The Minister of Commerce and

Industry (Shri Lal Bahadur Shasirl):
It is being formed especlally for that
purpose—export promotion of hand-
looms—and to pay special attention in
that area.
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Shri Hem Barua: But for you inter-
vention, Sir, my question would not
have been answered!

Mr. SBpeaker: The Minister of Com-
merce and Industry himself has
answered the question. I thought that
the junior Minister might have given
the same answer. Next question.

Housing Colonies for Weavers In
Orisss

%1808, Shri Panigrahl: Will the
Minister of Commeree and Indusiry
be pleased to state:

(a) whether any housing coloniea
for Weavers' Co-operative Socleties
have been started in Orissa;

(b) it so, how many;

(¢) whether any of these colonies
have been completed so far;

(d) the number of weavers who
have been settled in these colonies;
and

(e) whether there is any proposal
for undertaking more housing colonies
for weavers in Orissa during the
coming two years?

The Minister of Commerce (8hri
Kanungo): (a) Yes, Sir.

(b) Two. One at Tora (District
SBambalpur) and the other at Bajapur
(District Puri).

(c) The construction of 50 houses at

(d) 50 weavers will be allotted
housey at Tora and 40 at Bajapur,

(e) Yes, Sir.
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spend anything. The State Govern-
menis have got to take loan and
repay it. 33 13 ver cemt is in the
form of grants. .

As ‘tar as these schepes are con-
cerned the Orissa Government, during
1957-58, sanctioned the copstruction of
colonies consisting of 130 houges. and
a sum of Rs, 93,600 represenfing the
first instalment of loan was sanction-
ed. Subsequent loans have also been
sanctioned

Shri Panigrabl: May I know whe-
ther those weavers who have no
houses have taken to resettling m
these weavers’ colonies or those
weavers who have houses havé taken
to resettling in these colonies?

Shri Kanunge:r The socleties will
decide as to who wil] be the occu-
pants of these houses. Evident]ly they
will give the houses to such weavers
who have got the paymng capacity to
pay for thoge houses.

Shri Panigrahi: Besdes housing,
may .J] know what other facilities are
being offergd to the weavers who will
be settling in these colonies?

Shri Kanungo: The whole pro-
gramme of the Handloom Board for
giving developmental assistance 13 a
long one and I cannot answer it now

Dandakaranya Scheme

*1818. Shri Kistalya: Will the Minis-
ter of Rehabilitation and Minority
Ahfﬂ be pleased to state:

() whether it 1s & fact that'‘A’
class P WD, contractors are not being
given any contracts in Dandakaranye
scheme in Pharasgaon:

(b) whether it 1s a fact that contrac-
tors are being brought from outside
the area; and

(e) 1if so, ?he reasons therefor?

The Minister of Rehsbilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b) No contracts
are awared according to the procedure
laid down and no distinction can be
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other.
(¢) Does not avise

Shri Kistaiyn: May I Bow bhow
many local contractors have been
given contracts so far?

Shri Mehr Chsnd Khanma: It will
not be for me to answer thiit. Our
procedure is to invite tenders and if
they come up to the normal specifica-
tions and competitive rates, we mike
no distinction between a loéal con-
wractor and a contractor who may
come from outside. If any informa-
tion is rnquiredinupri to any
particular contract, if notice 15 given,
1 shall be glad to answer it

made between on contractor or the

. -

dsguw fag . At wERT 4w
AT wrgen g e for 3% & A
Tured Foree & ot @Y & IfY Y 3wt ey
arn & A1 Gaes foer & s W
SFXTTT A oY ww ey vy & 2

=t Agewsy wwr : WAl IIHTTIG
W e g1 @ # oY agr 97
T & {73 §8 70% &= 3 ¢ ¥
TaR FAT Fiferew oY g fw AR
T Y, WTE3Z 3FARY FT ATATIA HATE
7 g WYL TFANE W HTH WG, A
Y7 757 Y7 97 FaYz @Y A9 )

Shri Kistaiya: Is it a fact that the
local contractors have offered their
tenders at lower rates than the out-
side contra~tors for making bricks,
tiles, etc, and they have not been
gwven the offer? *

Shri Mehr Chand Khanna: If they
had offered at lower rates and if the
quality of the article that we wanted
was good and competitive 1 am sure
their cases would have been taker
into consideration.

R Mferow: e ERw §
avETT ¥ O £ 4N ¥ 3@ fee
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fasras wik § fe oyt & I o T
ST § T 3T A T W ATgT & Wy
RN @ar A ? & wrAT W g
ot fawrd ar€d fe aft °

oft dgrew ww1 @ XE 0%
A0 FrfaredY w1 arew ¢ w ¥ & W
urfee a% fowrad ff fawad o &
qUT AT X 97 WY A ww Frwenft
!

Shri Panigrahi: The question 1s
whether complaints have been receiv-
ed by the Minstry that the local
cpatractors are not being given pre-
ference

Mr. Speaker: That 1s the question
of Seth Achal Singh

Shri Mehr Chand Khana: Suppose
1 am working m Madhya Pradesh or
Onssa If it 15 possible to have a
local contractor I would hke +to
help him and gain his sympathy and
support But I am not gomg to give
any contract to him if the article
does not come up to the normal
standard

Shri Hem Barua rose—

Mr Speaker: The hon Member
comes from Assam

Shri Hem Barua. I am interested
mm Dandakaranys also

Mr Speaker: I cannot give an
opportunity to every one of the 500
Members on every subject, because
time 15 Iimited I will call lum twice
when Assam comes

Shri Hem Barua: This encourages
regionalism

Mr Speaker Asking why local
contractors are not given preference
also 18 regionalism Next question

“arew (eus” @& wenh & fied

wewTe
*elt ot www awfa . Wy g

wite waveer sfT gg a@T &Y FaT W

fie

) war ag v ¢ fr foo® o9
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L B LT R
wfrwd swifee o a7 oft § v il
TRETT A gAY 9T Tefea §f o g,
foy a7 % feedy sevodl ®1 TwTer
w T W 20§ g §

(&) afewt, & feerey & war sTow
§ ., W

() Queft et ¥ gt o wrikoly
FERTN W OF WY SeTEY vH &
s edaft 7 w4 °

e st warew st @ awrafew
(Wt wo wo wiwht): (%) 3 (7) wwam
wr &z § e “are tens" et ‘e
g’ & wieh 78T & yHA ® ae
fedt s R v A ggdvgE &)
@ T8 a% ag wirany o § wafe el
ATUY % &G €T AT ® AT # I9 %
feft & ware fear omer 2 1

q% ¥ a7 we g ¢ fE Ay
Tt g fedt & dae A o,
wife gav fod aga awf g 1 wich
aar feg=dy & qwmw § g9q ® 9 9T
# &9 & & fod qg o= firmy ar
o & f waoft & ow e dave @
@ g A T AT fedt § e
T T
Some Hon Members The Enghsh
answer may be read

Mr Speaker: Yes

Shri A. C Joshi: (a) to (¢c) There
has been a regrettable tume lag
between English and Hindi editions of
“India 1958” as well as the “Eleventh
Year” This 18 to some extent un-
avordable as the material m English
has to be translated into Hindi afier
1t 15 ready

It 13 not possible at present to
prepare all the materal onginally »
Hind: ag 1t would be too costly Efforts
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are being made to reduce this lag

umumz’memmumi wiit 7y Wy fe www sar fipdt ot
«hupter n English is ready. ot QT F T wwTT Wt W W ¥
agy ww ayar §, & v g g e

Wawwn W oEET A W
ary a¢ fawre fear § fr g ol &
afewrr wr sl s g § e
T T § I e frert 3t s
store &, st fg-anft weEm waw
“‘fewty’ wewTr v T swifay s @
-+ soeeay ¥ Wt ?

gon wit garew sl (W
Sawe) Ty wag 3w ¥ I
ot § el ¥ W W A e
¥ aX F 1 Ay T A% @y o
i fe o & wror & ag @
ATATHY ¥ Q% &9 AT 9 gk fad
g s @ W A ww &
I fedlt 7 felt @ awT wqE
I W FT § @ )

ot W A W TAAHE §
s & g wrg ek § fe fdt Wi
wﬁmmimmiﬂ
& § wwrfere = ¥ afew o5 ufew
dfas v wwifes fear omar &,
gafad wqr O syregT W 9T fis
&% ¥ wx foed ageaqet wwre @ &
o dgw 7 awifes fed amar
¢ ot Tt afer & fear orar o ?

To WEWX  HAAIT T HT
e & fad § ag aasrn agan
§ e ag gom W w o anfes sy
£ =g % T g0 o gt § wwfen
fismy T YT IEET 2o el wiiwst
ity W
sfiry T & Twfoy son 991 YO
g gt @ w1 vwwr o figrdy e
swfoe w |

W YT ® N wgeage wwwr § &
ww o ¥ o F freed § 0w &
R g ® Y O fadt fir qw &
afed xR ad e &
QT grov § waT a0 W@ W T W
frwre we oft & fis o were & sy
wereat & fadt fipdr wr WY oW wer
feamr WY fear o wfte g F ww
e % verew fgedy & duve W fiedt
wF ?

¥t Wawr . 7 qg® O wyy e
oy =qagr & wfsv § 1 wreefrn ey
W A ¥ fr aww wwd § fie monie
T wfear ff faeft Sfevasw wrem-
T igar Rtk frr d g
weifon w3 § | W 99 eI
w 3 ffior il A fac v &
fad geeY wrdw v q@m forawy fix
g wTAd a7 Af, @ aw W vy ewa,
At o ww S §Y aWT & a7 ult dfww
VT YEWT HTAT OT4E swAg} Y gfe
¥ Frwy At qTEw T

ot woorw fay = Wl fafaex
g 7y fe W woeT *
fafqw srrew vy wrwd wihg el &
T a¥ av fy 7y I Aw Al ¥
# s W fie o fgger &
wm & W wre o ¥ g e R
W & aar sl F ey et ferear
e v foar § o Al ovm o
wrtfw wrerw) & IR wr firero
fewgw wx vt frr § 7 w7 W
fewrd ¢ farelt fis wrorg & e wrw
tfear & got wwew il Qo Ay
T EeR ?
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o Rgwe W feqy oT wRY
we @ 1 § o eraed! \Iwe
W TR gAY § v gt ol weaw
aff & o foedt s T feene ¥
o WAy g e o

Shri C D Pande: The hon Mimuster
said that 80 per cent of the books
published in Hindi were not sold
May I his attention to the fact
tha* 80 cent of the literature
supplied free 1s not read either? 8o,
there should be economy in such pub-
lications

Dr Keskar: My hon friend 1s entire-
ly incorrect I have had occasion to
s3y a dozen times on the floor of this
House that all our lterature, mclud-
ing publicity literature 18 sold out and
not more than 5 per cent of books are
distributed

Wty wrag awAfr d fe
£ IO & qif TR FT AN ®
fort foramr st fiwar <o s
fet wercr v 39d & ford Y Fmar
wrar fora® afcomreres ag v @ ?

wto gawr fgt aorr W
I #® fod sl & g wwer iy
)

oft weer webr v ag e € a0
et & fe “gfeay 1eue” wr ot gerow
foredmr suwT fardt wr weror Wy ¥
w7 % &Y i ® w7 frwrer faar
wrg ?

Mr. Speaker: This is suggestion for
action.

o fawe g wedt fred gt
o et ot § wiix saragfor ey &
o Fareefy oredt T a i e w61 )
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Cotton Merchants Association
Raichur (Mywsore)

*1817 Shri Shivananjappa: Will
the Minister of Commerce and Indus-

try be pleased to state

(a) whether buSiness m the
Raichur Cotton Market, the biggest
m the Mysore State, came to a stand-
still recently following & decimon
taken by the Cotton Merchants Asso-
ciation to suspend business, and

(b) if so, the reasons thereof?
The Minister of Commerce (Shrl

3rd and 12th March, 1968

(b) The Cotton Merchants Asso-
ciation decided to suspend business
as a protest against the open bidding
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some dislocation. The market was
closed in protest againgt the new
system, which is a good system.

Shri Basappa: What steps have
been taken?

of
both internal and external?
Shri Kanunge: Not in the least

Shri Hem Barua: In that case,
both the market and the association
are superfluous

Shri Kanungo: It 15 one of the
primary markets where cotton 1s
bought and sold. An 1improved
system was likely to be ntroduced,
which was objected to by the inter-
ests there Now an agreement has
been arrived at As this is a very
small market in a every small place,
it has not hurt the trade of this
country

Emigration of Indian Technicians to
Canada

*1819, Shri P. C. Borooah: Will the
Prime Minister be pleased to state

(a) whether 1t 12 a fact that qute
a high percentage of applications of
Indian emigrants to Canada and
nther advanced countr.es are from
engingers, technicians and medical
practitioners, and

(b) 1t so, what steps are beiwng
taken to check this flow of technically
qualified personel to other countries
particularly during the planning
perod?

The Parliamentiary Secretary to the
Minister of Exiernal Affairs (Shri
Sadath Ali Khan): (a) Citizens who
are engineers, technicians and medi-
cal practitioners are not regarded as
emigrants within the purview of the
Indian Emigration Act of 1922 and

APRIL 14, 1950
\

Mentary Secretary hes stated that the
derveaiage «s aot very high. May £
know the percentage and how far
thus percentage has affected our condi-
tions here?

Shri Sadath All Khan: I do not
have that informtaion

Shri P C. Borooah: May I know
Whether the Indian Government has
kot a say mn the selection of these
tandidates?

Shri Sadath Ali Khan: The people
‘oncerned are free to apply for jobs
4nd the Government has nothung to
Yo with that But if a person i1s a
Government-sponsored candidate
then, of course, 1t 11 Government's
responsibility

Shri Tyagi: Has any attempt been
made to make a complete survey of
{ndian techmcians abroad who are
terving 1n foreign countries?

Shri Sadath Ali Khan: There 1s a
hational register But I am not
fware of any detailed survey beng
made mn this respect

Shri -Tyagi: Have any directions
been 1ssued to our Embassies to con-
tact the Indian technicians and keep
& hst of our nationals,

Shri Sadath Al Khan: I shall have
this matter looked into,
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Shrl . C. Borooah: May I know
whether there was an agreement
betwe:n India and Canada in 1968
which provided that 300 technicians
-will go to Canada?

Shri Sadath Ali Khan: I could not
follow it,

Mr. Speaker: Is there any agree-
ment entered into between the
Canadian Government and this Gov-
ernment under which 300 technicians
per year will go to Canada?

Shri Sadath All Ekan: No, there
is no such agreement.

Shri Tyagi: ‘1 want to ask another
question. Have the Ministry received
any applications from the technicians
serving outside, in foreign countries,
expressing their desire to come to
India if they can get employment
‘There?

Shri Sadath Ali Khan: Really, I
am unable to answer this question,
because I do not know what the
present position is—how many such
requests have been received by the
‘Ministry of Exterial Affairs.

Mr. Speaker: The hon, Minister for
Industry seems anxious to say some-
thing. .

The Minister of Industry (Shri
Manubhai Shah): If I may say so.
several applications have been receiv-
ed from Indian technicians abroad,
and recently the Council of Scientific
and Industrial Research has resolved
to open register and also to create a
pool of our technicians trained in
foreign countries and local technicians
also. Now about 100 of them are
proposed to be taken in the national
register for selection by the authori-
ties concerned, We are trying to see
that all such technicians trained
abroad are utilized to the maximum
advantage of the country.

Shri Hem Barua: The hon. Parlia-
mentary Secretary has stated thet the
percentage is not very high. At the
same time, he does not know the
percentage. How do you account for
this discrepancy in the statement?
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Shri Sadath Al Khan: I said it is
not high. I do not know how low it
is,

Mr. Speaker: Shri P. C. Borooah.

Shrl Hem Barma: [ wanted to
know........
I will come to that.

Shri P. C. Borooah: Iz it a fact
that the medical test is also waived
in case of technioian candidate?

Mr. Speaker: The hon. Praliamen-
tary Secretary has stated that Gov-
ernment does not undertake the
responsibility of exporting these
gentlemen. Whoever gets an offer,
he goes; unless the Government
itself sponsors the candidate, it has no
responsibility. So, what is the use
of labouring this point?

The hon. Parliamentary Secretary
stated the percentage is not high.
That question was followed up by
another one: what is the percentage?
The hon., Secretary says: 1 want
notice. I am really surprised. He
must have both the figures with him.

Shri Sadath All Khan: I will get
the information,

Mr. Speaker: The . Parliamentarv
Secretary is quite young. - He must
give more information than asked for.

Shri Thirumala Rao: Arigsing out
of the answer given by my bhon.
friend, the Minister for Industry.
may I know the number of techm-
cians registered already who are
awaiting being absorbed in the ser-
vices and meanwhile being paid snme
honorarium? :

Shri Manubhai Shah: This iz @
new scheme under consideration. We
are trying to see that suitable person-
nel can be engaged on payment of
between Rs. 350 to Rs. 600 a month.
whiich would be a sort of retainer
allowance. And as soon as any
public sector project or privata
sector project in the country needs
his services and offers him a post that



and Planning be pleased to state:

(a) whether 1t 13 a fact that a
large amount has been collected by

Scheme, 1052 but the amoumt has not
been deposited with the State Bank
of India,

(b) what 15 the total amount of
the Provident Fund Account includ-
ing both contribution of the em-
ployees az well asg that of the em-
ployers which has not yet heen
deposited with the State Bank, and

(¢) the action tasken bv Govern-
ment 1n the matter?

The Parliamentary Secretary to
the Minister of Labour and Employ-
ment and Planning (Bhri L N.
Mishra): (a) Yes

(b) Rs 20,18,641 12 nP at the end
of December. 1958

(c) Recovery proceedings and
prosecutions have been launched and
other suitable steps have been taken

Shri K. N Pandey: Iz it a fact that
some of the employers have defaulted
the payment of their contribution
with the result the employees are not
getting the benefits of the Provident

not fair They must get 4l those
facilities and action is belpg taken
the claims

ST ¥ TFT WY afew IR § w=T
w7 & & 37 § wiT fee firer wY forfirrd-
T F ¥ o § o ol & fgly W
STtz &% Y = wmar § 7

N wo wro fuwr fedw oY afy
#ew g dfww ag ax § v ag v
agr yrr wifgd agy W o1 @y
TEET qgS w € Hifewe # o oy
t

Shri Thirumals Rao* In wview of
the lapses that are observed on the
part of employers, will Government
take steps to see that such things will
not be repeated hereafter and make
suitable amendments 1n the law?

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
1 have been 1n touch with the situa-
tion 1n this respect and whenever I
examine the figures 1 feel disturbed.
I have been writing to the Ministers
in the States that much stronger
action should be taken for the pur-
pose of recoveries, and prosecutions
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The Deputy Minkter of Labour
(Shei Abid Al): In one case, the

Rs 130 crores accumulated so far
account of provident fund only 1
per cent remaing uncollected Most
this amount, as my semor colleague
has informed the House belongs to the

Mr, Speaker He onlv wants 1o
know

Bhri Abid AH Our Legal Depar-
ment also concurred with the opinion
of the court Therefore we did not
take the matter to a higher court.

Mr Speaker The hon. Mimster 1
not a lawyer He wants to know
whether this matter has been taken
w the High Court and the judgment
of the High Court 1s there

Shri Adid All* I have submutted
that it was not taken to the High
Court because our Legal Department
also concurred with the opinion of
the trying magistrate

SBhri S M Baserjes: Since out of
this amount of Rs 20 lakhs, nearly
Rs 15 lakhs is outstending 1n
Kanpur alone, may I know whether
all the mill-owners who had fafled
were prosecuted and whether they
are now regularly depositing this
amount with the State Government?
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Shri Abid AH: Out of the total
hextile establuhments in arrears. as
I had informed the House the other
day, prosecutions agminst 25 have

State Governments, but they are not
taking action Have they tried to

pvenefit of provident fund”

Shri Abid Ali: The Provident Fund
organisation 1z considering to accept
a scheme according to which the
workers, whose money has been
collected and has not been paid to-
the Fund, may also get relief Some
reserve fund 1s bemng created

Shri T. B Viital Rao: May I know
whether this amount which 12 due
from the employers iz from exempteds
factortes or from non-exempted
factories?

Shri Abid Ali* Both

ot v fez s wat  forr wrcwt
¥ ax gy o frw v gy o §, o
wH FTX AW FUgY ®Y A w7
WA 9T AT I A oW oew off, 0y
gy Pt v oY &, Faer Wit oY wrdoqes
w1 farerar oY s Ty, IAeY folt e
Wl frwar Ay ¥ 7 & areem wgaw
g e o0 gmw & aoRTC W SR W
fascwr ot § 7

W wifee oWt ¥® GR WO

T R wid @ 43 oY wgw el
YT wx & war mfY fed 1« TR WX K
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dar & & wft oof fear § mfwdz
wx ey ow ford gr war ot § fore
AP o d o &Y Fad ar )

Shri T.B. Vitial Rao: May I kuow..

My, Speaker: I have allowed twelve
wquestions, Shri Vittal Rao should
.have risen earlier.

Homsing Scheme for Plantation
Workers

*152]1. Shri Eam Krishan Gupta:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether there has been short-
fall in the fulfilment of the target of
nousing scheme for the plantation
-workers;

(b) if so, to what extent; and
(c) the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) and (b). The original
allocation of Rs. 2 crores for the
Plantation Labour Housing Scheme is
likely to be reduced fo Rs. 50 lacs as
a result of reappraisal of the Second
Five Year Plan. The State Govern-
ments implementing this Scheme
were able to draw Rs. 3'60 lacs only
up to 31st March 1959 and are ex-
pected to draw Rs. 12:50 lacs during
the current financial year for dis-
bursement of loans to the planters.

{e) The main reason for the short-
fall has been the inability of the
planters to give 1o the State Gov-
ermnments adequate security for the
loans. Various suggestions are being
examined in order to work out a
satisfactory solution to the problem.

Shri Ram Krishan Gupta: To what
mxtent have the housing requirements
for plantation workers been ulfilled
=0 far?

Shri Anil K. Chanda: Under the
Indian Plantations Labour Act, the
plantations are to construct every
year houses for 8 per cemt of the
doial resident labour force.

arall, 14, 199

of houses for plantation workers?

Shri Anll K, Chanda: I do not
think that we have the exact figures.

Shri Rameshwar Tantia: May 1
know whether it 15 a fact that gome
tea plantation companies established
in Cachar and Terai are in financial
difficulties and had approachtd the
Tea Board early last year for finan-
cial assistance to build workers’
houses or for their improvement;™ if
so, what steps the Government are
taking to establish a Tea Financinhg
Corporation?

Shri Anil K Chanda: As it is,
there is financial provision made
under this present scheme, that is,
the Plantations Labour Housing
Scheme. But the small plantations
find it difficult to offer the necessary
security to the State Governments
who are responsible to the Central
Government for the return of the
money. That is the principal diffi-
culty with regard to small plantations.

Shri Hem Barna: In view of the
fact that tea garden labour in Assam
live in the most deplorable conditions,
almost in tattered huts, Why have the
Government considered it fit to
reduce this sum? What steps have
the Government taken to compel the
tea planters to put their security
deposits with the State Governments?

Shri Anill K. Chanda: The actual
off-take of money was very little.
During the last three vears only
Rs. 3 lakhs have been drawn. There
is no point in keeping on paper a big.
amount which really is not being
utilised. But all possible steps are
being taken and various suggestions
have been made to the State Govern-
ments so that the difficulty experi-
enced by the plantations in offering
security may be obviated.

Shri Basappa: What is the .amount
set apart for the housing of coffee
plantation workers? Has any satis-
factory solution been sent by the
Coffee Board in this direction?
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Shri Asil K. Chanda: There is o
separate amount allocated for coffee
plantations, Plantation means both
coffee and tea plan‘ations.

Shri Basappa: Will the hon, Minis-
ter say whetber a satisfactory solu-
tion 18 mmed at and whether the
Coffee Board has grven any soltition?
The hon. Mimister has said that they
are finding out a satisfactory solution
for the fulfiiment of the target so
far ax the housing of workers Is
concerned I want to know whether
the Coffee Board has forwarded any
solution in this direction. .

Mr Bpeaker: Have they submit-
ted any scheme?

Shri Anil K. Chanda: Not that I
know of, but as I said, it is the State
Governments who are responsible for
the loans which are advanced to
them and the plantationg find it diffi-
cult to offer the requred security to
the State Governments  Therefore
we are dealing with ,the State Gov-
ernments We have submit'ed certamn
formulae before them by which this
dafficulty may be got nid of.

a5 naw fd> . wr A af
wERT TAATR # $I7 w4t fiE wiaw
% sarar o grefan o & arodz
SE(LeUS ® T A TW dga R
amg?

Mr. Speaker: That is a different
question. How 1s it related to planta-
tiona?

" Shri Anll K. Chanda: No it does
not arise out of it

Shri P, C. Borooah: Will the Gov-
ernment liberalise the terms of
security?

Shri Anil K. Chanda: It is not for
the Central Government to liberalise
the tarmas.

45" L8D-3.

Oral Answers CHAITRA 24, 1881 (8AKA)

Oral Angwers

¥

§

§
4
#
3
Ie

by inadequate

f
g:
H
|

e

ernment propose to take to
that difficulty? Also, 1is it
that in tea garden areas not a
tea garden has been able to*
this facility of loans?

th

Shri Anll K. Chanda: The principal
difficulty is, the small plantations
have all their assets mortgaged to the
banks for the working of their
plantations. Therefore, they are not
in a position to offer the security
demanded to the State Government.

Manganese Ore

*1824 Shri Panigrahl: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) since when the policy of allow-
mg non-quota holdery to export
manganese ore on firm orders, has
been given effect to; and

(b) whether this policy has in any
way improved the export position of
manganese ore?

The Minisier of Commerce (Shri
Kanungo): (a) 27th January, 1959.

(b) It is too early to expect any
improvement,

have applied for export of manganese
ore and the amount of orders which
thay have recelved?



11337 Oral Answers APRIL 14, 1080

Shrl Kanungo: It is not ocpen to
all. The offer is open to quota-
holders and non-guota-holders, Non-
quota-holders means men who have
exhausted their quota. Obviously,
these are all quota-holders who have
exhsusted their quotas,

Shri Panigrihi: May I know whe-
there no-quota holders will also get

who are quota-holders and who are
mm-ho‘lde:m What -is the

(a) whether a Committee has been
appointed under Section 15 of the
Industries (Development and Regu-

Orst Awewers 31238

Tation) Act 1951 ¢o investigate iuto
*ae warking of the Mabashwari Devi

(b) if so, when the report s likely
io be submitted?

The Minister of Commerce (Shrl
Kanunge): (a) Yes, Sir.

(b) The Committes was appointed
Only recently and it may take some
time before the report is submitted.

Shrl 8. M. Banerjee: Dus to the
intervention of the Central Govern-
hent qand the State Government,
Yctually, the mill started running.
Before the Committee submits its
veport, may I know whether the
Deriod which wss exterded by one
Inonth will be further extended and
the mill will remain functioning? *

Shri Kanungo: Closure notice has
been taken out for an indefinite time.

Hospital for Mica Mines at Kalichedn

*1828. Shri T. B. Viital Rao: Will
the Minister of Labour and Employ-
hmt-nd?alnnh;be pleased to
State:

(a). the progress made up-to-date
in the construction of a hospital for
Mica Mines and Kalichedu, Andhra;

(b) the number of beds which are
to be provided in the hospital; and

(c) what is the estimated cost of
the hospital?
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(a) whether it is a fact that the
Tariff Commission has recommended
that to ensure the supply of electric
motors to agriculturists at reasonable
prices, the manufacturers should
publish the price lists of motors;

(c) the steps taken so far to
publish the price lists? :

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). Yes,

Oral Answers CHATTRA 24, 188] (SAKA) Oral Anawers

8. N. Q. No. 22. Shri Jaganatha Rao:
Will the Minister of Defenee be
Pleased to state:

(a) whether the Pilot and Naviga-
tor who baled out of the IATF.

recently shot at in Pakistan
have arrived in Delhi;

(b) what is their present condition;

(c) whether they mmde any state-
ment while in Pakistan territory;

(d) whether any enquiry was made
of them gince their arrival in India;

(e) if so, the result thereof; and
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{f) whether the Canberra flew &
distance of 100 miles inside Pakisten
ternitory as alleged in  Pakistan
Press?

The Minister of Defence (8Shri

Krishna Menon): (a) Yes Bir, on the
mornmg of the 12th Apnil 1859, two
days after

{b) Both membars of the crew are
m the mulitary hospital 1n Delln
suffering from multiple injuries and
severe shock

(c) Government do not believe that
the pilot or the navigator could have
been 1n a fit condition to make any
statement as alleged.

(d) to (£f) Unti the pilot and the
navigator are well enough to be
interrogated by our officers and their
versions obtained it would not be ap-
propriate for me to make any state-
ment which must be a matler of in-
ference however obvious However,
the House will note that according to
the latest Pakistan Press reports the
Canberra was not more than 3 or 4
munutes flying distance from the
“Indian border

Shrl Jaganatha Rao: The hon
Mirnuster said that both the milot and
the Navigator received multiple

be 1n a fit state of consciousness?
Mr Speaker: Now?

Shrl Erishna Menon: I
the medical report of
Marshal] Bhatia who 18
the Aur Force Medical
pilot suffers from a
fracture of the right lower
saw him, it is pretty severe
left ankle 15 fractured His
18 mured His right lower
been fractured He has got a
fracture He has mjuries to
pelvis and sloulder He is suffermg
from severe shock, what the doctars
call disorientation, incapability of co-
ordination Of course, he has contu-
sions and lacerations all over The
Navigator is not so badly injured

i
2
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But he has also got severe shock and
disorientation. His right lowerleg i
fractured He has multiple contusions
and lacerations 8o far as the

Mr. Speaker: Here, he has made a
statement

Bhri Vajpayee: No

Mr. Speaker: Why does the hon
MembBer not believe what 1s said
here? Why do hon Members make
hight of thig big House? Whatever 1s
said here 13 much more authentic
than any statement made by any
other person outside this House

Shrl Vajpayee I wanted to know

Mr. Speaker: Hon Members must
feel that they are the kings of thus
country Why are they under-rating
themselves?

Bhri Vajpayee: But the world has
been misinformed.

Mr, Speaker: All right, we have
informed them properly now.

Shri Hem Barua: May I know
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and if so, whether this discrepancy
bas been ,pYought to the notice of
the Pakistan Government so far?

Shri Krishna Menon: That is not
the only discrepancy, There have
been discrepancies as between one
statement and another, between the
official and the non-officialp there are
large numbers of them. I am sure
thus House would not expect a Gov-
ernment like ours to chase these
reports and jssue contradictions of
this character, We should wait for
these pilots to give their own 10n
With your permussion, if the House so0
wishes, ] would be prepared to make
a full statement of the position.
There 18 no reticence on the part of
Governmnent o give miormation on
this matter, but we should not fall into
the error of making statements which
afterwards we may have to amend

Shrl 8, N Banerjee: Since the hon
Minister hag stated that the nawvigutor
was not so seriously imjured, may 1
know whether 1t has been ascertain-
ed from the navigator that the
Squadron Leader did not mak~ any
statement?

Mr Speaker: They are not in a
position to make any statement.
That 1s what he has said.

Shri Krishna Menon: I have
already stated that neither of them 1s
in a condition to be interrcgatad.

Shri Panigrahi: The Cove"nment
of India have lodged a strong protest
with the Pakistan Government. Alay
I know whether any officia! reaction
or any official reply from the Pakistan
Government to thus has been receiv-
ed by the Government of india, and
whether the Government nf India's
demand for compensation has bteen
::iuumm by the Pakistan autho-

?

Shri Krishna Menon: The position
is that Pakistan has made a protest to
us.

An Hen, Member: Counter-protest

byl Krishns Messa: It remjnds

CHAITRA 24, 1881 (SAKA) Written Answers
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me of the capacity of peopie to for-
give those whom they have wronged!
We have not answered this yet. We
have made an oral protest to he
Pakistan High Commissioner, and the
Paksstan Government, I believe. But
a more detailed protest which must
contain a large number of details
must come after this examination is
over

snri Goray: We were told that
both the officers have - sustained
mnyuries, and one of them is suffering»
from Erievous mnjunes. Does it mecan
that there was something wrong with
the parachute apparatus?

Mr. Speaker: After they recover
constivasnesy, Yney Tnay be  wiked
what exactly happened. How can ihe
Defence Mimster answer? He was
not there in the Canberra

WRITTEN ANSWERS TO
QUESTIONS

Handloom Cloth

*1807. Shri V, P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Governmert of
Indsa has investigated the possibility
of exporting ready-made wearing
apparel made of handloom cloth: and

(b) if s0, the result thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). The matter 1s wunder
nvestigation

‘On the Spot’ Verification of Claims

*1809. Shri D, C. Sharma: Will the
Mupister of Rehabilitation  and
Minority Affairs be pleased to refer
to the reply given to Starred Oues-
tiop No. 408 on the 3rd December,
1958 and state the further progress
made with regard to the ‘on the spot’
verification of claims of displaced
persons?
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The Minister of Rehabilitation and
Mm@hﬂ“ Chand
Khanna): There has been no further

progress.
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Fall in Consumption of Cotton

*1811. Sardar Iqbal Bingh: Will the
Minister of Commerce snd Industry
be pleased to state:

(a) whether it is a fact that the con-
sumption of cotton ‘by mills in India
has fallen during 1958-59;

(b) if so, to what extent; and

(c¢) the remsons for the same?

The Minister of Commerce (Shri
Eanungo): (a) to (c). Consumption
figures are available only for the first
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Community Indusirial Corperation in
Assam

*1812, Kumarl Vedakumari: Will the

by the Government of Assam to his
Ministry, and

(b) if so, the action taken in the
matter?

The Minister of Commeres (Shri
Kanungo): (a) Yes, Sir,

(6) [Be scieme 1 unoér examiha-
tion in consultation with the Jute
Commissioner,

Indian Engineering Goods Show-room
in Bingapore

Shri Warlor:

1514 < ghri Tangamani:

(b) if so, the nature of the goods
exhibited?
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8. Action is also under way to set
Uh research-cum-training centres in

{c) if a0, the nature of the scheme?
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*1828, Bhri Raghunath
of Commarce and Indas-
to siate whether
to compete

Export @f Indian Pepper
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export of Indian pepper, the three
shipping conferences 1e¢ Strait New
York, Strait/Pacifie and British
Malaya Easti Canada bave reduced
shipping freight rates from Malays,
&iq::poremdﬁouthmtmuncoun-

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
Not qute, Bir The fact 1s that with
the fall i:n commodity prices, shupping
conferences have revised downwards
the freight for pepper from ports on
the Malabar coast and in South East
Asian countries to destinations in
USA and Canada

Sports Goods ‘

Shri Ram Krishan Gupta:
2067. '{Bhrl Pangarkar:

Wil the Minister of Commerce and
Industry be pleased to state

(a) the names of sports goods ex-
ported from and imported mnto India
during 1958-59, and

(b) the total value of imports and
exports of these goods during the
same period (country-wise)?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Exports from India —Cricket
bats, balls and other requsities,
Hockey sticks, blades, balls-and other
vequusites, Polo sticks and balls, Ten-
nis balls, rackets, frames, guts and
nets, Fogtball tovers, bladders and
other requusites; Badminton nets, rac-
kets, frames, shuttlecocks and other
requsites, Fishing hooks, rods and
poles

Imports nto India —Tennis balls
and Golf balls, Fishing hooks, rods
and poles; Badminton shuttlecocks
Golf clubs

(b) A statement is laid on the Table
of the "Sabha [See Appendix VI,
shnexure No 811

#968. < Shrl Pangarkar:

Will the Miruster of Commerce and
Industry be pleased to state

(a) the total number of bicycles
manufactured In India during 1858

and 1859 (upto 31st March, 1959)
state-wise,

(b) the number of bicycles out of
these sold in the country,

(c) the number of bicycles export-
d and foreign exchange earned there-
from during the same period (coun-
try-wise);

(d) whether any bicycles were im-
ported during the above period, and

(e) if so, thexr number (country-
wise)?

The Minister of Commerce and In-
dustry (Shrli Lal Bahadur Shasiri):
(a) A statement 15 laid on the Table
of the Babha [See Appendix VI,
annexure No 82]

(b) In the large scale sector, during
the year 1058 the manufacturers des-
patched 9,04,305 cycles from their
factories to various dealers in  the
country;

fe) A statement giving information
for the year 1958 1s laid on the Table
of the Sabha [See Appendix VI,
annexure No 81]

(d) The import of bicycles has been
banned since July-September 1957
licensing period, but agmnst lidences
1ssued in the previous periods some
eveleg have been imported in 1958 as
shown in statement laid on the Table
of the Babha [See Appendix VI,
annexure No 82]

(e) A statement for the year 1958
18 lajd on the Table of the Sabha
{See Appendrx VI, annexure No 82]
Figures for 1059 are not available.



STATEMENT

SL Produc-
No, Item tion State

tons
I Staple Fibre . 1 Madhya
g Pradesh
3, Cellulose Acetate 1772 Andhna
3. Viscose Rayon 10700 Bombay
4 ViscoseRayon . 2469 Kermla.

Import of Radio Reoeivers
2970. Shrl Ram Krishan Gupta: Will

(a) the number of radio receivers
imported during the year 1958, coun-
* try-wise; and

(b) the amount of foreign exchange
spent thereon during the year?

The Minister of Commeroce and In-
dustry (8hri dLal Babadur Shastri):
(a) and (b). There is a total ban on
the commercial import of radio
receivers since October, 1957. How-
ever, radio receivers have come into
the country, as part of personal bag-
gge, ws shown below, for the year
1958:

Country No.’of Radio receivers
UK, 588
Germany W. s11
Netherlands, 328
JUSA. 100
Japan. 1mn
Ceylon. N
Singapore . k k)
France. ]
Switzerland. ]
Rest. ”
Total: 1,718

No foreign exchange was specifical-

ly allocated for this purpose. The
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Pakistani Visitors to India

2872, Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the total number of Pakistani
nationals who visited India during
1958-50;

(b) the number of those who over-
stayed even after the expiry of their
visas during the same period; and

(c) the number of cases in which
visas were extended?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehra): (a)
nationals visited India during the
period from 1st January, 1988 to 28th
February, 1859.

(b) *54,670.

(c) 32,019,

*This figure does not include infor.
mation in regard to States of Mysore,
Madrag and Assam.

Naga Hills—-Tuenmag Area

2073, Shri D. O Shermm: Will the
Prime Minister be plessed to stats:

_(a) what amount has been wllotied
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for 1958-390 for development schemes
under the Second Five Year Plan for
NEFA, and

(b) the amount spent out of that?

The Prime Minister and Minister
of External Affairs (Shrl Jawaharial
Nebru): (a) Rs. 87:558 lakhs.

(b) Rs. 3288 lakhs were spent upto
the end of February, 1850. Final
figures of expenditure upto the end of
financial year 1958-58 are not yet
availeble, but another Rs. 53-47 lakhs
are estimated to have been spent by
the end of March, 1950 making a total
of Ra. 8638 lakhs.

Quota of Cement for Jammu and
EKashmir

2074, Shri D. C. Sharma: Will the

(a) what is the quota of cement al-
lotted to Jammd and Kashmir during
the year 19568-59; and

(b) the quantity lifted so far?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) 80,900 tons.

(b) 13,822 tons.

Employees in Automoblle Factories

and Planning be pleased to state the
+ egtimated number of employees in
Automobile factories in India as on
the 31st December, 19587

(Shri Abid Alf): The information as
on 31st December, 1958 is not yet
available, The estimated number of
smbloyees on 31st December, 1057 was

Saope
Employees in Jute Mills

Jute mills in India us on the Sist
December, 19587

The Deputy Minister of Labour
(Shri Abid Al): About two lakhs,
twenty-six thousand.

Caustic Soda

J8hri D, O, Sharma:
2071 { Shri Subbiah Ambalam:
Will the Minister of Commerce and

Industry be pleased to state:

(a) the quantity and value of
caustic soda imported in the
years 1057-58 and 1958-59 separately;

(b) the names of countries from
which caustic soda has been import-
ed;

(c) the meain industries now using
caustic soda;

(d) annual regu.iremmh of caustic
soda in India; and

(e) the steps taken to make India
self-sufficient in the manufacture of
caustic soda?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):

(a).

Quantity Value
o gons (Rs. in lakhs)
1957-58 - 58690 33477
859 . . 18 -
(Arg % ) 49,7 324°67

(b) UK, West Germany, US.A,
USSR, Singapore, China, Hong
Kong, Bweden, Netherlands, Belgium,
Czechoslovakia,

(c) Paper, Textile, Soap and Petro-
leum.

(d) The annual requirements of
caustic soda are estimated at 130,000
tons in 1888, This is expected to in-
crease to 180,000 by 1061.
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pansion of existing units and instal-
lation of new units.

Naga Eastern Frogtler Agemcy

2078, Bhri D, C. Sharma: Will the
Prime Minister be pieased to state:

(a) the cultural programmes plan-
ned and executed in the Naga Eastern
Fronuer Agency during ‘1958 for 1its
different tribes; and

(b) tha total expenditure incurred
thereon?

. The Prime Minister and Minister of
External Affairs (Shrl Jawaharial
Nehran): (a) In NEFA the cultural pro-
gramme has been planned and 13
beung executed under the guidsnce of
Dr. Verrier Eiwin, Adviser on Tribal
Aflairs. A Cultural Research Section
bag bDeen set up which iz mainly
engaged on the study and collection of
Anthropological data with special
rezerence to social and famly organi-
sauon, relhgion. folklore, dance and
music and other arts from the Interior.
Cultural Centres-cum-Museums have
been established in each of the Five
Divisional Headquarters and in Pasi-
ghat, The am of the Cultural Cen-
wes is to promote dance and music of
the people and for this purpose special
stages are set up where dances and
dramas are performed. The aim of
the Museums 18 to present the tribal
culture in 1ts dignity and beauty and
thus to increase the people’s respect
and pride in theirr own traditions and
at the same time to exhibit samples of

to inspire
effort in their Cottage Industries.

A Photographic Section has been
built up with a fine stock of pictures.

tribal background and in the illustra-
tion of text-books.

It is also planned that one officer in
each Division should write a small

APRIL 14, 1950

1. Tribal Games,

2. Adion Ke Nritya Aur Git,

3. Myths of NEFA,

4. A philosophy of NEFA, lst
and 2nd enlarged edition,

5. NEFA calendars for 1058 and
1959.

In addition to the above, Art of
NEFA and 7 monographs on Idus,
Tangsas, Gallong, Daflas, Sherduk-
pens, Padam-Minyong and Akas have
been completed and are in  press.
Special calendars for 1858 nnd 1859
have been designed ‘uul printed.

(b) Total expenditure incurred
during 1858 is Rs,_2'31 lakhs,

Evacuee l.nuralt“éw) Act,

2979. Shri M. C. Jain: Will the Mi-
nister of Rehabllitation and Minority
Affairs be pleased to state:

(a) how many appellate officers
have been functioning in each State
under Evacuee Interest (Separation)
Act, 1961 since its enforcement;

(b) what is year-wise expense on
such officers; and *

(c) what steps have been taken for
reducing this expenditure?
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(c) Since only ane Officer in engsa-
ed on the Work, it is not possible to
effect any reduction in expenditure.

Appeals and Revisions

2980. Shrt M. C, Jain: Will the
Minister of Rehabilitation and Mine-
nty Affairs be pleased to state:

(a) when the work of hearing ap-
peals and revisions under the Evacuee
Interest (Separation) Act, 1851 is like-
ly to be over;

(b) whether any targets have .been
fixed for liquidation of the work of
appellate officers in each State;

(c) if so, what are these targets;

(d) whether any directions have
been issued in this connection: and

(e) if so, the nature thereof?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (c). No exact date
ran be fixed as this depends on the
ingtitution of appeals over which the
Ministry have no control. The ap-
pesls are heard and decided expedi-
tiously.

(d) and (e). There are no old cases
with the Appellate Officer except those
ataved by the High Court or the Cus-
todian General. As the disposal of
appeals is satisfactory, it is not con-
sidered necessary to issue any direc-
tions.

Competent Officers

2081, Bhri M. C. Jain: Will the
Minister of Rehabilitation and Mine-
rity Affairs be pleased to state:

(a) when the remaining work be-
fore competent officers working unde:
the Evacuee Interest (Separation) Act.
1951 is expected to be finished:

(b) whether any targets have been
fixed;
{¢) if so, what are the target dates

and what steps have been taken by
the Ministry for ensuring that the

whole work of Cempetent Officers is
finished by the target dates:

d) wi any directions have
been issuel in the matter:

(e) if so, what are those directions-
and

Ll

() how much expense has been
incurred by the Government on the
organisation of Competent Officers so
far and what steps have been taken
for reducing this expenditure?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) The bulk of the work
is likely to be finished by the 3lst of
August, 1959,

(b) No.
(¢) Does not arise.

(d) and (e). The work relating to
composite properties is reviewed from
time to time and suitable instructions
are issued for removal of difficulties
and simplification of procedure so as
to expedite the completion of this
work. These instructions are too
numerous to be dealt with within the
compass of the answer to a question.

(1) Rs. ;.aa,sum.

The Competent Officers’ organis-
ations in the States of Andhra Pra-
degh, Madras, Mysore, Kerala, Madhya
Pradesh and Himachal Pradesh have
been wound up. Substantial redue-
tion has been effected in the organis-
ation in the other States.

Assistant and Regional Seftlement
Commissioners

Shrl Khadilkar:
2082, Shri Pahadia:
Shri Jadhav:
Lﬂlrl B. C. Mullick:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether there are any rules
and procedure prescribed for selection
of Assistant Settlement Commissioners
and Regional Settlement Comnmun-
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sioners in the Ministry of Rehabilita-
tion; and

(b) if =0, what are the rdies and
procedure?

The Ministey of Rehabilitation and
Minority Affairs (Bhrli Mebhy Chand
Khanna): (a) and (b). The rules for
the recruitment of Assistant Settle-
ment Commissioners have been fram-
ed in consultation with the Union
Public Service Commission. A copy
of the rules has been laid on the Table
of the Sabha. [See Appendix VI,
annexure No, 84], The appointment

PCS, LAS and CSS. Officers and
where such officers are not available,
by promotion of deserving depart-
mental people.

New Cycle Manufacturing Units

2088, Shri P. C, Borooah: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the names of the new cycle
manufacturing units sanctioned this
year till March SI, 1859; and

(b) the mmtorlie:utn: the
new units?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur BShasirl):
(a) and (b). Attention is invited to
the answer to Question No. 432 dated
16th February, 1030 for information
as to he number of units sanctioned
during 1058-59.

Export Promotion Commiitees for
Flims

2984, Bhrl Ram Krishan Gupta: Will
the Minister of Information .and
Brosdoasting be pleased to refer to
the reply given to Unstarred Ques-
tion No. 17T on the 20th November,
1958 and state:

(a) whether the Export Promotion
for films has since been
formed;

Writton Answoars 11383
{b) it so, the names of members;
and of

(c) the nature of the and
mammw

The Minigier of Informstion and
Wm.m;: (n) Yes,

. B. V.
@) (1) Dr Kf?.ﬂ, -l
Broadcasting (Chatrwsan).
& SR }“”“"’m o Vg
dustry Ministry,

(4) ShriS. D. m
Kalelkar Affairs A
Shri R K. Representing

E:;ShrlN : 1 Broadcasting g

(7) Shii M. B.

(S)Shnmm
N. Savam

(9) Shri Ajit Bose

Nagi

R bty
(ro; Shri B,

Reddi
(11) Shri G. P. Sippy
(c¢) The tunctions of the Committee

facture Glass Fibres, Filament and
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Onoe ‘he technique for thé manufac-
turs of glmss wool is properly de-
valoped, the production of other items
would eoon follow.

Specialised  Training in Raflle En-
gineering

. '

£088, Bbri Ram Xrishan Gupia: Will
the Minister of Information and
Broadeasting be pleased to state the
nature of the scheme proposed by All
India Radio at Delhi for giving in-
tensive specialised training in radio
engineering to the new recruits?

The Miunister of Information and
Broaleasting (Dr. Xeskar): The
Scheme for giving specialised training
in Radio Engineering to new recruits
hes been designed to cater for 2 dis-
tinct categories of personnel who are
. recruited. Shift Assistants who nor-
mally do not have training in Radio
Engineering before joining All India
Radio are given instructions in the
theory and practice of broadcast en-
gineering for a veriod of six months.
Direct recruits in the grades of
Technical Assistants and Assistant
Engineers who undergo a regular
course in Radio Engineering as a part
@f thelr College training are to under-
go an orientation course in order to
meke them familiar with the technical
practices and standards in the

been
from 1st May, 1958
National Productivity Council

[ Rhri 8. M. Banesrjee:
2981, { Shrl Tangumani:
Nini A. K. Gopalan:

Will the Minister of Commerce and
Influstry be plessed to state:

(a) whether a representative has
beén included om the Natiomal Pro-
ductivity Council from the Defence Es-
tablishments: and

-

(b) it #0, the procedure followed in
making selection to the Council?

The Minisier of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) Public sector enterprises are at
present represented on the National
Productivity Couneil by a manage-
ment revresentative of Hindustan
Machine Tools, and a labour re-
presentative of Sindri Fertilizers, It
is proposed to give representation hy
rotation to other public sector enter-
prisez including Defence establish-
ments next year. .

(b) The composition of the Council
and the method of nomination is given
in Rule 2 of the Rules of the National
Productivity council an extract of
which iz laid on the Table of the
Sabha. [See Appendix VI, annexure
No, 88], Selection of representives
of public sector enterprises has been
made by the President of the Council,
on the authority of the Council

Industrial Units In UP. and Madras
B. M. Banerjes:
Tangamani:
A. K Gopalan:

Will the Minister of Commerce and
Industry be pleased {o state:

(a) whether any amount has been
sanctioned for UP. and Madras +to

establish gome industrial units during
the year 1950-80; and

Bhri
2988, { Shri
Shri

(b) if so, the amount allotted to
each of these States?

The Minister of Commerce and In-
dustry (Shri Lal Babadur Shastri):
(a) and (b). A provision of Rs, 2:70
and Rs. 2'28 croves has been made in
the State Annual Plans for the de-
velopment of industries in the Uttar
Pradesh and Madras respectively dur-
ing 1989-80. It is not possible to fur-
nish firm figures of allotment of
funds to these States at this stage.
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Accommodation for Class III and IV
Government Servants

Shri 8. M. Banerjee:
m"{nﬂ D. C. Sharma:

Will the Minister of Werks, Housing
and Supply be pleased to state:

(a) whether 50 per cent. of Clasg II
and IV Government Servants in
Delhi have not been provided with

(b) if s0, steps Government propose
to take to solve this problem; and

|
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are not assessed according to th~
classification of posts but according #«
VArious pay ranges. Agamngt the
assessed total demand of 368,267 res:-
dential units from Central Govern-
ment servants in the pay range of
Rs 60 to Rs 490 per month in Delln
and New Delhi, 186,751 residential
units are available which correspond
1o 46 per cent satisfaction of demand
The bulk of the class III staff au
some portion of the Class I and II
staff 1s 1ncluded in this pay range
Similarly, aganst the demand of
17,454 units from Government  ser-
vants drawing below Rs 60 pm
(Class IV) 6,552 residential units are
available which correspond to 38 pe
cent satisfaction of demand

(b) During the remaunng period of
the Second Five Year Plan, 8,812 res:-
dential units will be constructed fr
officers 1n the pay range of Rs 60 to
Rs 489 per month and 2,128 units for
Class IV With the completion of the
sanctioned programme the percentagc
of satisfaction will be 85 per cent for
Class I to III officers drawing les
than Rs 500 per month and 50 per
cent for Class IV staff Further con-
struction to meet the bulk of the
shortage will be taken up during the
third Five Year Plan

(¢) The information m respect of
the number of quarters constructed in
1958 and the numbers likely to be
constructed during 1859 and 1960, for
officers drawing emoluments below
Rs 500 per mensem, is as follows

1958 s 2,9%
1958 4470
1980 4,470

Daily and Weekly Papers Published in
Punjabl

2092. Shri D C Bharma: Will the
Mimister of Commerce and Industr~
be pleased to state

(a) the number of daily and week-
ly newspapers published in Pumab
during 1958-59; and
45 LSD—3

(b) the quantity of newsprint al-
lotted to each paper in 1957-58 and
1958-59, separately?

The Minister of Commerce and In-
dustry (8Shri Lal Bahadur Shastri):
(a) Daily—12.

Weekly—47

(b) No allotment as such of news-
print was made prior to October, 1857
and no statistics are maintained for
the quantity of newsprint alloited to
a newspaper on the basis of its per
1odicity and language

Allotments are made for the two
licensing periods Aoril to September
and October to March and the bass
for it since October, 1957 has been as
follows'—

During the Licensing period 1857-
58 (October-March), the entitlement
of each newspaper for imported news-
print was worked out for 12 months
both on the basis of previous con-
sumption of imported newsprint and
on page-area basig After ymposing
a cut of 15 per cent and deducting th
stocks and expected arrivals agamst
licences on hand on 1-10-1957, the
“alance was licensed, either on the
basis of consumption or page-ared,
whichever was lower The news-
papers were alsofree to draw supphes
from Nepa Mills for thair additional
requirements During the Licensing
period April-September, 1958, the
entitlement of each paper was workec
mit for six months on the basis of
area of the paper, average number of
pages and the circulation during 1957
and on the regulanty of the publicat-
won After imposing a cut of 15 per
cent the balance was licensed No
cut was imposed where the entitle-
ment was less than 10 tons During
the licensing period October-March.
1959 the entitlement was worked out
for six months as mn the Jast perod
After 1mposing a 15 per cent cut,
one-third was met from canalized im-
ports and bhalance two-third was
licensed Where the entitlement was
ten tons or less, the entire guantitv
was given from canalized imports
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Export of Ootiomn frem Punjad

Shri Bam Krishan Gupta:
W-{mwmw:

Will the Minister of Commerce and
Indusiry be plessed to state:

(a) the total quantity of cotton ex-
ported from the Punjab State during
1956-57, 1957-58 and 1838-59;

(b) the total guantity consumed in
the Punjab during the above period;

(¢) whether Government have de-

(d) if so, the quantity and variety
thereof; and

(e) the countries to which it will be
exported?

The Minister of Commerce and In-

(c) and (d). Punjab Deshi cotton
grown in the Punjab goes under the

s
|
{
d

of Bengal Deshi have been allowed for
export. Further exports will depend
upon the availability of a surplus.

(e) Exports of ocotton including
Bengal Deshi are allowed to all per-
missible destinations. The main buy-
ers of our Bengal Deshi cotton are
Japan, UX. and France,
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Question No. 841 on the 11th Decem-
ber, 1958 and state:

() whether he has given his award
in the dispute between the Rajasthan
Government and Bhooswam! Sangh;

(b) if o, nature of the award given;
and

(c) whether both the parties have
accepted the award?

The Prime Minisier and Minister of
Forelgn Affairs (Shrl  Jawaharial
Nehru): (a) Yes.

(b) 1t is difficult to give the sub-
stance of the Award briefly in reply to
a question. Some contentions put

(c) So far as is knowm, the parties
have accepted the Award, and action
138 being taken accordingly.

Import of Machinery

2995. S8hri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the value of machinery import-
ed for setting up factories in publie
and private sector during 1958;

(b) the total amount of foreign
exchange involved; and

(¢) the steps taken to reduce the
import?

The Minister of Commerce and In-
dustry (8hri Lal Bahadur Shastrl):
(a) and (b). Statistics of actua]l im-
ports are not available separately for
th,: public and private sectors. Re-

ment projects.
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ready been incurred, or finally (iii)
where the foreign exchange remitt-
ance involved is covered by inflow of
treshbmignnpiulorlm term
credits frém abroad, orhytpeeul
arrangements  for the import
capital goods made by the Govern
ment with other countries.

Production of Cement

2096. Shri Ram Krishan Gupta:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the estimated quantity of ce-
ment production in the country by
the end of the Second Five  Year
Plan period; and

(b) the quantity that the country
will be able to export?

The Minisier of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) The installed capacity by the end
of the Second Five Year Plan is esti-
mated to go up to about 10 million
tons.

(b) It 15 not possible to assess what
quantity would be exported. Efforts
are being made to export as much
cement as possible.

Export of Tobacco and Clgareites

£997. Shri Pangarkar: Will the Min-
ister of Commerce and Industry be
pleased to state:

{a) the quantity and value of to-

bacco and cigarettes exported durng
1858-59; and

(b) the countries to which export-
ed?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement showing the
country-wise exports of unmanmn-
factured tobacco and cigarettes during
1988-59 (April-December) is laid on
the Table of the Sabha. [See Appen-
dix VI, annexure No. 87.]

Export of Woollen Cloth

2998, Shri Pangarkar: Will the Min.
ister of Commerce and Indusiry be

pleased to state the quantity and value
of woollen cloth exported to foreign
countries during 1958-58 (country-
wise)?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shasirl):
Export of woollen cloth during 1958-
590 (upto December, 1958) was as
follows:—

Country nYE Yo
U.K. . 2,250 8,807
USSR 2,61,376 35,04,033
Saudi Arabu 4,562 30,853
Afghanistan 31,636 3,14,129
Malaya 300 886
Inqg . 1,800 9,600
Cyprus 1,770 4,673
Others . 489 3,085

3,04,783 38.76,153

- _—

New Industrial Unlhinm
Fradesh and Mysore

2999, Shri Pangarkar: Will the Min-
1ster of Commerce and Indusitry be
pleased to state:

(a) the names of the new industrial
units which are likely to be establish-
ed in Madhya Pradesh and Mysore
during the rest of the Second PFPive
Year Plan period; and

(b) the amount sanctioned for the
same by the Central Government?

The Minister of Commeree and In-

dustry (Shri Lal Bahadur Shastrl):
ta) and (b). A statement giving the
information is laid on the Table of
the Sabha. [See Appendix VI, anne=
xure No 88)

Cement Factory in Champaran
(Bihar)

3000. Shri Bibhuti Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
ftem published in the ‘Indian
Nation’, Patna, dated the 26th
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January, 1859, that rich limestone de-
posit in Champaran, North Bihar
have been found, and

(b) if so, whether Government con-
template to set up a cement factory
mn Champaran?

The Minister of Commerce and In-
dustry (Bhri Lal Bahadur Shastri):
(a) Yes, Sir

(b) For the present there 13 sur-
plus production of Cement in  the
country and therefore no immediate
further expansion of industry beyond
the capacity of 10 milhon tons per
anmmum 18 being contemplated at
present However, the position of the
industry 1s being reviewed, periodi-
cally

Also 1t 15 for the entrepreneurs to
send their proposals for different sites
When the periodical review  takes
place, all such proposals that have
been received by Government, are
being considered

Chemicala

3061. Shri D, C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state.

(a) how far the production of (1}
sulphuric acid, (u) caustic soda, ()
soda ash, (1v) chlorine, (v) super-
phosphates and (wv1) ammonium sul-
phate have kept pace with the taigets
laid down in the Second Five Year
FPlan, and

(b) whether Government expect
fulfilment of targets set for 1960-8)
in all these items?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shasiri)-
{(a) and (b) The target for the
Second Five Year Plan and the pro-
duction achieved m 1958 are as be-
low

Name of the item Tt_rgu Production
n 1958
1 2 3
tons
Sulphur.c acd 500,000 tons 226,588
Caustic soda I50400 , $7,I88
Soda ash 253000 89,431

APRIL 14, 1980
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includin,
also .

ble salt,
nitrolime
stone and
ures

From the satisfactory level of pio
duction achieved so far, it 18 expected
that the targets will be fulfilled in all
cases, except nitrogenous fertilisers
where the target 15 hkely to be re-
ached by the end of 1981

W § W1§ W qaet @ oW\
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Bamboo Cottage Industries

3004 Shri Subiman Ghose: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the names of cottage industries
products being made out of bamboos
on the basis of the report of the two
representatives sent by Government to
Japan 1n 1849 to study cottage indus-
tries i1n that country,

(b) whether these products have
any market in forelgn countries,

(c) if so, which are the foreign
countries; and

(d) the foreign exchange earned
therefrom each year?

The Minister of Commerce and In-
dustry (Bbrl Lal Bakadur Shasiri):
(a) The Government delegation which
visited Japan in 1049, to study cottage
industries, recommended that the fol-

lowing articles made from bamboo
should be manufactured-

Fishing rods,

rakes,

plywood,

tiles,

mosaic and fancy articles,
flower vases and baskets,
knmitting needles

buttons

In two centres—one at Arab-Ki-
Saray and the other at Harduagan)
(near Aligarh) which were opened
soon after the report of the delegation
was submitted, manufacture of bam-
boo articles ke kmiting needles,
cages, mats, toys, baskets, buttons,
plywood, screens, flower vases, etc
was started The majority of articles
recommended by the delegation are,
in fact, being manufactured in India
under various programmes

(b) to (d) In the old trade class:-
fication which was current till Decem-
ber, 1958, bamboo articles were not
shown separately It was only 1n
the revised trade classification which
came jnto force from January, 1857
that some relevant information was
included A statement giving the
names of bamboo articles exported
during 1957 and 19358, the countries to
which they were exported and the
value of the exports, 1s laxd on the
Table of the Sabha. [See Appendix
V1, annexure No 89)

Concessions to Importers of Books and
Periodicals

3005, Shri Siddananjappa: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Government have decided to continue
the concession to importers of books
and periodicals announced in July,
195T;
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{b) if so, for how long will the con-
cession be piven; and

(c¢) what are the conditions for
obtaining concession in this connec-
tion*

The Minister of Commerce and In.
dustry (Shri Lal Bahadur Shastri):
(a) and (b) Yes, Sir It is pro-
posed to continue the present policy
until 30th September, 1959

(¢) A statement showing the import
policy and the concessions extended
for the import of books and penodi-
cals during the current period, April-
Beptember, 1950, 13 given below As

will be seen therefrom while import |

of books and periodicals through post
18 allowed freely import by Establish-
ed Importers i1s allowed on quota
basis, and supplementary licences on
ad hoc basis are also issued to them
subject to the conditions mentioned in
the statement

Statement
(i) 100% Gen 100% Soft

(1) The Collectors of Customs have
been authorised to release consign-
ments of books and periodicals com-
mg by post without import licence

(1) Licences will not be vahd for
undesirable megazines and publica-
tions import of which may be dis-
allowed.

(v) Appheations from Established
Importers for supplementary licences
will also be consideréd ad hoc on ac-
ceptable proof being furnished to the
licensing authorities to show that basie
quota licences granted to them for
April.September 1950 have already
been substantially utilised or fully
exhausted. The last date for receipt
of applications under this provision
will be 15th August 1959

(v) Applications from Actual Users
like lLibraries, technical and educa-
tional institutions etc will also be
considered ad hoc  Orders agamnet
such licences'should ordinanly be
placed tnrough Established Importers
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unless the Actusl Users can prove that
they will be in position to sffect im-
ports on a competitive bams.

(v1) Lacences issued on soft currency
aress wil]l also be valid on Dollar area
to the extent of their full face value

{vz) The basis period for these items
will be from 1952-58 to 1957-88

(vi1) The mimimum value of the
basic quota licence will be Rs 1,000

(1x) Applications from Established
Importers for additional licences for
mmport of technical and scientafic
books (8 No 1698/IV) will be con-
sidered on an ad hoc bass, provided
they edduce evidence for imports on
consignment basis

(x) Applicants for licences for
8 Nos 169-170/IV, will be exempted
from payment of ‘fees’ gnd production
of Income Tax Vernfication Registra-
tion or Exemption Nos 1n the apph-
cations.

CP.W.D

Shri Easwara Iyer:
3006 4 Shri A. K. Gopalan:
Shri Tangamani:

Will the Minister of Works, Hous-
ing and Supply be pleased to state

(a) the number of Jeep Drivers and
Concrete Mixer Drivers m the
CPWD;

(b) whether any scales of pay have
been prescribed for these posts, and

(c) if not, the reasons therefor?

The Minister of Works, Housing and
Supply (8hri K. C. Reddy): (a) On
1st October, 1988, the number of Jeep
Drivers was 17 and Concrete Mixer
Drnivers was 13

(b) No scales have been prescribed
for these posts specifically but the in-
cumbents of these pests are placed in
one of the following scales, mz. (1)
Rs, 40—2—60, (ii) Rs 60—8{2—T78, (iii)
Rs. 76—3--105.
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{c) As these posts were tempoararily
created for occasional specific pur.
poses no firm scales were prescribea.
The question whether all such posts
should be continued as distinct cate-
gories with separate scales is being
considered by Government.

Pay Scales of Class IV Employees of
BRehabilitation Department, Agartala

2007 {lﬁﬂmuuthumn:
° "\ Shri Bangshi Thakur:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether any notice has been
served on the class IV employees of
the Rehabilitation Department, Agar-
tala for drawing their salaries at a
lower scale than what they have been
drawing so far;

(b) if so, the reason therefor;

(c) the pay scale offered at presen:
and the scale in which they have been
drawing pay so far; and

(d) the number of employees who
are likely to be affected?

The Minister of Rehabilitation 8nd
Minority Affairs (8hri Mehr Chand
Kbanna): (a), (b) and (d). A notice
on 111 class IV employees of the Re-
habilitation Department appointed be-
fore March, 1853 was served by the
Tripurgs Administration offering them
revised scales of pay with effect from
1st January, 1959. This was done in
order to bring them on the scales of
pay as ere admussible to class IV em-
ployees of the various Departments of
the Tripura Administration.

{c) Present pay scale—Rs. 20—j}—
28,

Old pay scale—Rs. 30—2—40,
Educated Unomployed in Madras

be pleased to state the number of un-
employed graduates, intermediates and

matriculates on the live registers of
the employment exchanges in Madras
State at present?

The Deputy Minister of Labour
(Shri Abid All): The information is
given below:

Category Number on Live
Register as on
81-3-1959.
Graduatés 1,764
Intermediates 1,483
Matriculates 28,142

Handloom Industries in Madras
3009, Shri Elayaperumal: Will the

Muinister of Commerce and Industry be
pleased to state:

(a) the number of Handloom In-
dustries (small scale) started in
Madras State on co.operative basis
during the years 1957-58 and 1058-59
(Dnstrict-wise); and

(b) the total amount sanctioned by
way of loans and grants for the deve-
lopment of Handloom Industries in
Madras State?

The Minister of Commerce and In.
dustry (Shri Lal Bahadur Shastri):
(a) 144 during 1057-58.

10 during 1958-59.

District-wise figures are not avail-
able.

(b) The following amounts were
sanctioned to the Madras State by
the Ceniral Government in the finan-
cial years 1953-54 to 1058-50, for the
development of the handloom indus-
try;

Loans—Rs. ¥,52,70,760.50,
Grants—Rs. 3,68,00,768.22,
Industrial Co-sperative Societies
2910 Shri Kodiyan:
{ Shri Warlor:

Will the Minister of Comuhkerce and

Industry be pleased to state:

(a) the number of Industrial Co-
operative societies established during
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the Second Five Year Plan period so
far,

(b) the percentage of workers in
these societies;

(c) whether Government are pro-
viding any special assistance to these
societies, and

(d) if so, the nature and extent of
assistance given?

The Minister of Commerce and In-
dusiry (Shri Lal Bahadur Shastn).
(a) to (d) The information 1s being
collected and wall be laid on the Table
of the Sabha

lndhn‘ Labour Conference

3011, Shri T. B Vittal Rao: Will the
Minister of Labour and Employment
and Planning be pleased to state

(a) whether the agenda for the
next session of Indian Labour Con
ference has been finalised,

(b) if so, what are the subjcets
likely to be discussed, and

(c) when the session will be haid”

The Deputy Minister of Labour
(Shri Abid All). (a) and (b) The
mam 1tem on the agenda will be the
subject of Industrial Relations, which
will be discussed in all its aspects, at
the next session of the Indian Labour
Conference

(c) The session 1s proposed to be
held at New Delhi in the last week
of May, 19859

All India Radio, Delhi

3012. Shri Su Ghose: Will the
Minister of Inf and Broad-
casting be pleased to state

(a) what are the regional languages
in which the programmes of All India
Radio Station at Delhi are Broadcast
daily,

(b) whether Bengali 18 one such
language,

(e) if not the reasons therefor, and

APRIL 14 3969
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(d) how many days in a month,
Rabindra Sangeet is broadcast from
the sa:d Station and the number of
such songs sung?

The Minister of Information and
Broadcasting (Dr Keskar): (a)
Spoken-word programmes of All Inda
Radio, Delhi, are hroadcast in Hind:,
Punjabh and Urdu but songs are
broadcast in several regional langu-
ages

(b) Bengali songs are occasionally
included m the programmes

(c) and (d) In view of the practi-
cal difficulties, hke paucity of trans-
miiters and want of time, 1t 13 not
possible to introduce p-ogrammes 1in
Bengali or other regional languages
from All India Radio Dellu Occas-
ional cultural programmes are the
only things that can be considered

Inspection of Mines in Mysore State

3013 Shri Shivananjappa Will the
Minister of Labour and Employment
and Planning be pleased to state

(a) the number of mines inspected
by the Inspector of Mines Govern-
ment of India 1in Mysore State duiing
1958.59 and

(b) the names of those mines?

The Deputy Muuster of Labour
(Shri Abid Al (a) and (b) The
mtormation 1s being collected and will
be placed on the Table of the Sabha
as soon as it 1s available

AILR Station Cuttack

3014 Shri Sanganna* Wil} the Minis-
ter of Information and Broadcasting
ne pleased to refer to the reply given
to Unstarred Question No 3388 on the
Tth May. 1858 i1n respect of All India
Radio Station Cuttack and state.

{a) whether regular programmes for
Adivas) areas have since been intro-
duced and

{b) if the answer to part (a) be in
the negative. the reasons for the
delay?
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The Minister of Informaiion and
Broadcasting (Dr, Keskar): (a) and
(b). Programmes on a regular basis
airected to Adivasi areas in Orssa
nave not yet been started in view of
the paucity of radio sets ir those
«4reas Tribal programmes are, how-
ever. broadcast 2 or 3 times a month
in the Rural programmes of the
Station

Indian Trade Promotion Organisation
at Frankfurt (W. Germany)

3015 Shri Shivananjappa: Will the
Minister of Commerce and Industiry
pe pleased to refer to the reply given
to Unstarred Question No 1246 on
ard March, 1959 and state

(a) whether an Indian Trade Pro-
motinn Organisation 1s expected to
start tunctiowny at Frankfurt (West
Germany) this year; and

(b) the estimated annual expendi-
ture thereon®

The Minister of Commerce and In-
dustry (Shri Lal Babadur Shastri):
&) Yes, Sir

(b) Approximately Rs 5 lakhs for
the first year and Rs 4 lakhs per
annum subsequently
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Tea Plantation Labour
$017. Shri P. C. Boroosh: Will the

{a) whether it is a fact that the
ratio of birth to death among the
plantation labour stands at five to one
and that the over-population has
«reated a serious problem in the tea
gardens, and

(b) i so, what steps Government
have taken or propose to take in the
matter?

The Deputy Minister of Labour
(8hri Abid All): (a) and (b) The
only information available 1s that con-
tained i1n the records of the last cen-
sus The problem of over-population
18 not pecubar to plantations The
whole of the developmental pro-

of the country is aimed at
these and other problems of our
gconomy.

Minimom Wages for Mining and
Breaking Ballast in Stone
Quarries

3018. Dr Moelkote: Will the Minis-
ter of Labour and Employnfent and
Planning be pleased to state:

(a) whether 1t 1s a fact that the
Bihar Government have fixed mini-
mum wages for mining and breaking
of ballast in stone quarries of Bihar at
Rs 15 per 100 cubic feet of stone
Dallast;

{(b) whether 1t 18 also a fact that
Rallway Board accept tenders which
quote wages less than the mimmum
wages fixed by notification for mimng
gnd breaking of ballast in  stone
quarries;

(¢) whether Government have re-
ceived any representation from Labour
Vnions in this matter; and
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(d) if so, the action tsken or pro-
pdsed to be taken m the matter?

The Deputy Minister of Labour
(Shri Abld AH): (a) Bihar Govern-
ment have notified Rs 2-4-0 per box
of 25 cubic feet for “Mining, chelly
breaking and transport”

(b), (c) and (d) Information 18
being collected and 1t will be placed
on the Table of the House

Export Promotion Council

3019. S8hri Panigrahi: Will the Minis-
ter of Commerce and Indnltry be
pleased to state

(a) the amount of grant-mn-aid
given to the Export Promotion Council
in 1858 and 1859, and

(b) 1f so, what 1s the percentage on
capital industries, medium industres
and small scale industries?

The Minister of Commerce and In-
dustry (SBhri Lal Bahadur Shastri).
(a) The grants-m aid to Export Pro-
motion Councils are given on financial
year basis and not on calendar year
basis In addition to a grant of
Rs 4,867,260 made from the Cotton
Textile Fund to the Cotton Textiles
Export Promotion Council], the grants-
in-aid given, from general revenues, to
all the eleven Export Promotion
Councils for the year 1858-59 are as
under

:Couou'l‘ctnlnlixpml’ro-
50,000

Cwlilllpwl Fre- o 425000

3 Sk & Rayon Export Pros
motion Council

93,000
* Fromouon Coman T 00
s.mm&m Fepor 95,000
Ry e —
7‘% Export Promotion 20,000

8. Mica Export Promoh
Counaal] o 23,000

Shellac  Export Promotion
’ Council 95,000
1o Chermucaly & Albed Products

Export Promotion Counail 75,000
11 Sports Goods Export Pro-

motion Council 91,000

————

10,90,800

(b) These grants are given to the
Councils for work connected with
the promotion of exports of the pro-
ducts of the particular industry as a
whole No separate allocations for
Capital, Medium and Small Secale
sectors within each industry i1s made

Tinned Fish Industry in Orissa

3020, Shri Panigrahi Will the Minis-
ter of Commerce and Industry be
plegsed to state whether there 13 any
proposal to start tinned fish industry
1 Purt Distriet m Orissa?

The Minister of Commerce and In-
dustry (Shri Laj] Bahadur Shasirl):
Information 15 bemng collected and
will be laid on the Table of the
House

TotAL

Ready-made Garments

8021. Shn Damani: Will the Minus-
ter of Commerce and Industry be
pleased to state

(a) whether 1t 1s a fact that ready-
made garments industry has not yet
fully developed in the country,

(b) the number of the present units
working and their capacity, and

(¢) the Textile Mills which are also
having a department of ready.made
garments?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir

(b) It 13 not possible to give the
exact number of units with ther
capacities as most of them are small
umts and no statstics are available

(c) Messrs Sarangpur Cotton Mig
Co Ltd, Ahmedabad
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Labour Co-operative Societics

3023. Shri Ayyakaonu: Will the
Minister of Labour and Employmeat
and Planning be pleased to state the
meagures, if any, taken to popularise
and encourage the formation of Labnur
Co-operative Societies in Statep dur
ing 1858-597

The Deputy Minister of Labour
(Bhri Abid All); The available infor-
mation is ag follows:

Bombay.—Forest Labourers’ Soclet-
ies are given concession in the seler-
tion and allotment of ccupes,
exemption from payment of security
deposit, favourable interest rates
sharng of profits and losses by the
Government with them.

Small works are given to lubour
contract societies without tenders
formalities and concessions like techni-
ecasl guidance, exemption from pay-
ment of security deposit. extension nf
financial assistance, loans for pur-
chase of tools etc. are also extendea.

Kerala—A scheme has been sanc-
tioned for the organisation of Labour
Contract Co-operative Socieues.
Minor works are given o theae
societies at 5 per cent. excess over
the scheduled rates of cost of mute
rials and labour. 25 per cent. ot the
cost of wuiks entrusted to these so-
cieties are granted to them as advance
by the co-operative banks  These
societies are exempted from furnish-
ing security deposit for the wn.ks anua
the earnest money to be deposited by
them 1s fixed at the reduced rate of
1 per cent. of the amount of rontrac:
subject to a mimimum of Rs. 50.

Orissa —Local works are entrusted
to societies without calling for ten-
ders State partnership providing
working capital, loan share aad sub-
sidy to forest labour contracl ro-
operatives is also being extended

Punjab—~All unskilled works upto
any value, and skilled works of imall
value are allotted to these Socleties
only by way of tender with the ceil-
ing rates fixed by the respective
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Superintending Engineers. In the
case of Public Works Department
(Electricity Branch), skilled works of
lLimited value are allotted iuv the
Labour and Construction Societies
only by inviting tenders.

Himachal Pradesh—The Societies
were granted submdlies to strengthen
their working capital under tne First
Five Year Plan of the Co-operative
Department.

Manipur—~Minor works are award-
ed to such societies withoul calling
for tenders.

The information in respect of other
States and Union Territories 15 not
available.

Manufacture of Scientific Apparatus

3624, Shri Ajit Singh Sarladi. Wil
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No 1308
on the 11th December, 1858 and state
the names and location of new under.
takings since set up for the manufac-
ture of scientific apparatus?

The Minister of Commerce and In-
dustry (8hri Lal Bahadur Shasiri):
Larye Scale Sector—No new under-
taking for the manufacture u! scienti-
fic apparatus has been set up since
11th December 1958 in the laixe scale
sector Applications have been receiv.
ed from 5 firms for licences uncer the
Industries (Development and Regula-
tion) Aect, 1851, for setting vp new
undertakings for the manufacture of
scientific apparatus Many small
scale industries, however, are spring-
ing up in this fleld.

Kanpur Cotton Mills Ltd., Kanpur
Shei 8. M. Banerjee:

3025. { Shri Jagdish Awasthi;
Shri Vasundevan Nair:

Will the Minister of Commeice and
Industry be pleased to state:

(a) whether some of the mill-owners
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have approached the Central Govern-
ment for financial and techricai aid
to restart the Kanpur Cotton Mills,
Limited, Kanpur, and

(b) 1f so, the reactions
Government thereto?
The Minister of Commerce and In-

dustry (Shrl Lal Bahadur Shastri):
(a) No, Sir

(b) Does not arise

Hunger Strike by Displaced FPersons
in Tripura

3026. Shri Bangshi Thakur- Will the
Minister of Rehabilitation and Mino~
rity Affairs be pleased to state

(a) whether 1t 15 a fact that more
than a hundred refugee famil s have
resorted to hunger strike 1n fiont cf
the Relief and Rehabilita. on Direc.o-
rate, Agartala, Tripura,

(b) 1if so, the details of the strike,
and

(¢) what steps Government propose
to take to dissuade them?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (¢) According to
newspaper reports, 19 displaced per-
sons started squatting in front of tne
offices of the Rehabilitatior Drrector-
ate, Tripura on Aprl 7 {. emphasise
the need for increased agricultural
loans and against alleged bad treat-
ment by the Rehabilitat-on Staff of
the Admimistration The Admimstra-
tion 1s looking into both the matters

All India Radio Station at Calcutta

3027 Shri Bangshi Thakur: Will the
Minster of Information and Broad-
casting be pleased to state

(a) whether 1t is a fact that arrange-
ments have been made to Lroadcast
from the Calcutta Station of the All
India Radio, songs, stories opuia-
performances ete, in Tripur: Jangu-
age; and

(b) if so, the details thereof?

The Minister of Informatiton and
Broadeasting (Dr, Keskar): (a) and
(b). With effect from 5th Aprl, 1959

of the

a daily 15-munute programme for
Tripura 1s broadcast from All India
Radio Calcutta instead of from
Gauhati Station The programme
consists of music, spoken-word items
news, etc

Pakistani Firing

gozs, J Shri P. C. Borooah:
" | Bbri Raghunath Singh:

‘Will the Prime Minister be pleased
to state

(a) whether 1t 1s a fact that Pakis-
tan: troops maintained heavy machine
gun fire on the Mahisashan and
Barapunn sectors, 10 m'les from
Karimgan) and tried to blow up an
mmportant bridge near Mahisashan,
and

(b) if so, the details of the damages
caused by Pakistam firing there”

The Prime Minister and Minister of
External Affairs (Shrl Jawaharlal
Nehru): (a) and (b) At 0900 hours
on the 26th March. 1959, Pakistan:
troops started heavy machinegun fire
on our Border Out Posts near J.tu
and Barapunn The firing was later
extended to Mahisashan and continued
upto the 1st Apml 1859 A cease-
fire has been made effective from
0530 hours on the 2nd April, 1958

No attempt by Pakistani troops was
made to blow ub the bridge near
Mahisasnan nor anv damage 15 report-
ea to have been caused to any property
as a result of Palustam: firing

Machine for Plucking Tea Leaves

3020 Shri Hem Raj: Will the Minis-
ter of Commerce and Indostry be
pleased to state

(a) whether 1t is a fact that a
machine for plucking tea leave. has
oeen designed in England, Sweden
Belgium, Germany and France,

(b} if so, what 1s the labour saving
value; and
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(c) what is its cost?

The Minister of Commeroe and In-
dustry (Shri Lal Bakadur Shasirl):
(a) Government have no information.

{b) and (c). Do not arise.

Raw Jute

oe pleased to refer to the reply given
o Starred Question No. 200 on the
13th February, 1850, and state:

(a) the result of the various steps
taken since December, 1058 to stimu.
late prices of raw jute;

(b) the gquantity of jute purchased
by the State Trading Corporation since
December, 1988 upto 31st March, 1959;
and

(c) the present wholesale prices of
raw jute at different centres?

The Minister of Commeres and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (c). A statement showing
the wholesale prices of raw jute in
certain jmportant centres is laid on
the Table of the Sabha. [See Appen-
dix VI, annexure No. 91]. It will be
seen that the prices have generally
registered an upward trend.

(b) 49,315 maunds.

Middle Class Dispiaced Persons in
Manipur

3031, Shri L. Achaw Bingh: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) the total amount of housing
loans and subsidies granted to middle
class displaced persons at Mantri-
pukhri in Manipur; and

(b) the number of middle class
families settled there and the highest
amount granted to a single family?

The Minister of Rehabilitation and
Minority Affairs (Bhri Mehr Chand
Khanna): (a) and (o). The informa-
tion is being collected from the
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Manipur Administration and will be
laid on the Table of the Sabha when
received.

1283 hrs.
MOTIONS FOR ADJOURNMENT
BORDER INCIDENT

Mr. Spesker; I have received notice
of four adjournment motions on the
same matter, from Shri Hem Barua,
Shri 8, M. Banerjee and Shri
Panigrahi. ... .

Shri 8, M, Banerjee (Kanpur): My
adjournment motion is not on the
same matter.

Mr. Speaker: .... Shri Assar and
Shri Vajpayee. ‘The subject is:

“The situation arising out of
about 200 Pakistanis trespassing....

Shri Hem Barua (Gauhati): Not 200
but 300.

. Bhrl 8. M. Banerjee: Not 200 but
300.

Mr. Speaker: All right, it is 300
It reads thus:

“The situation arising out of
about 300 Pakistanis trespassing
into Indian territory at Bhara-
garoljhara, Cooch-Behar, and set-
ting fire to a dozen houses there,
looting and damaging property,
fatally assaulting an Indian na-
tional, carrying away of 40 heads
of cattle from the ares on the
evening of 10th April, 19508.”.

Along with this, a paper cutting has
also been sent to me, of the P.T.L re-
port. What has the hon. Minister to
say?

Shri Hem Barua: May I make a sub-
mission?

Mr, Speaker: I am not going to allow
a discussion on this matter now.

Shri Hom Barua: I want the Deputy
Minister to bear in mind a particular
point, and that is what I want to point
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out Thereafter, she can make her
statement

Mr. Speaker: As for whatever has
appeared in the newspaper, the cut-
ting has been sent to me If the hon
Member has received any information
by telegram or a letter directly, I
am prepared to accept his statement
But if he merely wants to paraphrasc
what has appeared in the newspaper,
1 would say I can also paraphrasge 1t

The Deputy Minister of External
Aftairy (Shrimati Lakshmi Menon):
We have received a telegram from the
Deputy Commussioner, Cooch-Behar,
which says that on the 10th Apml, Id
day, about 250 Pak nationals armed
with swords, daggers and lathis rad-
ed village PBaragarah jhara, P 8
(Dhnhata) set fire to 11 houses carmed
away 36 heads of cattles, one Indian
national Chandramohan Burman who
resisted was seriously injured and sub-
sequently died Police pickets have
been posted in the area, and a protest
has been lodged with District Magis-
trate, Rangpur, and protest 1t also
being lodged with the Government of
Pakistan at Karachi

We have also demanded that the
offenders should be pumshed

Shri Hem Barna: May 1 know

whether any compensation 1s demand-
ed for the damage caused to property
and hfe? One Indian has died, as a
result of sustamned myuries May I
know whether any compensation 1s
demanded from the Pakistan Govern-
ment, so far as the hifting up of the
cattle 18 concerned, so far as damage
cauged to property is concerned, and
s0 far az damage caused to the Life
of an Indian 15 concerned?

Shrimati Lakshmi Menon: All ihis
will be included in the protest that
is being lodged with the Government
of Pakistan,

Shri Hem Barua: What about com-
pensation?
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Mr Bpeaker: All this will be mn-
cluded The language of the state-
ment 1s there

Bhri 8. M Banerjee: I want to
know what our security measures
there are For, 250 people have en-
tered, and not a soul has been arrested
by either our police or those in charge
there, they have looted it very well
I want to know what our gecurty
meagures are, for, it is a case of 250
people entering, 1t was not the case
of one man who killed some people
and went away, but i1t was a case of
250 people getting into a village

Mr. Speaker We are going away
from the one to the other

Bhri 8 M. Banerjee: I want to know
what the security arrangements are

Mr. BSpeaker: The hon Member
wanted to &know what the secunty
arrangements were It 18 ng good re-
peating this question and saying 250
people, 250 people

If these things happen, what are the
speclal security measures, if any, that
have been adopted? Are the normal
security measures enough? This 15 a
matter which tates the mmd of
eVEryone, as as he looks into the
newspaper regarding this matter
Hon. Members will be satisfied if
everything that has to be done has
been done They want details

Shrimati Lakshmi Menon: The nor-
mal security arrangements are avail-
able This is an extraordinary
event, as a result of exuberance of
Id, 1 suppose, they thought that this
was an occasion for a special rasd I
have also stated in my answer that
police pickets have been posted. and
all security arrangements are being
made

Shri Vajpayee (Balrampur) Are we
to understand that there were no
police pickets before this violation of
Indian territory?

The Minister of Home Affairs (Shri
G B. Pant): Special measures have
been taken to guard this border, but
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[Shr1 G B Pant]
it extends over 1500 mules. and when
& large army or a group consisting of
250 persons attacks an 1solated corner
at any one time no one man can be
arrested by anyone (Interruptions) I
quite agree with the Members oppo-
:‘1:;& that everything poasible should be

Shrl Vajpayee: It 1s not being done

Shri G. B Pant: to prevent such
occurrences or their recurrence We
all feel distressed over this, and it i«
unfortunate that the Pakistan Gov-
ernment should not have put an end to
this So, we would lhike to do all that
we can

Rhrl Hem Barua: What about the
1500.mile border” The entire border
15 not peopled, 1t i3 not populated
fully, it 1s populated only m parts
Therefore, the Home Minister and the
Prime Minister go on saying, ‘How
are we to defend this long border*
This has almost become a pet argu-
ment with them And it has made us
very sorry and unhappy also

Shri G. B Pant: A number of check-
posts have been started
Shri Tyagl (Dehra Dun) rose—

Mr. Speaker: The hon Member 13
not a varty to this adjournment
motion

8hri Tyagl: I just wanted to get 2
clarification

Mr Speaker: I would only suggest

to all hon Members one thing, since .

this agitates the minds of all hon
Members, Government are saying that
they are taking all possible steps, if
in spite of 1t, hon Members feel that
sufficient steps have to be taken, at
early as possible they will go and see
the border and then come and suggest
to hon Ministers what more may be
done  After all, I have to go by
what appears in the press (Inter-
ruptions) Hon Members are natural-
ly agitated over this Everyone wn
this country will certainly be agitate
over what 1s happening; and the Hom«
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Minuster and the Prime Minister and
the Deputy Miuuster of External
Affairs have gll stated that all cossi-
ble steps are being taken. “obody
intentionally allows anybody to come
mmto our terntory If, stll, some-
thing more can be done, I would urge
hon Members to go and study these
matters from time to time on the spot
and then come back and tell them
what can be done

Of course, four heads are better
than one

Shri Hem Barua: Why not send a
parhamentary delegation to this area”

Shri Tyagl: Iz Parliament entitled
to get some information with regard
to the position obtaining before this
mmcident happened? It 15 not only the
Members opposite, but even Members
on thig side, who are anxious that the
border should be duly protected

I want to know whether theie 1s
any territoria]l police arrangement on
the eastern border or not, and how
far the police post was from this
village, and whether the willagers
have been 1ssued any gun licences, %o
that they can protect themselves
against such sort of incidents.

Shri G B Pant: So {ar as sperific
questions are concerned, if they are
put down, answers will be given, but
1t 1s dafficult for me to sav how far
the policemen were from that parti-
cular spot at that particula: point of
time, but we will try to find sut

Shri Tyagi: It 1s a pity that the hon
Minister 1s 1gnorant of the conditions
obtaiming 1n spite of the fact that such
a serious incident has happened there

Shri G. B, Pant: Hon Members
should realise that a telegram has
been received only now, and only now
we know what 18 given in the tele-
gram It 18 not possible for everyone
'to know everything at every time,
and many people can be ignorant
_1bout many things
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question on this matter, and request
the hon. Minister to make a full state-
ment, to get the details as quickly as
poenble,

12.11 hrs.
PAPER LAID ON THE TABLE

Amznpment 10 CorroN TExTILES
(CoxnTrOL) ORDER

The Minister of Commerce (Shri
Kanungo): I heg to lay on the Table,
under sub-section (8) of Section 3 of
the Essential Commodities Act, 19855,
a copy of Notification No SO 580
dated the 14th March, 1959, making
certain further amendment to the
Cotton Textiles (Control) Order, 1848.
{Placed in Library, See No. LT-
1350/58].

1211} hrs.
ESTIMATES COMMITTEE
Firry-Seconp REPORT

Shri Thirumala Rao (Kakinada): I
beg to present the Fifty-Second Re-
port of the Estimates Committee on
the action taken by Government on
the recommendations contained in the
Thirty-fourth Report of the Estimates
Commuttee (First Lok Sabha) on the

Ministry of Transport—Tounsm

1212 hrs.

DISPLACED PERSONS* (COMPEN-
SATION AND REHABILITA-
TION) AMENDMENT BILL

The Minister of Rehahiliintion xnd
“Minority Affairs (Shri Mehr Chand
Khanna): I beg to move for leave to

of Shri Arjun Singh
Bhadauria
introduce a Bull further to amend the
mtphced Persons (Compensation and
Rehabilitation) Act, 1956

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend the

placed Persons (Compensation
and Rehabilitation) Act, 1954."

The motion was adopted.

Shri Mehr Chand Khanna: I intro-
duge the Bill,

12.13 hrs,

RE. REMISSION OF SUSPENSION
PERIOD OF SHRI ARJUN SINGH
BHADAURIA.

Shri Ramji Verma (Deoria): On a
Point of information.

_ VO W, & wie o o et
W wfig w27 gk off W »ft wi7 feg
farsrgmm oo ame &
Ty @y o7 WX SN am fr &
e e ¥ fomrfae w1 fear v o,
Sy e § 34 gF  wyaw faar or
Foret % »ir wofr Ferg wredtfie Y oy
e &1 wo fear §, & o g
B f& Swwr war ger ?

Mr, Speaker: I was looking around
Whether any hon. Member would get
Up and move, but I have gone to
Other gubjects. Tomorrow, as soon as
the questions are over, I will allow
OPhortunity for hon. Members to
MOye their motion.

~ ¥Published in the Gezette of Indla Exiracidinary — Pari l—Bection 2,

dated the 14th April, 1950,
45 L.B.D.—4.



11301
1214 brs.
DEMANDS FOR GRANTS—contd.

MmvisTay or ComuMUNITY DrvELOP-
MENT AND Co-OPIRATION—cONtd.

Mr, Speaker: The House will now
resume discussion on the Demands for
Grants relating to the Mmastry of
Community Development and Co-

operation

Out of eight hours allotted for these
Demands, 7 hours and 27 minutes now
Tremamn

The list of selected cut motions
relating to these Demands has already
been circulated to hon Members on
the 11th Aprnl Those cut motions
may be moved, gubject to their being
otherwise admissible

Shn Vasudevan Nair was in posses-
sion of the House He may continue
hus speech

Need to do away with regional dis-
parity wn allocation of funds to areas
under Community Development
programmes

Shri P. G Deb: I beg to move

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs 100"

Need to consult Panchayats i regard
to development works wm Com-
munity Development Projects and
National Extension Servce Blocks

Shri P. G Deb: I beg to move

“That the demand under the
head ‘Community Development
Projects, Nationa] Extension Ser-
vice and Co-operation’ be reduced
by Rs 100"

Misuse of jeeps by National Extension
Service and Community Develop-
ment Block:s authoritves

Shri Panigrahi: I beg to move

“That the demand under the
head ‘Community Development
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Projects, Nationa] Extension Ser-
vice and Co-operation’ be reduced
by Rs 100"

Failure of gocual educetion programme
because of no follow-up actwihes

Shri Panigrahi: I beg to move,

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs 100"

Role of the Block Development
Officers and the Village-level workers

Shri Panigrahi: I beg to move

“That the demand under the
head ‘Community Development
Projects, Nationa]l Extension Ser-
vice and Co-opeutwl; be reduced
by Rs 100"

Absence of any provinon m the
Block budgets for mawmntaining and
repairing the ersting and old
milage roads

Shri Panigrahi: I beg to move

“That the demand under the
head ‘Commumty Development
Projects, Nationa]l Extension Ser-
vice and Co-operation’ be reduced
by Rs 100"

Bureaucratic and offictal outlook still
dominating the various activities of
the Block admwnistration

Shri Panigrahi: I beg to move

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs 100"

Slow progress of minor iwrrigation pro-
grammes 1w National Extennon
Service and Community Develop-
ment Blocks

Shri Panigraht: I beg to move

“That the demand under the
head ‘Community Development
Projects, Nationa] Extension Ser-
vice and Co-operation’ be reduced
by Rs 100"
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Falure 1o encourage wuillage and
small-scale industries and sdustnal
co-operative societies i National
Extension Service and Community
Development areaz

Shri Panigrahi: I beg to move

“That the demand under the
head ‘Community Development
Projects, Nationa] Extension Ser-
vice and Co-operation’ be reduced
by Rs 100"

Present compontion and functions of ,

the Block Adwvisory Commattees
Shri Panigrahi: I beg to move

“That the demand under the
head ‘Commumty Development
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs 100"

Defective working of the credit co-
operative and other co-operative
organwsations

Shri Panigrahi: I beg to move

“That the demand under the
head ‘Commumty Development
Projects, Nationa] Extension Ser-
vice and Co-operation’ be reduced
by Rs 100"

Need for proper evaluation of the
work done i NES and CD
Blocks for mmcreasing agricultural
production

Shri Panigrahl: I beg to move

“That the demand under the
head ‘Community Development
Projects, Nationa] Extension Ser-
vice and Co-operation’ be reduced
‘by m lm (1]

Need for mabksng full utilisation of all
available local resources of improv-
ed seeds, manurea and irngation
water

Shri Panigrahi: I beg to move

“That the demand under the
head ‘Commumity Development
Projects, Nationa] Extension Ser-
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vice and Co-operation’ be reduced
by Rs 100"

Slow progress in implementing the
recommendations of the Study Team

Shri Panigrahi. I beg to move

“That the demand under the
head ‘Commumty Development
Projects, Nationa] Extension Ser-
vice and Co-operation' be reduced
by Rs 100"

Pattern of expenditure agreed to in
the reviwsed schematic budgets for
stage I and stage Il blocks

Shri Panigrahi: I beg to move

“That the demand under the
head ‘Community Development
Projects, Nationa] Extension Ser-
vice and Co-operation’ be reduced
by Rs 100"

Programme of village leader trawning
adopted and put to practice by the
Block Development Authorities

Shri Panigrahi: I beg to move.

“That the demand under the
head ‘Community Development
Projects, Nationa] Extension Ser-
vice and Co-operation’ be reduced
by Rs 100"

Slow progress n wmplementing pro-
grammes relating to animal hus-
bandry and fishertes 1n Block areas
due to shortage of qualified techns-
cal personnel

Shri Panigrahl. I beg to move

“That the demand under the
head ‘Community Development
Projects, Nationa] Extension Ser-
vice and Co-operation’ be reduced
by Rs 100"

Need to simplfy low relating to
co-operatives
Shri Panigrabi: I beg to move

“That the demand under the
head ‘Community Development
Projects, Nationa] Extension Ser-
vice and Co-operation’ be reduced
by Rs 100"
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Failure i  encouraging the labour Failure to understand the rasl difi-

contract co-operative societies in
N.ES. & C.D. Block areas

Shri Panigrahi: I beg to move:

“That the demand under the
head Commumity Development
Projects, Nationa] Extension Ser-
vice and Co-operation be 1educed
by Rs. 100.”

Need for opeming National Extension
Service Blocks == Deogarh and
Rawrakhole sub-divisions n Orissa

8hri P. G. Deb: 1 beg to move:

“That the demand under the
head ‘Ministry of Community De-
velopment Projects and Co-oper-
ation’ be reduced by Rs. 100.”

Need for opeming an Onental Train-
ing Centre at Angul, Onssa for
traming of Block Development
Officers from this year

Shri P. G. Deb: I beg to move:

“That the demand under the
head ‘Ministry of Commumty De-
velopment Projects and Co-oper-
ation’ be reduced by Rs. 100"

Failure to provide sufficient number

of service co-operatiwves allover
India

Shri M. B Thakore: I beg to move:

+“That the demand under the
head ‘Ministry of Commumnity De-
velopment and Co-operation’ be
reduced by Rs. 100.”

Failure to provide enough irrigation
and manor irrigation schemes under

the National Extensmion Service and
Community Development Blocks

Shri M. B. Thakore: I beg to move*

be reduced by Rs, 100.”

cultieg of the jarmers in regard to
co-operatives

Shri M. B. Thakore: I beg to move:
“That the demand under the

be reduced by Rs. 100.”

Problem of agricultural finance
Shri M. B Thakore: I beg to move:

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation' be reduced
by Rs. 100.”

Failure to tmplement the recommenda-

tions made
Credit Survey

by All India Rural

Shrl M. B. Thakore: I beg to move:

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation' be veduced
by Rs. 100"

Misuse of government vehicles by

National Extension Sermce and
Community Development Blocks
authorities

Shri M. B Thakore: I beg to move:

“That the demand under the
head ‘Community Development
Projects, National Extention Ser-
vice and Co-operation’ be reduced
by Rs. 100.”

Failure to stop corruption in the
Department

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Community Development
Projects, National Extention Ser-
vice and Co-operation’ be reduced
by Rs. 100.”

Mr. Spoaker: All these cut motions
are before the House.
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Skrt Vasaldevan Nalr (Thiruvella):
Last time. I was referring to a report

then [ was trying to make out that
the Government should give serious
thought before finally adopting that
report and implementing it.

I would like to say a few words
en the hotly discussed topic of co-
eperative farming. The hon, Prime
Minister in his introductory remarks
stated that he believes that this policy
of co-operative farming is, on the
whole, accepted by the entire coun-
tfry. I feel that that statement is
quite correct, but that does not mean
that there is not opposition to thiz
policy, that there is not very strong
criticism of even the fundamental
approach of this policy of co-operative
farming.

Even yesterday I read a very long
speech by Shri C. Rajagopalachari,
when he was addressing a conference
of agriculturists. He was criticising
this policy and asking the Govern-
ment to drop this policy. So, a lot
of discussion is necessary on this issue
even now and we have to thrash out
many points.

strongly disagrees with thig policy.
He hss moved a cut motion on this
very Demand to discuss this policy
of co-operative farming.
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I know that the discussion of land
reforms is not very relevant here. I
cannot imagine successtul co-operative
farming without implementing the
policy of celling on holdings of land
because, retaining powerful land-
holders in the countryside you cannot
have successfu] co-operative ing.
The result will e that these o
operatives will turn out to be the
Pocket organisations of theie power-
ful vested interests, the powerful
landlords in the countryside, if we are
not going to implement basic land
reforms immediately,

I do not know how much we will
succeed in the real :mplementation of
the great proclamations that we have
made on this issue. We have passed
many resolutions, we have made many
declarations. The Prime Minister
often refers to that, but with the very
many other statements made by very
important people in the ruling party,
I doubt very much whether we will
be able to implement this policy.

I am reminded of the statement
made by an hon. Minister of the
Madras Government, the Revenuve
Minister himself, during the last
debate in the Madras Assembly, that
they will only go slow on this issue,
that they will only introduce the Bill
before 1st January, 1960, and that
they will be very liberal in fixing the
ceiling. He indicated that this may
go up to 100 acres for one single
individual, and that for the extra land
they will be given very good com-
pensation. All these statements he
made on the floor of the Madras
Agsembly. And there are several
other statements like that. So, we
have got our apprehension about the
real implementation of this policy.

Swami Ramananda Tirtha (Auran-
gabad): What is the compensation
enumerated in the Kerala Agrarian
Bill? Does the hon. Member know?

Shri Vasudevan Nair: I have no
time to go into those details, but I
would like to tell the hon. Member
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that 1t is five to sixteen times the
fair rent.

Swami Ramanands Tirtha: I may
inform the hon. Member that it ig 60
per cent of the market value

Shri Vasudevan Nalr: I do not
know the result of the Select Com-
mattee Report, as to what is the final
decision, because I have not seen it,
but in the draft Bill it was five to
mxteen times of the fair rent,

Swami Ramananda Tirtha: It has
changed.

8hri Vasudevan Nair: I do not know
the latest position. In the draft Bill
it was five to sixteen times of the
fair rent.

ant points objecting to this idea of
co-operative farmung. On several
other occasions. I believe many hon.
Members 1n this House have replied
to hum very effectively. So I do mot
want to go into the details of the
problem But I was astonished to find
that 1n order to enrphasise his case,
ne was quoting several people includ-
ing the former Polish Prime Minister
Mr. Gomulka, and I should say that
the hon. Member has almost succeed-
ed in creating an impression that the
policies adopted by the Government
Jed by Mr. Gomulka are policies
almost against co-operative farm.ng—
at least he was able to create that
ampression. But I should say that
he was depending on at least half
quotations, I would place before him
the latest report presented by Mr.
Gomulka, who 1z First Secretary of
the Polish United Workers Party,
before their Party Congress on March
10, 1059. It is reported like this:

“Gomulka emphasised the
importance of all-round streng-
thening of the socialist sector in
agriculture through ensuring to
the co-operative farms the condi-

tions in which they could quickly
develop. While anxious to main-
twin the voluntariness and to

He has left no doubt for others to
feel that the Polish Government has
gone back on this 1ssue of co-operative
farming. On the other hand, maay
governments and many parties in the
world have come to the conclusion
through experience and after mature
thought that the only way of rapid
development in the countryside, the
only way of removing the inequalities
between different sections 1mn  the
countryside, the only effective way of
liberating the large millions of
peasants from the drudgery that they
were being subjected to for the last
80 many generations is the way of
co-operative farming, is the way of
building up socialism in the country
side

I can understand S8hri M. R. Masani’s
opposition because he 1s against social-
ism. He is, I should say, the champion
of non-co-operation in the country-
side, because he knows that if there
13 going to be effective co-operative
farming in the countryside, then the
unhindered development of capithlism
in the countryside cannot take place.
That 1s the obvious result of co-opera-
tive farming in the countryside. The
Prime Minister himself in his intro-
ductory remarks made it very clear
that the policy of co-operative farm-
ing is closely linked up with the
building of socialism in this country,
and we need not be astonished to find
Shri Masani, who is an open champion
of the private sector in all the flelds,
coming forward and opposing eo-
operative farming.



a vcry valuable article on the expen-
ence of co-operative farmung in Bul-
garia It 1s a very small country But
theirr experiences are very rich. I
would . h. to tell Shri Masam: that
they have succeeded i1n building up
co-operatives, at thc same time retain-
ing private ownership on the indivi-
dual plots of land The article 1s by
Stanko Todorov, & very important
leader of the Bulgaman Government.
He says

“Proceeding from the agrarian
relations that had taken shape in
Bulgaria, the Party came to the
conclusion that co-operation with
the peasants retaining private pro-
perty in land was the most pamn-
less way of solving the agranan
problem "

Now they have succeeded in organis-
mg more than 90 per cent of the pea-
sants 1n co-operative farmung, the pea-
sants retaining at the same time own-
ership rights on their land When the
mecome 18 divided among the members
of the co-operatives, those peasants
who have got ownership rights get
part of the income as rent of the land
That 15 the system they have adopted.
We need not go into details, but the
point 1s that there 18 absolutely volun-
tary co-operation The personal own-
ership right of the peasants on thewr
land 15 retamned. and co-operative
farming 1s possible with the personal
ownership of land and voluntary co-
operation

Now. what has happened to produc-
tion? Shr1 Masani was frying to prove
that perhaps in no country under the
sun could they succeed in substantial-
Iy increasing production through eo-
operative farming. 1 contest that
wtatement. That statement is not cor-
rect. He has not taken paing to go
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through the several examples which
perhaps go against his point That is
a closed-door policy He has to look
to.other experiences, not to experiences
where there were failures, but to ex=

periences where there were mgnal
successes This 15 what Mr. Stanko
Todorov has to say about production:

“Volume of output has grown as
a result of the development and
strengthening of the co-operatives
In 1952, 2,041,000 tons of wheat
were grown, the figure rose to
2,375,000 tons mn 1957, of which
1998 000 tons or 84 per cent were
supphed by the producer co-
opcratives  Durnng this period,
maize production rose from
487,000 tons to 1,461,000 ions of
which the producer co-operative,
supphed 1,076,000 tons or 74 per
cent”

Agamn, as a result of co-operative
farming, they were able to reduce the
production cost. Also, the purchasing
nower of the peasants was increased
three-fold as a result of co-operative
farming All these experiences are
there before us

Now I come to the expenence in
our own State I agree we have not
developed co-operative farmung on a
large scale, but we have got certamn
co-operative socleties engaged mn
farming

Mr Speaker: The hon. Member's

time 1s up If the hon Member wants
that one more Member from his Party
should be gaiven a chance to speak, he
must wind up now Otherwise, I will
allot um all that tune Let him
decide with Shr Pamigrahi

Shri Vasudevan Nalr: I wil] be as
brief as possible

In one place, there are nearly 300
members in the society who own wet
lands ranging from 80 cents to 30 acres
in extent The soclety’s functinns are
bimited to bunding, de-watering, dis-
tribution of seeds, manure and agri-
cultural operations required for im-
proved farming; all other agricultural
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eperations are done by the cultivators
themselves on their own responaibility.
As a result, it was possible to bring
down the cultivation expenses by 50
per cent to what they had been before,
and to increase production.

that we have large co-operative farms.

But we have got some experience of
co-operative farming.

Then there is the experience of U.P.
There is an article in the Economic
Reviéw of the ALC.C. giving some
figures about the profits the co-opera-
tive societies have made. I do not
want to go into details for want of
time. But the point is that we have
to boldly accept this policy and go
forward. There 18 no meaning in
spreading scare on this issue. 1 am
really sorry that Memberg like Shri
Masani are spreading scare on this
issue We know that our peasants
have age-old traditions, and naturally
there will be resistance to this kind
of thing. I appeal to the Government
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formed. They are giving the contracts
for works up to a limit of Rs. 25,000
to these societies. Not only that. Gov-
ernment knows that these societies
cannot compete with the mdividual
contractors who are, in WMany cases,
very powerful. These societies have
just started; and, so, they should
given all kinds of help by the
ernment within the limits, of
of the rules of Government. Govern-
ment have given them 25 per cent as
advance. When a contract is given,
the co-operative bank is requested to
give in advance 25 per cent of the
amount because they do not have
enough capital with them just now.

i

As a result of this, in several cases,
these workers could get more wage
increase, say up to 50 per cent. In
certain cases—not in all cases—the
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The Deputy Minister of Food and
(Bhril A. M. Thomas):
Some other kind of middleman will
come up.

|

Shei Vasudevan Nair: But, in spite
of that we have td proceed with the

Shri M. B. Masani (Ranchi-—East):
Sir, speaking in the House on the 28th
March, the Prime Minister welcomed
the very useful discussion that was
proceeding in this country on the sub-

And, although I was not here, I
understand that he was good enough
to say that the person most to be con~
gratulated on fostering this comtro-
versy was my humble self. Encourag-
ed by these kind words, I would like
to take a few minutes of the time of
the House to ask it to consider the pie-
ture as it has now evolved in the two
months since this controversy started
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in the course of the Debate on the
Motion of Thanks to the President.

During these two months, many
things have happened and many things
have been said. While I would nos
like to bpre the House with any re-
petition of the arguments that have
now been fairly clearly stated on botn
sides of this vital controversy, I thinx,
we have new material before us on
one or two aspects to which I woula
like to draw the attention of the
House. And, I would promise that i
shall not repeat the arguments thas
have been clearly stated on both
sides.

Now, the first question is as to the
kind of public response there has been
to the Nagpur Resolution in so far
as joint farming is concerned. Let us
make it clear that we are not discus-
sing any ambiguous term like “co-
operative farming” which covers many
things. The point on which I am
speaking is joint farming involving the
pooling of land In regard to any
other form of co-operation, I think we
are all at one, that we believe in the
pooling of resources of peasants own-
ing own farms. The controversy 1s
in regard to the proposition that the
peasants’ farms should be obliterated
and merged in large units collectively
cultivated.

ed, the whole country was behind joins
farming. I do not know what obser-
vation to make on this statement. Is
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around and see what the evidence 18
on this subject?

First of all, the Times of India
News Service carried out a poll in the
rural areas in Madras. It reported in
the Times of India of April 1 that 200
rural families were interviewed m
Madras State by the Timeg of India
News Service and the answers given
were—of course in regard to joint
farming—104 out of the 200 were
definitely opposed to their lands being
pooled; 36 had no particular objection;
40 were in favour and 20 refused to
comment. It would appear Irom this
that the “incorrigible” few are the
majority and those who follow the
Prime Minjster are in a hopeless mino-
rity.

Mr, B. G. Verghese ig of the Times
of India is on of the finest and most
able and honest interpreters of public
opinion m our country. He is a sound
commentator. He went round the
whole country recently, from one end
to the other, and from time to time he
reported on his experiences. Let us
see what he found the public opinion
1o be in the countryside on this point.
Mr. Verghese says:

“l have not detected any enthu-
siasm for joint co-operative farm-
ing in any part of the country.
On the contrary, everywhere I
went, I was told of experiments in
joint cultivation that had failed
and sometimes ended in litigation.
The U.P. Terai has many such
examples. Other examples are to
be found in the gramdan villages
of Koraput where the climate for
co-operative farming is far more
favourable than elsewhere.

Any attempt to rush 1the
country into joint cultivation,
howseever voluntarily, may only
arcouse fear and antagonism
towards the whole co-operative
movement."

Sir, I myself have attended two
ensant conferences among the many
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that are taking place in the eountry
where the peasants’ apprehensions
about this proposition being voci-
ferously expressed. was at
Belgaum and the other was at Sonepat.

operative farms, however
right to property may be protected by
being given a paper to show that this

the Prime Minister, who believes in
scientific methods and claims that joint
farming 1s scientific, may be a little
more scientific on this pomt. Why
not adopt the well-known internation-
al practice of having a poll on this
subject? Why not invite Mr. Gallup
to come to this country and take a
cross sample of our peasantry or invite
the Indian Institute of Public Opinion
to carry out a survey in several States?
So long as there is an independent and
competent agency to test the opinion
of our peasantrv, let us ask our landed
peasantry how many of them are pre-
pared voluntarily to pool their farms
and merge them in larger co-operative
farms. I think that if this was done,
our Prime Minister would have a very
rude awakening indeed . . .(Interrup-
tions).

An. Hon. Member: Without compul-
sion

Shri M. B. Masani: I am pointing
out that if voluntary methods are to
be tried out, then a voluntary poll
should be taken, organised without any
compulsion as my hon, friend quite
rightly points out, may be
asked as to what is their view. The
answer will give a very rude shock to
the Prime Minister.

We have also another aspedt An
indication of the climate in which this
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so-called voluntary change will be
carried out is also available in the
two months that have passed. The
Prime Minister in opening the discus-
sion has said that so long as the Con-
stitution ig here, a democratic Consti-
tution, these fears and apprehensions
are unfounded. I am sorry; he sgid
it on the 28th of March. On the 19th
of Februarv while replying to my ori-
ginal speech on thig subject, the Prime
Minister gave the House an assurance
that no legislation would be introduced
m so far as joint farming was con-
cerned. That sentence appears twice
in his speech and I must say many hon.
Members. including myself, were a
little reassured. But the following day
I went to Bombay and I found from
the Times of India of 21st February,
1853, two days later, that my own
Chief Minister, Mr. Chavan, made a
statement to the executive committee
of the Bombay Pradesh Congress
Committee that the State Government
‘would bring forward legislation on co-
operative farming during the monsoon
session of the State legislature. This
kind of contradictory statements
makes one wonder what to believe.

A climate of intimidation has been
introduced on this subject. The Prime
Minister himself has said at Alwar:

“A firm decision had. been taken
to introduce service co-operatives
and co-operative farming and it
had to be implemented in a firm
W"l

This kind of language is very far from
saying that if the peasants themselves
Wwant to pool their lands, we will give
them facilities to do so. ‘A firm deci-
sion firmly carried out’, if I may say

80, is not quite the language of volun-
tary co-operation. The Prime Minis-
hrmtonandmgoodenmghto
say that those who came in the way
would be swept aside with the broom-
stick. I agree that the broomstick is
not a very dangerous weapon and some
of us are quite prepared to face it.
But a broomstick is as violent as . a
sword, even if it does not do quite so
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much damage; it is certainly less dig-
nified to wield than a sword or some
other more manly weapon. This kind
of a language is not the language of
voluntarism and non-viclence. No
doubt, quite justifiably, Shri C. Raja-
gopalachari, our elder statesman, has
said only two day ago in Madras
addressing one of these Agriculturists
Conventions that the “threats"—] am
using his language—that come from
the Prime Minister to make the politi-
cians and the people to submit to his
plans, with remarks like ‘if you do not
agree with us, you get out of the party’,
smack of Hitlerism. He went on to
say that if the politicians whose main
profession was courage and boldness
were affected by such threatening
language, what would be the fate of
agriculturists who depended so much
on the Government? I think it is a
very legitimate question that the elder
statesman has asked.

The Prime Minister in his
has said that he will not
opposition of a small minority in
village blocking the way of the majo-
rity who want to co-operativise the
village. But if that is not coercion, I
do not know what is—a minority dis-
possessed by the will of a majority.

&

that if a majority in the bank want to
invest the funds in a particular way,
and so the funds of the minaority also
must be invested in that particular
way! That is very queer logic, and
no bank would survive if the deposi-
tors are to be coerced in that manner.

My hon. friend over there has ques-
tioned my quoting of Gomulka.
notice that he was good enough not to
question the quotations which I have
more than once read before the House.
I will not take the time of the House
in repeating them. But let me say that
even today the policy of the Gomulka
Government is not to give
advantages to eo-opmﬂ}re



facts the Prime Minister comes to this
amazing conclusion. The Prime Min-
ister in a speech earlier had mention-
ed Canada as a shining example of
what is achieved in the way of co-
operative farming. In an earlier
speech, 1 had taken the liberty
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of capital, poor drainage, ineffective
management or internal dissension™

“Internal problems may stem
from the individualistic values of
the co-operstive members them-
selves. Where a co-operative farm
group has failed to meet the inter-
=nal problems arising out of inter-
personne] friction and divergent
personal objectives among mem-
bers, the effectiveness of group
management has usually been geri-
ously impaired.”

It goes on to say:

“It does not follow that co-
operative organization applied to
a series of uneconomic units will
transform them into profitable
farm enterprises....The level of
capital investment per member is
a vital factor in determining mem-
ber income.”.

At another point the report says:

“It is clear that a number of co-
operative farms in the past have
experienced considerable difi-
culty—and in some cases have dis-
solved—because they were econo-
mically unsound. However, an
efficient combmnation of land,
labour and capital will not in
1tself guarantee success and happi-
ness to the members. Recognition
and understanding of the social
aspects of co-operative farming,
including the complexity of group
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“It 1a & story covering a mixture
of failure and success and of pro-
tracted and costly expermental
changes ‘Thus the experience
already gsined should be very

upon, quick or spectacular results
from a switch-over to co-operative
farms on a collective or indivadual
basis "

‘The report makes many pomnts Let
me give one or two samples of the
kind of problems which have to be
faced

Mr. Speaker: What do they say of
Russia?

Shri M. R. Masani. Since you ask
me, Sir, perhaps 1f I can find out I
shall come to Rusma first of all It
1s there, but I do not know if I can
day my hands on 1t right away

Mr Speaker: Or China”

Shry M. R. Masani I think there
‘was a sentence on Russia but I can-
not locate 1t just now I saw 1t only
this morning and, time permitting, I
shall refer to 1t There 15 a passage
where the report says that Russia 1s
not the model for India m this regard
because 1n Russia there was fhortage
of labour on the land and more of land
and therefore, mechanisation was re-
quired In India, on the other hand—
because India 15 deslt with in this
book—the problem is just the reverse
to0 many people on the land Co-
operative farming or collective farm-
ing would displace people and createa
bigger surplus of unemployed people
on the land

That, 8ir, 1s the purport

An Hon. Member: Too many cattle
1lso

Shri M. R, Magani. True, 100 many
<attle also Here 1t is said—I have
got it:—

“Mechanization, though it is
often the most attracive, perhaps
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the only attractive feature of co-
operative farming in the eyes of
the cultivator umself, and though
it could undoubtedly increase
food production, will do so omly
at the cost of making redundant
very large numbers of those who
now gamn a living of some sort
from the land In Russia, thus
was no doubt desired, but indus-
trial development in India has not
reached the stage at which whole-
sale transfers from agriculture
could be accepted™

Now, on the general problem as to
whether co-operative farming 18 more
productive than peasant farming, the
answer 18 very decisive—] shall quote
only two sentences

“There 15 much evidence that
the rural standard of hving m
countries extensively collectivized
18 below that of countriez 1n simi-
lar latitudes where farming 1s in-
divadual ”

At another point it says*

During the last half century,
the nise 1n ylelds due to scientifie
and technological advance has
been general, and has been more
rapid 1n many countries in which
individual farmung 15 practised
than in those which have gone 1n
for massive collectivization”

8ir, for lack of time I shall leave
1t at that, but 1 do recommend to any
hon Member of this House who has
an open mind and who 13 prepared
to think again to read this report and
to consider whether this facile gene-
ralization that the history of the world
tells us that co-operative farmmng 1s
more productive 1s at all warranted
by the very mixed and very cautions
result that will flow from a reading
of this book
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Evaluation Officers of the Planmng
Commussion which, for some reason,
has not been made available to the
Members of this House or to the
public It clams that after studyng
“23 most successful gocieties in India”
“1p 1855 they found that members of
most of the societies formed by pool-
«ng land holdings do not work m the
fleld themselves but employ pad
labour” In other words, they were
Jomnt-stock owners like shareholders,
but thevy were not actual tillers who
nave pooled their land “Some of the
societies formed by Government lands
nave not been successful but they
continue tn exist, because members
have no right in the land allotted to
their societv” These are among the
conclusions of this report of Project
Evaluation Officers of the Planmng
Commussion, and I would request

Mr Speaker: How did he get a copy
of it?

Shri M. R Mamani A summary of it
was published 1n the Statesman of
21st March It said that it was
still a secret or restricted document
1 suggest, Sir, that in the interest of
good discussion on the subject, the
Government may be good enough at
least to lay a copy of the report on
the Table of the House and to make
it available to us

The Deputy Minister of Planning
(S8hri 8 N. Mishra): I can say, Sir,
that thigs report 1z already in the
hands of hon Members because just
now one hon Member has passed it
on to me

Shri Tyagi (Dehra Dun) That 1s
an old one He 158 referring to the
latest one

Shri § N. Mishra. This 18 the report
of 1956

Shrl Tyagi: That is an old one
Shri M. R. Masanl: I am quoting

the Statesman of 21st March where
it was said that 1t 13 still 1n restncted
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circulation Well, I do hope that all
Members will be given a copy in
case 1t has not been done I, certainly,
have not seen 1t

An Hon. Member: It 18 1n the L-
brary

Shri M. R. Masanl: 1 have not
seen it Finally, the Prime Mmster
said 1n his speech on the 28th March
that “if you listen to Shn Masam,
then you must be reconciled to
poverty” 1 question very keenly
that statement This would suggest
that unless land was co-operativised
or collectivised, there was no hope of
solution for our rural problems May
I say that this sudden awareness 1s
rather disconcerting” For ten years
after independence, our Food and
Agriculture Ministry and our Com-
munity Development Ministry were
all convinced that good progress could
be made under the system of family
farming Suddenly since Nagpur, a
kind of hysteria has developed that
unless we co-operativise our land no
solution 18 possible This 15 a connsel
of defeatism and the facts do not
bear 1t out

I had the pleasure of listening to a
most réasonable speech, by contract,
one where I agreed with every word,
from the Prime Minster at the
National Productivity Council two
days back, where I was present as a
member of the Governing Body 8hri
Nehru himself told us how he had
been to Allahabad to his own consti-
tuency and how he came back very
thrilled Why? Because he found
that in his own constituency several
ordinary farmers, small farmers with
small holdings as he put it and not
big holdings, were being given prizes
for producing yields which were three
to four times what they were only
two years ago He said, and we all
were very glad to hear, that some
enterprising farmers with small hold-
ings were able to multiply their pro-
duction three to four times
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12 a few people m his own consti-
tuency are able to do 1it, why does
the Prime Minister discount the possi-
bilities of that with peasant pro-
prietorship and family cultivation,
given the water, given the seed, and
given the know-how that a peasant 1s
entitled to ask from our Government
and the commumty?” Why 15 he giv-
ing up the fight so easily and saying
that nothing can be done?” His own
evidence shows that small farmers
with three or four acres of land are
able to multiply the crop three to
four times Surely, Sir, even if a
fraction of our farmers were able to
wmultiply three to four times
their production, India’s food produc-
tion problem wil] be solved

Shrl Tyagi: He has never said so

Shri M. R. Masani: I said that I
Listened to him The Prime Mimster
made that speech at the National
Productivity Council

Shri Tyagi: He says that indivi.
duals cannot do that What he says
1s that 1t 1s more economical

Shri M R. Masani: The Prime
Minister’s statement was If you
follow Shr1i Masam's advice of carry-
ing on pemsant proprietorship m this
country as the normal form of owner-
ship, then we must be reconciled
permanently to poverty What I am
pointing out 1s that that statement 1s
an entirely defeatist one and not true

Sir, Government of India studies
have been made outside Allahabad, in
Muzaffarpur and Meerut They show
that, given certain facilities and in-
centives, the ordinary small farmers
with family holdings are quite cap-
able of doubling and trebling their
yields Similarly, if you go by what
8 very well known Congress leader,
Mr Charan Singh, has said, he points
out that, after the abolition of zamin-
dari in the United Provinces, produc-
tion went up The reason he points
out is that the farmer felt that the

Demands CHAITRA 24, 1881 (SAKA)
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land had become his and his children’s
in perpetuity and it lightened and
cheered huis labours and expanded his
horizon The result was that produc-
tion went up Mr. Charan Singh
rightly warns us that “if zamindar
abolition 1s psychologically right, thin
co-operative farmung 1s  psycholog:-
cally wrong”, because it will take
away that very incentive that is given
to the peasant through owning hs
own farm

11328

Sir, I will not take more time of
the House for reasons that you men-
tioned to my predecessor., because
I would like an hon Member behind
me to get a chance

Mr. Speaker: I cannot assure that

Shri M R. Masani: I can make it
easy, if possible I shall, therefore,
conclude by quoting a very wise re-
mark of Shri1 Rajagopalachar: He,
Sir, has put his finger on the spot
when he pomnts out that where the
Prime Minister has gone wrong on
this 1ssue, where he has put himself
against public opmnion 1 this country
18 through too much impatience The
Prime Minister's expressed intention
to see certain changes carried out in
his own lfe-time 15 what Shri
Rajagopalachar1 has challcnged He
FAVS

“We should drop the ambition
to see things 1n our own time It
15 enough if we see things taking
shape and we may leave a great
deal to those who come after us
Soonest achieved 1s soonest lost”

Shri Raghpbir Shalu (Budaun)*
Mr Speaker, Sir, speaking on these
Demands relating to Commumty
Development, I would like to empha-
sise at the very beginning that 1959 1s
not 1854 I am mentioning the year
1954 purpesely because i1t was m 1854
that I moved a resolution here in this
House that a Committee should be
appomnted to enquire into the working
of the community development all
over the country BSince then, much
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water has flowed down the bridge and
a great many changes have taken
place 1 shall mention a few salient
changes that have taken place

st has now been recogmsed on all
bands that undue haste should not be
made in opening blocks all over the
country I am glad that a decsion
has been taken that the entire country
would be covered by these blocks by
the end of 1963 and not 1061 as was
aecided previously,

Already 2,405 blocks are working
m this country I am glad to find
that the dustinction hetween WNES
and CD has been done awway with
Now, the scheme of things is that
the entire Community Development
work would be divided into two phaseg
of five years each 1In other words,
the Community Development pro-
gramme would be a continuous pro-
gramme  Another valuable change
that has taken place dunng this time
15 that traiming has been 1nmisted upon
for every kind of worker in this
department, from the village level
worker right up to the District Magis-
trate and also other responsible offi-
cers of the Ministry and everybody
concerned who has to do anything
with the working of the Community
Development programme

13 hrs.

In this connection, I am glad to
find that recently a training camp was
arranged for Members of Parliament
also I am also one of the few who
attended that camp at Pattencheu
I am prepared to say that after that
camp we found ourselves a little
wiser because we came into contact
with the willage people, with high
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upon But 1t is for the States to 1m-
plement it A few minutes later I
will revert to this subject again

I am glad to find that the scope of
the Ministry has been conmderably
enlarged As you would find now,
the panchayats and the co-operatives
have been included in its fold All
this extension of work has created a
lot of enthusiasm m the people and
the people have begun to build hopes,
but, at the same time, a critical facul-
ty has also been created in the people
who sometimes criticise about the
working of this department, especial-
ly about the larger amounts of money
that are being spent over at and
which are not properly being utilised

So far as the principle of democra-
tic decentralisation 18 concerned, hon
Members would know that a number
of chapters have been written on this
subject m the Balwantray Mehta Com-
mittee’s report That principle has
now been approved by the National
Development Council and the States
have been given full Lberty to imple-
ment it But I am sorry to find that
every State In our country 1s not
showing an equal amount of enthu-
siasm 1n the implementation so far as
the democratic decentraligation prin-
ciple goes I am glad that in Andhra
Pradesh we saw a lot of enthusiasm
mm gong shead with those recommen-
dations. but there are =0 many other
States 1n our countrv who are simply
showmg lukewarm interest

Regarding the threr primary inst-
tutions, namely, the co-operatives, the
village panchayats snd the primary



and the basis of this programme, and.
1 would like to say a few words about
them. With regard to village pancha-
wats, it is now recognised in all hands
that until and unless those village
panchayats are enthused and activi-

If you look at the fifth evaluation
report we find that the willage pan-
chayats are in a deplorable state They
are torn with dissensions They are
not teking any interest in the deve-
lopment movement. Their policy of
taxation is not being successfully im-
plemented Wherever they are im-
posing taxes they are dowing it on ex-
traneous considerations and they are
not taking mnto consideration the pay-
ing capacity of those people The
way In which those taxeg are being
realised 15 again a very defective one
1 feel that if we are anxious that the
Community Development programme
should be a success, very serious and
smncere efforts should be made to
activise the willage panchavats We
would find that although village pan-
chayats exist almost in every Statc
they differ from one State to the
other 1n regard to Jurisdiction m
regard to resources, n regard to
powers and i1n so manv other aspects
It was at the time of the Delh1 Pan-
chayat Raj Bill, when 1t wac before
the Mouse, that a proposal was made
by me that that Bill mav be referrcd
to a Select Committee s0 that we
mught be able to produce a model Bull
for the guidance of the entire coun-
It 1s very necessary that legis-
lation on panchayats should be a
model one so that every State can
take some cue from it and can be
benefited 1 hope the present Minis~

will look to it, because the demand

;]
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should be a success throughout, But
we shall have to recognise that co-
operatives at the preseat moment
have got a bad odour and that bad
odour exists because of the intimate
association of the officials in regard to
this movement and the official bung-
hng However, we should be deter-
1 uned to make co-operatives a success
and see that the official bungling in
the past does not come in the way.
There 1s a demand in the country that
the present laws relating to co-opera-
tives which are hampering the success
of the co-operatives should be changed
to a very great extent I under-
stand that the Food and Agriculture
Mimistry constituted a committee and
that commuttee has made certain re-
commendations But those recom-
mendations have also been criticised
by a very responsible bedy The
time has come when this Ministry of
Community Development should set
up a responsible commuittee of their
own to go mto the laws, the rules and
regulations regarding the working of
the co-operatives and they should be
so reformed, changed and amended as
to make the functioning of the co-
operatives & great succeas

In regard to the entire movement of
Community Development we find that
our greatest drawback 18 that there
15 no proper evaluation and assessment
at each and every stage which
15 necessary The work has pro-
ceeded mnght from 1852 up to
1959 Seven or eight years have
elapsed But I am sorry to say that
a proper assessment #dnd evaluation
of each and every block existing in
the country has not been made In
the year 19564, when I moved a re-
solution, I pleaded that these blocks
existing all over the ecountry—and
their number 15 being enlarged every
vear—should be classified according to
therr achievement The hon Prime
Minister who is always anxious to
make this movement a very great
success in the country and who is

on a campaign from one end
of the country to the other himself
recognises that there are good blocks,
that there are bad blocks and that
there are ordinary blocks Why not
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community development programme.
We shall have to take particular care
about it and see that this weak-

spot does not remain as it is.

the community development set-up.
13-18 hre.
[Mz. DeruTY-SezaxEr in the Chair]

1 myself feel that there is some con-
fusion of thought even in the mind of
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diffieulty to find out role to
assign to this particular officer. The
whole matter should be looked into
very carefully and if after investiga-
tion, we come to the concl that
he is not performing & useful role,
then the SEO. can be

with,

Another point to which I would
like to draw the attention of the hon.
Minister is the position of the B.D.O.
Now, everybody recognizes that as
the work of the Community Develop-
ment iz progressing, the role of the
B.D.O. is getting more and more im-
portant. Because, it is on the BD.O.
and his farsightedness, his wisdom,
his knowledge and his experience that
the success or failure of the block
depends, 1 myself feel that at the
present moment many of the B.D.Os.
do not come up to the necessary cali-
bre. They do not possess all ghose
qualifications that a smart, competent
and qualified B.D.O. should possess.
They should also be young men. It is
recognized that they have received a
certain amount of training. But that
training alone is not sufficient for the
very responsible work that is being
entrusted to them. Personally, I
would like to make the suggestion for
the consideration of the Ministry that
the B.D.Os. henceforth should be
gazetied officers. They should be re-
cruited in the same manner as all
other P.C.S. officers, either in the exe-
cutive or judiclary, are appointed. I
would even suggest that for every
P.CS. officer, whether he is chosen
for the executive or judicial line,
especially for the executive line, a
condition precedent should be made
that he should work as B.D.O. for
five years, because if we do that,
they have first-hand knowledge
of the wvillagers, of the work of
the panchayat samities of the work
of the block ete, and they will later
on become very successful executive
officers.
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ment, Shri 8. K Dey, for whom a
well-deserved tribute was paid by the
hon Prime Minister the other day.
We are sorry that he is not here at
present during the discussion of this
Ministry We all know that he was
confined to the hospital but, thank
God, he has now been discharged and
he 1= well on his way to recovery
We wish that he should be restored
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Shri 8. A. Mehdi (Rampur): Mr.
Deputy-Speaker. I thank you very
much for allowing me to speak on



1 would like to deal with another
Ppoint, namely, the need to give train-
ing facilities to our people engaged in
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tion. Proper education at the viuage-

Thirdly, I wish to deal with the
actual progress that has been made in
respect of the programmes of the
Community Development Ministry. It
is my personal knowledge that what-
ever work this Ministry has done, it
has done it very well. It is doing
wonderful work. Whatever it has
done, it has done it remarkably well.
One great benefit of this Ministry, as
th~ House is aware, is that this is the
only co-ordinating agency at the village
level of all the developmental acti-
vities. This is not a scheme which
finds a place only on paper. This is

months in the year, the villages are
inaccessible almost and nobody can

f
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1
B
%



Faizabad. Yet, it was adjudged as
the best block in UP. It is on the
pucca road Faizabad and
Sultanpur. That block is doing very
good work. But that is not the only
block in that district. know of five

scheme. Unless this is done,

The work that has been done by
these Community Development
Blocks 15 very comprehensive. As my
hon. friend, Shri Raghubir Sahm
pointed out, with the inclusion of co-
operatives, the three basic institutions
af democratic decentralisation have
come under this Ministry. The des-

the important institutions of democra-
its wings.
B. 8. Murthy): It is the other way

about. The destiny of this Ministry
lies in the people’s hands,

APHIL 4, 1089
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e
grammes that gre id down

the Ministry are out eficiently
and with proper organisation. I am

Take, for instance, minor irrigation
The Ministry 13 not directly concemn-
ed with miner irrigation, but it is
responsible for helping the people and
educating the people to utilise those
facilities.

For instance, there was a tube-well
Hog ‘m v Wi Ve Vilages, T Wi
lagers had requested the authorities to
have the tube-well at a certain spot,
but the authorities had said that since
it was a technical matier and the
villagers would not understand what
things were involved, they preferred
to have it near a pucca road and
near an advantageous point. After the
tube-well was dug, the channel was
constructed, and the willagers were
expecting water when the crop was
ready and when the water was need-
ed. But when water supply was
started from the tube-well, it was
found that the channel at the field
end was higher and that at the tube-
well end it was lower; so, the water
could not reach the field, and there
was such a complication.

The Mmstry is definitely respon-
sible for educating these people to
utilise the resources that are given
by the different departments of
Government At the same time,



statistics. As far as my experience in
statist c. goes, it is a very vital thing
to coulect all the basic statistics of the

job of tramning
in collecting statistics
and thungs like that and all the States
have opened a statistical bureau I
hope that in the future these units
11l do all the necessary )ob, and wnll
collect at least the basic statistics,
because 1n the absence of these statis-
tics no development work can be

very important that these statistics
may be collected by direct observation
m the field and in the willages My
experience of the statistics of the
villages i1s that they are absolutely
made up at the tehsil level at the
moment This 15 the only organisa-
tion that can give a directly observed
and correct statistical data, mn order
10 enable us to have a proper plan
ning for the future and also have a
better assessment of the village Bu
it will take some tume, and 1t needs
a lot of trmuning 1 hope this tramning
programme will be taken up not in
the sketchy way in which 1t 1s being
done at the moment but 1n a fuller
‘way

Shri Satyendra Narayan Sinha 1
propose to confine my remarks to
panchayats and co-operatives, because
they are the symbols of the new
polhtical order and the new economic
order. I believe that 1t 1s through
these institutions that energy, initia-
tive, enthusmiasm and interest of the
People can not only be created and
siimulated but can also be channel-
sed mto useful purposes for deve-
lopment activities.

The House knows that panchayats
have acqured lately an added im-
portance, because, as the Prume Minis-
ter has stated, after the mmposition of
ceilings, whatever surplus land will be
availsble will be left to the manage-
ment of the panchayats So, I think
it 18 of interest to us if we reallv go

Demands CHAITRA 24, 1881 (SAKA)
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into the work of the panchayats, mn
order to make them really effective
and successful

My hon friend Shr  Raghubir
Sahai has already referred to the re-
port of the B G Mehta Commuttee and
to the varioug recommendations made
by them I am not going to refer
to those recommendations The com-
mittee has suid that the panchayats
unfortunately have not been working
successfully My own experience 1s
almost the same, and I want to place
certain viewpoints for the considera-
tion of Government, in order to re-
move those handicaps or difficulties
which are at the moment hampering
the successful working of the pancha-
yats

For instance, I shall take the ques-
tion of elections Although in a de-
mocratic institution, we cannot alto-
ther do away with the system of
elections yet since we are at the
moment concerned with creating a co-
operative spint in the villages and to
see that the village 15 not divided into
factions 1t should be the anxmety of
the  Government officials, social
workers and public workers, to see
that some sort of convention or method
15 devised by whish m the mmtal
stages we could avoid elections and
trv to choose the best person on whom
there 1s general agreement For,
what 1 have noticed 1s that
whenever these  elections take
place there 1s naturally a division
mwo two camps or sometimes into
three camps, and largely based on
caste considerations, the result 1s that
after the elections they do not take it
in the true democratic spirit, and those
who belong to the vanquished camp
do not forget their defeat and they
continue to non-co-operate with those
who have been charged with the res-
ponsibility of carrying on the pan-
chayat work So, the panchayat spirit
has not really been mnculcated among
the villagers, and they have not under-
stood the significance of these
panchayats

As regards the labour tax, to which
ms hon friend has made a reference,
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paving of the
streets and so on, 30 that every villager
may feel®that he is also going to be

ing a Panchayat Sammelan, made a
declaration publicly that he was not
going to give them any respect, and
that most of them were goondas. That
was the statement he made, and des-
pite protests. he refused to withdraw
his remarks

Many of the wmukhiyas say that
whenever they go they are treated
like chowkidars or tax collectors, and
are not given even chairs to sit.

8hri B, 8. Murthy: May I ask the
hon, Member what has happened to
that officer after that remark, whether

APRIL 14, 18%
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the matter has been brought to the
notice of the State Governmaent?

Shri Satyendra Narayan Sinka: Yes,
1 am coming to that This mutter was,
of course, brought to the notice of the
Panchayat Mmister of my State.
Secondly, I may inform the hon.
Deputy Minuster, that in snother
case....

An Hon. Member: But what happen-
ed to that officer?

Shri Satyendra Naraysn BSinha: I
myself spoke to the Minister. but
nothing has been done so far .

Shri Jhunjhunwala (Bhagalpur):
When did this happen?

Bhri Satyendra Narayan Sinha:
About four or five months ago

These panchayats are asked to look
after the construction of wells or
other local works. The contrect has
to be given to a mukhiya n the name
of the panchayat. but most of the
mukhiyas are not coming forward to
take up the contract because they
know they have got to pay salami to
the officer concerned, and they literal-
1y refuse to take up the contracts. In

ed and the payment was made out All
this was done on paper. When a parti-

mdemfnspecumo!thelpot,md
in the order sheet he recorded that
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Commissioner concerned, but nothing
bas been done so far. Most of the

because just now Shri Vasudevan

That way they cast a bad reflection
upon the entire movement. So, it is
of interest to us to see that this js
set right.

Then, I would say that we must
have a cadre of trained personnel,
even for the purpose of successful
working of the panchayats. Most of
the mukhiyas are not educated, they
do not know how to prepare the
budget. For the preparation of the
budget for which all the villagers
have to collect, there is no quorym.
People do not know what is the impor-
tance of this budget.

At one place I found that the budget
had to be approved by the villagers
and had been sent to the B.D.O. who
has ultimately to approve it. In that
particular police station, d{e. in
Sahebganj, I went there, I found that
the budget had beensentto the BD.O.
and was resting in his shelves for nine
or twelve months, and had not been
returned to the panchayat How on
earth is the panchayat to function
then? That {3 the main guestion.

Dievanis  CHAITHA M, 1881 (SAKA)
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So, my suggestion to the Govemne

ment is that it they are going to make
the panchayat a success, they must
re-orientate the outloock of the officers.
[ entirely and whole-hsartedly support
the view of my hon friend Shrli
Raghubir Sahai, that even the higher
officers, for instance the 1.A.S. proba-
tioners, should be in the first instance
appointed B.D.Os, I understand the
Comumunity Development Ministry
once wrote to all the State Govern-
ments to try this expenment, but this
has not been done. Formerly, when
the 1.C.S. officers were appointed
probationers, they were appointed as
cane inspectors, Deputy Collectors,
Joint Magistrates and all that, and
ultimately they used to become 5.1D.0s.
and District Magistrates. Today, after
a training of one year they are appo-
inted 8.D.0s. and they become District -
Magistrates within a span of four
years, with the result that they lack
proper experience and the proper
gpirit, not having had the advantage
of coming into contact with the people,
These are the points that my friends
ought to take note of.

Now I come to co-operatives. There

can be no two opinions about the
need for having service co-operatives,

enthused, according to Shri Masani,



Shri P. BR. Patel (Mehsana): Has it
become a grazing ground for some?

Shri Satyendra Narayan .Sinha: I
do not know. They are not consider-
ing it a grazing ground; they are con-
sidering it a pastime, you can call it

Shri P. R. Patel: 1t is also a grazing
#round.

Shri Batyendrs Narayan Sinha: That
is not thewr main function, they are
giving it just cursory attention, with
the result that the movement has not
<caught the imagination of the people,
and the failures which have resulted
in this way have really created a
scare among the people. Bo, in order
to attract the people again to this
fold. 1t is necessary that we create a
<adre of trained personnel who have
ot the necessary philosophical outlook
and who are trained in the co-opera-
tive ideology. so that they may go
and make it g whole-time job. It
<hould not be a subsidiary or a pastime
activity.

Most of our top men never paid
any attention to this subject. It ix
only recently after the Nagpur reso-
lution that our top leaders are talking
of this subject and exhorting the
people to realise the importance of
the co-operative movement. It I
necessary that all of us go round and
<reate the necessary climate.

Then, the failure of the co-operative
societies has also been due to infre-
quent audit Most of our co-operative

of the controls, most of the controlled
commodities had to be distributed
through co-operative societies. They

operative societies. They were the
leaders of the co-operative societies,
Then they quitely slipped away and
the co-operative societies failed, The
result is that we are blaming the co-
operative movement The people also
are being blamed and it is said that
this movement is not going to succeed
Now you find all sorts of controversies
being raised over this issue.

Then 1 come to party politics Those
who are concerned with co-operative
societies should have nothing to do
with party politics. We should at
least be honest to ourselves when we
are dealing with such an important
movement which has to do with the
real shaping of the peoples destiny.
We should not bring party politics
into it 1 am reslly sorry to say that
even in educational institutions we
are finding party politics today. So
it i< up to us to make a resolution in
our minds not to import party politics
or party considerations into the field of
the co-operative movement. Then
dlone we can succeed.
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going. So we have to be very careful
about it I thnk the Government
cannot do anything about it; it 18 for

persons who were interviewed by the
Times of India 104 said no’ to the
co-operative farmung idea. Then he
said* “Look heri, the property sense
18 so uirong that our mndividual

gomg to donate land Today Vmobaj:
has collected 40 lakh acres of land

Shri P. B. Patel- How much of it 1s
fertile”

Shkri Satyendra Narayan Sinha: I
I concede that

say, 80 per cent of it ig not fertile
Even then, the balance 1s there What
the wvalue of it? 1 have worked in
bhoodan movement In Bihar
lands are valued at the rate of
20,000 per acre. There also people
coming forward to donate lands
are potato growing areeas

Shunjhanwala: Re 20,000 per

ai! ggfgﬁ‘
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Sbhri Satyendra Narayss Sinha: My
hon friend knows it Acharya Vincbe
Bhave got lands there also. Only n
the hilly tracts and in the Chots
Neagpur plateau in the State of Bihar
couid the lands donated be called not
ﬂ‘:h:oreulﬂwﬁnnltthemmt.lut
t
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Then, what about the gramdan
villages® 1100 willages have
donated So what has happened to
the property sense? My point 1s that
if we create a proper climate and
atmosphere, if we explamn to the wil-
lagers what 1s in theiwr mterest, how
they are going to be benefited by thus
kind of scheme, I have no doubt that

80

the

1

the property sense, about which

much 15 made, will not stand in

way of joint co-operative farming The
Congress 18 proceeding very cautious-
Iy It 13 a phased programme. For
three vears we are going {o have
service co-operatives. Thereafter, if
the people realise the benefits of ser-
vice co-operatives, then alone they
will pool their resources and lands and
undertake joint co-operative farming

I have only one more point to make
before I conclude I have no time to
explain the real difficulties which will
beset co-operative farmung It has
been asked how are we going to dis-
tribute the profit? What will be the
basig of distnibution® For that pur-
pose, the Government must dev'se a
formula They must say that those
who pool their lands will, of course,
get rent, but those who work on the
land will get their wages The norm
of performance has to be fixed by
Government Dhwvision of the income
or profit has to be related to partici-
pation 1n the work Some sort of
scheme has to be devised It is for
Government to do so It 1s not a
very dufficult task I am sure we will
achieve 1t With these words, I sup-
port the Demands of the Mmistry and
I feel we are going to have success in
this respect.



To achieve thiy objective, commu-
nity development programmes Were
started in 1952, Today 2409 CD Blocks
are in operation, covering 302,047

of the people, whether
in these villages feel any relief, whe-
ther they have seen any light, any ray
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land, will add to the food production

starting of small scale industries and
village industres will be of great use
But the Ministry has expressed its
difficu)’ ~s They say that funds are
not mede avallable and that under
the Second Plan the provision that
was made for these industries has
been cut down. Banks are not coming
forward to finance these industries
because some risk is involved there.

Secondly, the Mimistry feels thac
there 13 the difficulty of marketing
too. There 18 no market for the pro-
ducts. My suggestion 1s that the start-
ing of small scale industres and
village industries should be encour-

are not made available for this pur-

, the Mimastry for Community
Developmmtqndonuth!ng.lnﬂm
behalf my suggestion is that

I
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>
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g
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i
é
:
§
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3

fi

ciple of one man—one valu
pected and followed It 1s
here, Is there any commumny
in this country” Take the picture
any village and you will find

4%
Exe

you should create a community and
then you can develop My suggestion
is that the name ‘community develop-
ment’ should be changed to
development’ It 1s not fit 10 be called
a Commumty Development Ministry
There 13 no community at all Social
education should help the growth of

;
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While discussing these subjects,
various definitions were given to
“Community Projects”. While study-
ing the programme of work at Pathan-
cheru, 1n one of the pamphlets they
have stated

“One of the defimtions of Com-
umaty Development is a ‘process
of social action :In  which the
communities organise, plan and
execute and, where necessary,
supplement from outmde sources’
In a democratic set-up, responsi-
hilities and powers are assumed
by the elected representatives of
the communty, be it at the
National, the State, the Distnct,
the Block or the Village level
The representatives have to be
chosen from among those consider-
ed best to fulfil the responsibili-
tites devolving upon them And
when they are chosen, whether
as members of Panchayats, Block
Development Commuttees, Distriet
Development Comnuttees, the
State Legislature or the Parlia-
ment, they have all one common
object, namely, to assist and help,
to the best of their abulity, in the
rapid development of the com-
munity of which they are the
elected representatives Func-
tiong and activities may vary, but
the responsibility and the aim re-
main the same”
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Katti has said, unless there is land re-
form, unless the question of landless
Jabour is solved and unless the land
is given is to the tiller, I do not
think this co-operative scheme will
be a success. Before going into co-
operatives, 1 urge and request this
Ministry to create a feeling among
_the villagers so that they will believe
societies and in

has
been put before them in the name of
democracy and co-operation today,
they have lust their faith in many of
the societies. Big landholders have
taken loans and now those socieities
are not functioning at all. People do
not know where to go. When they
come to the representatives of the
people and when we try to make
enquiries of the Government, we get
the answer from the Government
that the matter is still under Investi-
gation. They just try to support
these people who have misused the
funds of these societles. In one of
these societies in my constituency,
kmown as the Rashivada Village Co-
vperative Society, Radhaugri Taluk,
Kolhapur where for the last two
years the Society's books are with the
Secretary while the President has
gone out somewhere else, we are
making enquiries of the Government,
the Government says that they are
trying to investigate into the matter.
Even the matter has gone to court. I
do not know what hag happened. ¥or
two years the villagers are wmaying,

Such sort of defects have been shown
The matter is under consideration of
the Registrar of Co-operative Bocie-
ties. I appeal togthe Ministry that
they should look Into this matter
Right in the Capital these things are
happening, particularly when these
people who have come from far off
Maharashtra have started this busi-
ness here. They thought that at least
in the Capital they may get the sup-
port of Government. They have been
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10 consider these things carefully and
to create a real atmosphere for the
development of the community

I hope that
due consideration wall be given to all
these matters

large and for the nation.

Unless a charge

tidliuelﬂxelowenchlm should
be made and the facilitiez should be
in our agricultural movement is
made, I do not think that our indus-

given to the kisans.
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participate in this debate because
every effort has been made by this
department to acquaint the people
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as well &

introduced as mentioned in the report
of 1938-50, this had not achieved its

welfare programme. Sir, without
waiting long, at least the teachers
under training school, all over the
country, may be imparted with this
kind of tralning and thereby saving
considerable amount of money, time
and energy.

Again, Sir, the Block Development
Committees are found to be turning
out very good results. As we know,
for the success of any scheme, the
cooperation of women is an urgent
need. In spite of the pious wish of
this Ministry to give adequate re-
presentation for women I Block
Development Committees, this is not
implemented in many of the States.
Therefore, I request that effective
measures should be taken up so that

Before we reach self-sufficiency I
fertilisers, let us concentrate oo the
use of green manuring and compost

develop green manure and also com-
post pits so as to produce more food-
grains and also commercial crops. 1a
this connection, I would like to stress
the necessity of fixing a target for
every village level worker.

During my tour of the varlous
blocks in the districts of Ramnad
and Tirunelveli, I found that there
was a consistent complaint that the
people who consumed electricity for
irrigation were burdened with the
levy of a minimum guarantee per
horse power and an excessive rate per
unit as compared with that in th¥
industrisl sector. This being a crucial
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period when a campaign for more 10 Ambar Charkha

food production is being undertaken
throughout our country, Government
shéuld come forward to subsidise the
expenses of the agriculturist in consu-

electric current for food pro-
duction in these development blocks.

There is also shortage of sprayers,
dugpters and inter-oultivators, and it
is very difficult to get them in time
Goyernment should manufacture these

ts on a small-scale basis
and supply them to the agriculturists
at the subsidised rates through the
community development blocks

Coming to Mudukalathur taluk, a
part of my constituency, I would like
to' say that two new blocks have
been started there last year, taking
into consideration the backward con-
dition of that place. These blocks are
predominantly inhabited by Harijans
and other backward communities with
little or no means. The poverty and
backwardness of these villagers of
Mudukalathur taluk do mot permit
them actually to participate in the
full implementation of the pro-
gramme. It is continuously a famine-
stricken area, and as such these blocks
must be treated with special consi-
deration and concessions in the matter
of people's contribution, All the
minor irrigation works such as digging
of wells, tube-wells, repairing of
tanks, channels etc. must be specded

+ub in that area with the actwve co-
"operation of the block agences

It is very interesting to note thas
there are extension officers in the
community development blocks for
the promotion of village and small-
scale industries and khadi produc-
tion These industries are expected
to provide full-time work to the
unemployed and under-employed
and supplement their income during
the lean period. But I am sorry to
inform the House that the Harljana
have been neglected in this regard I
request the hon. Minister to kindly
see wmat tais downtrodden community

As an experimental measure, this
Ministry should see that in each
Dlock at least one or two joint co-
Operative farming units come into
existence. They will produce more

at less cost. These are impor=
tant and indispensable measures for

: ing agricultural production,

Some people are objecting to co-
Qperative farming. In my opinion,
they are refusing to think of the
Dation as a whole. In this country,
thousands and thousands of agricul-
tural lsbourers and cultivating
tenants are living in the villages with
Jjttle or no means or are half-fed. It
Was Gandhiji's aspiration that the
Yiller of the land should be its owner.
4t least, now, should we not think
Y2 these poor victims and see that
they get their share for ensuring a
inimum standard of lving? We
“an achieve this only by co-operative
farming, though we may have to face
some difficulties in the initial etages.
! am glad to find that our beloved
leader, the Prime Minister of our
nation, has taken a keen interest in
co-operative farming, which will
make our country not only prospercus
but also a democratic co-operative
socialistic society very soon.

Shri Basappa (Tiptur): I have
listened with very great interest to
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the various speakers who have parti-
cipated in this debate on the burning
questions of co-operative farming and
also the various other subjects con-
pected with community development.
1 also listened to my hon. friend
from my own State, Shri D, A. Katti,
giving a very gloomy picture of the
community development movement
that is going on. I also come from
that State, and I do not know what
purpose it will serve to give such a
gloomy picture of this whole thing.
Though I agree with him in certain
respects, yet I would say that in my
State, things are not so bad as he
wanted to depict them to be. Per-
haps, the area from which he comes
is probably not yet integrated pro-
perly with Mysore. You know, Sir,
that the people are a little agitated
in that border, and, therefore, the
work may be hampered for want of
people’s co-operation there; because
of this it should not be taken that
the whole thing is bad.

I also listened to our great econo-
mist Shri M. R. Masani pleading that
co-operation should be given up.

Shri M. B, Thakore (Patan): He is
against co-operative farming. He is
for co-operation.

Shri Basappa: I am coming to that.
1 know he was for co-operation. I
do not know what makes him think
that co-operative farming is bad
when he admits that co-operation is
good. This subject of co-operation has
been partly discussed in . this House
already, and I am afraid my hon.
friend Shri M. R. Masani is not per-
haps aware of the great changes that
are taking place in this country.
Probably he looks at the surface and
sees that there is a sort ol agitation,
but what we are doing in this coun-
try goes to the very roots. Of course,
he said that there are other means
of helping the poor peasants. but we
have seen that 60 per cent of the
small rural population depends upon
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one or 1j acres of land. So, if they
Join together, I think there is no
harm. Merely giving a little helf
by way of manure. seeds or this anh(
that will not help them., This 60 o
70 per cent of the rural populatior
who are small landholders have t
be brought together in some way oi
other, and what we are doing is only
that. Therefore he should not thinl
that we are hampering the peasantry.

Agan, he must be aware of the
great revolution that is going on in
this country in order to help the
poor people. This community deve-
lopment programme is designed to
see that the rural population of this
country is helped, and this movement
is gaining ground, and even the
world at large is looking at the ex-
periment that we are making in this
matter.

The rural population has to be
revitalised, and their inertia, of
which our Prime Minister speaks
now and then, has to be removed.
How can we do that? A democratio
set-up has to be established. Thi
Plan requires the enthusiasm of al
the peaple of this country, not only
of a few people of whom 'Shr
Masani is thinking are going to helj
this country. He is criticising us I»
strong terms on the one hand; o1
the other, there are our Communis
friends who say that we are nod
going fast enough in this matter.
Both should realise that there are
very many difficulties,

After all co-operation is a v
media between the capitalists on the
one hand. and the theory of the Com=-
munists on the other, and if this is
not going to help us, I do not know
what else is going to help us.

Even as far back as 23 or 30 years
ago, the Royal Commission on Agri
culture, headed by Lord Linlithgow
stated that if co-operation failed, %
meant the failure of the hope of U



have to slow, and therefore in the
next three years it has been proposed
%0 have only service co-operatives.
Of course, even these three years
may not be sufficient, we may have
to go a little slow. Anyhow, the

people go back to the rural areas.
Of course, I do understand that pres-
sure on land should not be increased,
but there must be a proper balance,
Now people are coming to the towns,
and unless we have community deve-
Jopment we cannot see that this
movement is reversed,

Then there is the other side of the
picture, namely that effective parti-
cipation of the people 1s not forth-
coming. It is not the officials alone
who are responsible for this. I know
that it is official ridden, but when
the people keep quiet, when the
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have yet to bestow m attention
on this, because so long as there is
an official chalrman, there will be no

extent though not on a large scale,

In regard to the growth of the
movement, I find there is lethargy on
the part of the local Government
Though it is in the portfolio of the
Chief Minister, it is delegated to
some one else. And the control of
the Centre over what is happening in
the State is also little,

We have all along been speaking
as it it is a Government movement
with people’s participation. The



a certain Minister does not like it.
"He inaugurates it himself. He likes
it in the beginning. But afterwards,
he does not like it and he wants to

Shrl Basappa: It has been trans-
ferred from a rural area where it
was to the taluk headquarters. Shri
B. K. Dsv, the Minister, had given me
an assurance in this respect, but still
4t has been transferred and the offices
af the local headquarters have been
Liven over ta the police department
«or some other department.

fdsa is to change the emphasis, The
weifare aspect Is not 30 much
emphasised as the developmental and
soricultural aspect. There is an acute
food problem. Therefore, our main
attention should be on agriculture. So
far as minor irrigation is concerned,
though a sum of Rs, 7 crores is spent
by this Ministry, it is very very in-
sufficient. Greater attention should be
paid to restoratinn of tanks, parti-
cularly in my State.

Coming to small scale industries
what we are aimine at is a sort of
soriety where there are not only
small industries but also agriculture.
That should suit the people. But we
find that the raw materials necessary
for the small industries are rare and
for that reason, the Industries are hot
thriving well.

As regards the training aspect, of
course, farmer leaders are being
trained for one or two days., They
come, have a little camp and go home.
That is not sufficient. They should
spend four or five davs there and try
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to see how best they—the rural folk—
could have the training in the various

subjects,

Shrl P. R, Patel: Is it for political

purposes?

Shrl Basappa: So there is very
great scope for community develop-
ment and co-operation. We are happy
that co-operation is also added here.
It is a burning question of the day. I
hope this will be taken seriously and
implemented in the community deve-

lopment areas,
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gt iy geee Y & 2w & Gy
g T el T @it ) e eTOTAg
fig &5 2w wiger & faware s )
w A & qerifis aar gat weR
g &%d &, Afe felt o1 g @ oY
wE w@ @ I g g, 0 g™
O Ty EwaT 1 ¥@ avg & AW
¥ g7 ¥ fr ol & s o gl
e g Tt & o O &l g ag
2 94 ¥ o wraew wft o &
@ & W I wet e & W
A w@ &, wfr it wfw 7 @
goft 1 & @ fod o frdw v@
g g T wim g @
@ T fadtw v & P 971 w7 &t
T @ &, ¥l ) Frdr wd
g fe ag dommc g wwed §
o ® JOEw @ W § fw ¥
T 9T WY [ew ® Pnit 7 w0
qf | g tw fod fadw s Wl
¢ 6 @ @ ot qoftr Y o e
@ @ e Ol e gwfaw A
of T &, 99 R} WA wE wgwHrd @dy
gs {1 g e FI A F AT A
+f ag FgwiTar o1 gedy § M aT s
% fod B wro oy @ 1 o7 ol
SRR wear waw fe g aw 0 0y
<€ AT XY AT FAWAT G §, 0 A
Y &, 3% wywrar s W wEr o e
@#Mﬁmﬂiﬂtfﬂ.w
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[y wr e i)
wr oY wiwlt ¥ Ry ot wrelf @ o e
fis wgt &Y oprar ggerd WAt ¥ feers
&1 o Friver wer s § fe wperdy

afr farw w1 &, fore it & afe@ .

ory warar wigk §, g W ff s
. wrw, dfew do o wy § el
P 1 Wit ¥ qre Sdew waRd
¢, a0 o% Q-2 qre-ATT Qe Wt ¥
fod Ou-gw Wit o Tt oAt
o ws e R ey ot k)XW
fad 7 ¥ avd W o off § fawr
X9 ¥ fir wg W ggwfen § v
e wTw 1w Wy ¥ & feart

. W Wk € & woft 2w & fev @
¥ frde & off v wwd 1 QW
Xwrd § fix o Agrdt & o ¢ R
&, 1 7o got o od & ferd o Fod
I atw & afes e @ ¥ aiey &
Y TREST Y A AW w@ § WK
Q% FOL ¥ aeg v € 1 O fwary
¥ @ 7 et & ¥ frar oy s AR
o1 § wic 3@ ¥ aw gE ® qgt o
sragfeam o % ¢ W
wgwfar €Y wraAT gk Iy ww
Mz 1 xw o feQw W W Ay
warer €Y g § 1 Afer W FE AU
fardry w33 § ot ey ol ford r & g
themgamarzd g, fRAgmd,
I % Iwha ¥y S¥eT 7 Ao )

wewaagh i ofk
Wy EEETd St W amat & @
FHA AT wrgd ¢, I awg ¥ fow
o ¥ fn arafar foere @
g, fr & ar w7 On s WA
O wife® @1, forg ¥ AT B I
FarT wIfER 97 4R ag w1 ArgHiae
farwre Wt Trer Y g, @ AT R Wl

AFRIL 14, 1980

for Grants 11418

wiet aref WY I W www W@ @
Y oY, Rfewr wrr oy F g & v
Wik ooy v At &0 ol g e
Iﬁﬂﬁ'!ﬂtﬁ:mi‘totoﬁ.
fadk ofry F &x vl fecd §, o Wiy W
¥ wry & wint & ot o< okl fiwest Wt
e ogr wgd &, vl a7 3y wrer
wT vivr won Wi & oY fs wiw®
wir gawd off, fre & v v 0k
Wy afl, ot a9 ¥ whe ofF www ¥
s W herew vy wff w1 o,
wr§ ey W W ey | v oy
¥ we w o wrere e it g §,
R, P X, s e W v N R X
o wrrew aff &, forr oy @ 3 O
g afi §, A F Ty Fure &
araR T WY Wy R o e
§ o ag @ § wwwr § Ky ampafos
farwrer Wt & gur fir ww & qrr e
o ﬁommﬂ!ﬁﬁ“m
fewr faar war, 4% ff |gerd & o
ATT ¥ ®T 91T FE AT & ww fawn
¢, dfew wEwrd & Sg ¥ e o
g | e fed grewwar @ A
W} s g 3F fr agerd @@ @
qFa Tam ¥ o firfa i & we
wrget ¥ RA A AAX o 1 qR
ggwiam d wré fdw aff &) g g
ofr 7Y wrg fiF 37 A} Y ey 7 o,
¥ ® ww faeen aifgd w o fe
o WTH § AT9% & | dfwT o A
F 670 ) %0 & qaw g, a8 '
o ® wEhy o wgd 81 faw
|t ®y faely ¥ ot o fomel &
wrf wrow Tt g oy g v@ e
WIAAMAIIXT & ywawd Iy
e aff widt, o1 & g A
wit, 9T ¥ e A won
ATEH T AF FYE ATV AT HT HEA
gt § awar | Eafes frere wel
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& wwwon i o oy v & e e ag Wt
wrasw g & oY v el wreeer o & fw
o wefrrdy ww & ot g g Dw Y &,
Iu & ey o A & fr ag o Y
Ty w3, i} & wrefir) o wodt .
# Yur wg we w®, Tt Avr T o At
! waRwruwET | wrawd
gfe sy sgwfor # &t & sw=
wad §, 99 & forld Wy Q¥ wreferdt o,
Tl o gew Wt @ ¢, fer
® ww T @ QX W
frewg Qi & weT @ W frdw
BN 1 W s feET q| & i s
fartne wwz v o o TEw W e
wgwiie & afd ot wiwifer gyar-
o & dowr §f, wfi o ot
I WX I ®Y I & wogEl & a9
®W W7 EFm, 4T o e
TR it IT ¥ WAy W FET
gRIT | afY T T T AT
WY, T ATE T ARLHEN AAT ATAT
i frarT oy @ o fis qgerd aft
¥ 99 W e o, oW & I B
X% T8 grm, 99 ¥ v F 2§ any
wgf ey, o R g Pty § s o
firarr agwfar wr fadw 7 wom )
few wor oY wraraTr aw gwT &,
&Y ARgHES a7 g § Ay W W aQE
w1 ¢ fs figr oy X § s o
FAT YT { W A grafad) o1
¥ 1 3y b oY fad § e wilte ot
T sar I AT T AT WY
WA 9 ¥R a6l & g e F
weNTe 8§ Tt w3 9N, foen
Y g Y wT awy, fewhroe Y g3
TR st i@ gwa & fem o &
Tg v v § fe g @ AW N
BN MY | W 9 W Al
wgt v oy @ § ow F wraeceit O,
QUTSTY ENT, WEZTNTC ERIT | TE W wT
fremr e o F wid A | o fod

for Grants 11420

WA W79 WY GEHTLT Qe WY Ao A
§ & uw WY A AvTroy der W
v, 7 gy Tl e, s R anr
&1 ¥ @t f & v T B,
w8

@t wo wo yfw: a7 Ww &y
Lacl 1 K

oft ww ow foy: g, 7@ w9 v
fer & s s ore & ¥ Y @Y
ol qwar | g ET & gt & A3 W
&1 7 ) e wifs w9 & o o
w19 BT GHEHT 447 faqr & 1 o ofr sy
WY WA g F O § 3w § wiw wv
TR g § s 2w W 0w T D,
ghai #F W1 W 2w ¥ e WY
e e g ag wow wgy §
WATIATT T ATA AT F TIRT | WOX
fegem & o worftfore adf =ff &
Y FarAe & Ak famr of @t g
o Fgd & 5 vy ewfae s
T wgg & dfew wiv aiei @ agdt
 frw ¥ arf W s I §
6 aTH A% ¥ W FEd aww wlt
T ET AR, W WY (W A &
wsafer & v Wt § wIe
"W W Ay & WER wnfil
T HTAT Ay § A TNy & vy e
R i gaTdy onfer et A Tt § v
a7t F o N ¥ ¥F v N, R A
wrht g1, fr & qre sqrr da @,
qg & I AT W § ) ag At
Yy g W W e fgar @@
WY @ WIC & |IT W7 G ATEE
Twy Y WM |

wafeR ¥q friew § fe aft wiv
wt wgeTdr R FT § A wq vl
a<w ot ¥l wod fewr o ot el
dreafad fis v wamr e sew
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[sfr v T feg]
see agae agt 9T § W Uy o art
B & gowr wly g€ & Wiy wwwd &
| Ry Wy ¥ &9 &, a1 & ey oy
HORT | WY Y T I ST e Ay
oA Ares At @ | WT SR oY g
W fpwa et &, & w e g e
aoF ¥ arar wd &, fx dog Q& air—
g arr w7 oy o w9 WY E?
T TR o § | W o avge
? wg frar ot 99 & w7 R & W
wwar § 1 Ereew v et s e
WTEW AT ¥ G T T T G
W 7 @ O & T A Wy e R
oY & | I w7 mET ¥ T Y f i
T | & s g e e § s e
WR WT WEATHE §7 ¥ gEwar
ST AR § &Y 7 IW w7 Qv A
&Y wwar | wr A F QW ww W
¥ @ fad g & 6 s wvdw
A @1 Y & P9 WY W JTT T
o #Y gy} wvEr A g, fom Y
T wmar @ 6 & 2w W awE v R
¥ §, Y W & W W o &
i #r arf W7 e AR
xafwd AT Wi I Y o
T o A A W oW fadw
AT FT § | SR A w07 § o
TR WY #Y gy &t W fadw
& G | o wrewr § i s s
# g9 & fad Wi oy far A8 ST AR
g foam # qJy A o g, o WY
guAE Ag @ g, faT e 2w &
sy & wrf e ad 8, fow & fafg
a2, 7 feam o fifer w2 &
s wigy & fs femm agerdy &t &
faig womr W@ @ 1 @ foF e
e g A 9 § fe gr @ Wy ow
wTd, E ® q T 2R 2 s g e
AT Y T § | WA T W} ATAT
R § T W@ s @

APHIL 14, 1980

YT I AT Y | AT T 4G I
T T, AW AT IT AW W O A
¥ | W WY Ay dgfa &
A F agHET S B o gy 8
wrgzifaw fawre womT Wy 8, @Y °g
it aow 4 & @it fod am-
afas fadm X qaar eqaT A wR @
age & Ty W g fr ay aww
Ll IO I R T
wrfaaY ®F s g v §, S
2 AT R ey s fggrarT # s
T 8, AT 3 RN wehn ¥ @
2 T T & 1 R 2w WY A
oY Y I o F Iewrg dAT w94
&N | ag WY & 7 HT T Oy £ AR
agy wreor § fw o gardy Feole arefr &
ug ofr ¥t § e 00 § v 4@ R
JETE F5 & | Wrr Ay qAIR ¥ro Fro wle
a1 T 1 w7 § e g wred dfge
W §, 48 wad Ty § fs xaew sy
g Wfgd &, ST (@ AHEe g |
IE wgr e o spver g ag ¢ S
To FTEWUT | TE { ATW To BT &1 £}
9T 7 3w &Y e ayr w3 aowrd
areft &, #7 ¥ wred ot ww G § fw
37 ¥ ¥iwy ey aor anft § 1 W
R ¥ WY W N W ww
awar & 1 gk o oft wgr senw @
wer fm g tede & e wredem #
tw # forg ag ¥ avw @1, @ LR F



1423

w fy gv & “ao g’ wr AT
AT &, 99 & foer sivg wmar W,
grary. ot avg w7 N ¥w Ak § oft
mgrar g Fommrg fexmag &
Q¥ Wy ot wwar &, dfeT ag A A
aTed i & 1830 F AT o 1A} ¥
wEr AN Ay o W A
e ¥ T & 1 o wTowY gea
T g Y & et fggem A
arar A e ag smoet & 2t Wk
g, eV} ¥ et ff wror A Rewelt
& ) i Y fggear ¥ o=t g WY
¢ o w17 I & New 7 07 W TR
QA YA TS T T § W Iww qa
AT T T § W WIOR qrEd § weel-
ST &T AXAATAT § | HATHA Y I7AT £
ward & 3w wov wigh WK o
g fr aq aw w1y g9 FHfE §
T WA S 9 4w/ AR @
sarafa® g% § wme g 9feadq 7
FH o9 TF FEAAT WX FE 5T
T | S o g @ ¥ a1 7 wed
areg gt gear § e o wroet A
TIN B e W A e w
Tg qa g ar fawTar e
R AR AT § gR At gAY 5
v ffrly & eftertra g 4,
v §30 A, Fedt Iy, ave wfe-
weq WX zatem wifx o1 SRwR a8
g fearé Rar | 3fwm g fedt fafre
w7 &g I=NE Ayar @ e aera
F IT ITX § WO WY ATET W@ wWfw
o o § FAwaT § IR WA R
# arr o) % Ay wrgr § 3fwT wnt
IR A ST F grem &7 fomr @
T 8 3a¥ f gy =i A@ &
T w7 Ay WY IET IR F A
&y g

W § wgfer daswic W
FYUTIYGT W F THY AHA G AT

Demands CHAITRA 24, 1881 (SAKA)

for Grants 11424

¥ f g ¥ & we w4y qraraor dar
w2, yurafas g § ofads #¢ W)
R & 79 § a7 AAT HY WA

WR[E FT |

# wrgan § o agardr @t aedt &
welt g &Y | 4 wigan ¢ s avqa@fas
fawre &1 v s ¥ s faeqa
&Y 1 & g § o avias fawa
&1 F17 & § 51 & 9\ 7 ag wheey-
anft 5@ M Ja g & Ao s ¥
TS @Y TGN SA FT F17 FAT A
g5 At gen | Agergr A & faew
29 & INWRA T8l 48 FhaT A< A
T gl g wifas o9 T
% aF Ierza vy ear # ¥ wafa
T g | wifes NS @ & ol
gH AT T gEg KT q@W Sfew
fag o & fogam & s9@ aA
frrray #Y ¥R T Wigd & €
rgderg 7 @) IR A
Yoo KT ¥ AT W § AW T ¥IA
¥ fad s fear o fie arearfasar
FRY IR WX By oy v fwaw
3, fruir & woror fear § Wk we-
waq @ Tnifear o «F g e Sy
% fe AT KA w1 g §
@ IAE 6 gEew A @ Y
W gt o § Koo THT AY AT
wOx & a1 g &Y 3@ ¥ of wd
T 1 | Yoo URE W AW KA &
W A& T 1 Qo, R0 WX Yo FiFETAT
# Swradfer awrgfar g o
vt § 1 it fraw Qe ¥ T @a-
A wgwd fafon A g
T WK 3q ¥ af@ v

-7
-
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[ weraw fi)
¥ for? wifrrsrdr afcadt # st qdar
o oy J@ T wwr Y qHww WK Aw
# @raTH %7 Jener ¥y g | X e
& aoeTe A ofY oy fiv wg SR
/Er W art W@t e ¥g ow 0w
st ff aPit o ww fs wry Ao
T o< for A § qre g e
¥ g i ¥ s At Sl
it &t forr ¥ fiw arer v el At 4

oft egifgwr (wark wmavge—<fera-
wgfer afaat) : Swrsw wERT,
Frpentiaw fower Faee & wewr st
Y q¢ ay @ § W T aw fearsy F
Fowly w3 @& e e ofrar A
JATETT ¥E ¥ A g fawrw wwd Wi
A ¥R e fr g ¥ agm
1 g7y g% TF faer A & €
# gufex fear 1| 39 fr & wz 9w
® qurge’ w qgwn foar mr WK

APRIL 14, 1980

jor Grants 11426

oY oyt & i} F f o § ) I
wie} F wo sTeE T W W e
st Y 4% § Wi W QR Tl
{eiwrsrwarfrd g, ™
o< % warer swrw A v o ape
912 o § daraet § o F vy v
yo¢ weT Wi Swra, sgwitar oK
fawre & aX § wr 3% whmt §
M wfrmuoasr e
AT F ST I |

# tw ¥ og¥ fis o 5y o
T T g wad wy o 9%
R farare anfige W Wi | werwr
T A At A [ & w=e T
wr fa¥eieor @ O @ W &
wiaf # durget w wfow ¥ wfew
wfawTe e | o T ¥ W W<
i, feaT & ¥ § ¥ T |/
o o Tsw WY ¥ T WY )

1g43 mrs.

[Sem C. R. Parramm Ramaw in the
Chair )

forereft oy g o € wway & ) ¥fw
W ag ¥wwr qdm fE Wy aewew

T g S 3 felt o O W



K1437 JPemands CHAITRA 24, 1881 (SAKA)

Ayw aww ww e § AT gw
® ¢ fie forr st sy Y -
et & & x5 v F o wg g
wit g8 for g wiw § iz
A wor e AT wg @
woeTh wrafiat & arefia & & qor

g 1 ¥hey A F AW gt I
45 LBD-8.

for Grants 17428

AT ¥ S oY TR W e amr
wifgd W W&o wr Ty § vl vw
wY Iy AT WA T §T BT wehgd
tw #Y wrardr W oy wfawa Ay #F
wwar § W sfeerar aETT WY 9 WY
T TR ¥ WX STy A wifgd
o 97 ¥ fge, arfew Wi arey
weeely oft ¥t W s o wfigd
W1 I greny WY g T Wit |
T FORIC W ST g0 § g W
TRt & I FAw-AWT TR AR ai
Wt orx ar wifgd W 9w fowd
COTHT #T IWGT AT ¥ W a1
wfgd | W @R AW & FTE W
wifat &t g am wafiwife oW
a0 fg e g g ¥ ot 5y wrd-
w7 T et § WX o o Infy e
Nt oy T ww fafewr foar omar @
Fa ww g fod e ol g
awar § wafe g Tiel § aa arer ok
sfererer e Y ST I, AWy wifuw
fira Wk wrew geaed giawd s
7 | g s W faww § R gy
HORTO A YW a6 %W [T § T
& g § o qod woerd & o
welt ¥ welt x@ fear F wxw wyew
wifgd ¢

¥ forre w38 & o § oo
W ETT BT | TR A
wT ¥ g ¥ T fwre e ot
ag wody ara & ) X ¥ aiy F wow F
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[sfr xrfiean]

afY @ e ot F W, o wrw w7
gfona, oo farfae off € fe @ aor
af qaTTRT A W Hw wF ) F 1y
28t wgo v g fowd qu €, dfer @
) farerr 3 & oy mar § 1 e
wiat & fawr o o=y § o=t W
o wfgg Wit ghomt w fawmw
wafeat e qdargat § S wE@w
wifegd 1| R ureR gfomt & e
¥ fod ferdu Tar & Ao ag
fe frdft on aw feaed & ol
ATaR N wT °r W@ | 7 ag
vz fe @@ T ¥ @ st
vAfadzy @ YA e TAw
AATTR W AT Y T ARG | | A
w1 drer faem wifgd ag ) faa
wamr | & fedr aw feosd W
oM aEm I g g
fiedt wre qEe® a1 A F oF W
fragdradt gl § 99 &1 Wl W
w1 gafad & wgar § s Fordew
T I T Horyw T a1 e
&t fawre w348 wx & womy Wk St
AR ¥ FNTT §T F A SYTRT WG
T ) ¥@ & gy T & awd &,
bf e ag ¥0 sfemm aa &1

g arr ag § fw fadwr ofaw
¥Rt W fawrg & w1 TR
\ & W A A # W e
Y § 1 vaequae fod & qamwr
R fe wrr 2w § oY darad & g€ &
n d o wfawa damgal & 49 WX
g F safe § form & aver ar ot offr
M FR ATgmag R
fe gaaT drard S goeT Sfiefae
of g 1yl 9w feg
£ | Wi fadwr dfae adc oY fawm
S¥Er w1 IR qw fear v A Iw
w1 qfcorm ug € e a7 fekwy 8fawr

APRIL 3¢ 1950

for Gronie 11430

THT A @ ardT afew ag T
o7 PeE o vt WX A I W
& s T ag AT | A qg ey
g fe fadw Bfewr w@c *Y fawrw
w3 & TR v g Ay ey AT
wfgd 1afer A N g aa § feor
durge & AR § o o Fmrrfewr
s Ot Tm R Fm &
AR WX ST AF W9AT ST %7 Wi
safer gy w1 s frsqean
& woar g @ Swwy fadiw dfawr asx
w1 T fear w1 wife 99 6 waw
N F ww ®G0 q@ar, W I W
N s @M Iw ¥ gy A
qhnT |

are §t arq & gg ft frdza wom
gt g fe ared o ferr oite wwmr
farsr ®% weE-weT wX @ § T
W fiyer 37 fgd | fore Ty W
wret ferear € o < & @ ofr @Y v AT-
for st o> § 1 wufed o ew @
fr farer Y grnfow fer & o=
¥ 7 Wifg@ wix oY foww § S7wer
T ferar Y oy 3o & ot wifigd,
aTfen & W9 ST &9 & Al § A7 6T
wer we9d Aet ® e e
T & W e QY @ | @ E Ay
37 fomsl ®1 9rr qgw g R
fear s awan & 1 ¥ gar § s faad
# e ¢ Wk wifawr & w9 § K
e frr W faww wwEEd
O wifgd 1 Y F ofr oY ewer § I
@t ag faww wewed @ nfeg o
TR §F ATH SO ¥ Oy § W ol
T ot §, dfew forrlt oy ) &
@ S B T gy | wore fowr
AT garx faer &t @ frer fiear
T oY wEd wwi o agy g wrdny
W g W qUE AR ¥ @ W
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wWiWg a0 § YW W sy g
wigg )

wr wgy § fw oo wy o W
Ty Y ¥ fea A &t s e |
q it gmwen fr o 3y S Qv
™ toy § fe s W w1 e
ar JgwEt 9< wear fed daT § 1 W
wiat & 49 & EArd TWY au7 WA
wrr arer € | o foraw W RwEw
¢ gwar & Forgey arg onfra ¥ wwan
¢ @ F wwer g e qE® Avw Ay
o)

et ag ¥ =7 qwrgat w1 T
{1 Y Y wee T =g ) Wi
R fr qe@aw Tq AgAr (A A
fed? F wgr w7 @ =S AT oY &
e g wifgd fomd ¥ gafedome
aifsaT ar weweT @ Ifam oow
wWEW & g &)

wry ¥fawrel & Tt § ot o
€T F ©HE  qg T Ay amar §
fis Sa%Y 3w wx gt § W IAEY
aaT A §ar | IR sy e qa
gaw S At § 1| 9T A Ta F
Iw gy T savar g wifgg 1 F
g T s fe & wl g A
aawdt a7 ST e g ¢ 1 S
¥ wpre { e o afed ot Wk
wifero} ¥ aven-arem frrd w1 wrdt §
IARY At F wrw w17 7 st s
ot § 1 wivd o gae € v o
TS WL YEEET F WA HC W7 AT
fegr o, 3w faren & Y F, @
¥ & F ot gud & § o w0
gt waE< faqr o, IO A I
IR T WY T G AT §Y A
o TAEY WY F o WA w fad Ao
T o wg ey Iqurdt foy gy

for Grants 11433

wows foar ofeeg e et
AR g & | F 1 Shw Y wwaT )
EHT 17 7% & R e w1 wnae
AT a7 wT dzar § @ Wvr TR
EEmarTr sc g vk @ v
¥ qfr feawedt oy 3 1w fset
T ariefaas wY 98 T far w@
& ol § sarer feewedt dar @Y awdt
iAo e &
fag firdy sarnfefias &Y 7 o
aY sareT Sfe g |

o g ArAY F W X 2 Iow A
¥ dgar v ¥ fodl F gy mar @
fr gt wY F2=r o gz AW R |
Tg T T AT AT § ) A F A
¥ wgrer grafer o w7 @ W vwH
ghomt #t #aw o sfowa 9w G o
o 9 Yy A g

# ow @ 1§ PTfen & aX &
Yt B AT AE g 1 Fgwa ¥ A
# g N wewe 9§ | Y
e § f @@ o i, g9 9
ol dm  dagr d e
2 % o ¥ qfcfefat & st
W FTT AL GHA LT AHAT | WICRY
fafea & f& gorar 2w oy www 2@
wr & 1 W agr 9X P AW ¥ -
wifar #r o 9« Y § 1 W
Fard ¢ fir W T A ow Far § W
I 91X wrefEdy ® oy A § A
o% fg g wredt & we wt ot & faam
st g, @ A gt adt ¥
& Y qrfr ¥ fear o § WK @ aE
FEwIar & WWIX W §W ¥ &7
faw oy & | WY @ & W & 7
WTT T W7 qAT Erew § A g Sy
#r mfear frw o0 K7 OF WAt
® & ¥ wrx Trw ¥ § fec ardard
¥ gt & daf § ww frer W WK I



11433 Demands APRIL 14, 19859 jor Grenis 11434
[ myrfean]
wrr i@ wd wifgd e oy ¥ o o
ﬁmh quxtmﬁs?; : were ar gy § Y s wrar g
weft wr oft € 1 g7 oY ww Fwer ¥aw . Wt g & qw frer g
fewre wom €1 W g ¢ 6 e gt 9 §T
warR w1 wfwerc ¥ var §1 awr afome
qg w7 v Y w1t § s o ow qx g fis ga gt dwre R ol o
W Fwrd wwet o gre @ aw o€ wr 3w T car €1 xwwr qforw
oW T w6 g gfeww & 1 & AT g gw & fin ag wrw S ¥ ol Y
g 5 oft gw vt F goerd wwad & Wt wrw wfivery & I3 amr &0
"ngétmf::ﬁu’tuﬁ? o e ger )
ol ibhik bbbl L oy wivw ag & fie @ et
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Now, I am not at all opposed u

or otherwise,
onditions of

Now, T would like
ow
our Constitution article 43
down as follows:
“The State shall endeavour to
secure, by suitable legislation or
economic organisation, or in

after all not a n
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[Shnn Ayyakannu)
lead to forced labour, collectivization
and commumsm:

“Well, if 1t leads to that, let it
I am not frightened”

But our learned friend, Mr Masani,
eriticised and attacked the Prime
Minister for making these remarks
sayng:

“It is a pity that such reckless
and irresponsible words should
fall from the lips of our Prnme
Minjster*

This 18 the compliment that Mr.
Masani has paid to our Prime Mins-
ter We should remember that our
Prime Minister 1s not only the Prime
Minuster of thus country, but he 15 the
captain of the liberation movement,
he 15 the greatest thinker I am very
worry he is not present here today

8o, I reguest the Ministry not to
pay any head to this thoughtless
eriticism, but to carry out co-operative
farming with double wvigour and
enthusiasm, which my hon friend.
Shr1 Murthy, 18 having abundantly I
am sorry the Minister 1s not here. he
18 also a devoted soul and a source of
admiration to all the youngsters in
this country

Now, what are the salient benefits
that are likely to be derived from
these co-operative societies” To my
mind, co-operative farmung 13 the
only way to consolidate all tiny and
uneconomuc holdings Unless there is
consolidation of small holdings 1t ia
totally impossible for you to step up
production, because you will not be
in a position to unprove the method
of farming, you will not be in a posi-
tion to apply scientific skill or to
mvest increased capital in the land.
So, for stepping up production,
consohdation 1s essential

g
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them & minimum definite income It

As the Prime Minister sald, it will
also bring about a social cohesion It
will promote the feeling of brother-
hood, the commumity feeling, This
will also, to & certain extent, deliver
them from the economic thraldem m
which they were held by the capitalist
class in thig country

Agamnst joint farming, two false
allegations are made and I would like
to repudiate them by taking some
more time The first allegation is
that 1t will lead to slave labpur

Mr, Chalrman: I will advise the
hon Member to leave it to the hon
Munister to defend, he has not got
much time

Shri Ayyakannn: Regarding the
allegation that it will lead to forced
labour, today all our . officers, our
intelligentsia, attend office from 10 to
5 They work Ina team spirnt,
systematically and scientifically Is
that called forced labour?” Again, 1n
Malaya and Ceylon and other coun-
tries 1n the plantations s0 many
labourers have been working as a

Can it be called forced labour?
It You say it 1s forced labour, I wjll
just bring to the attention of the hon
House the pathetic conditions that
prevail today I will just take the
example of a lady who gives birth to
a child Even before the completion
of one month the poor lady has to go
to the fleld, work in the fleld m the
hot sun from mornmg seven to sx



refresh the
by quoting what Edmund Burke has
said about bloodshed Edmund Burke
has said that “the past should be
gloomy, the present should be dark
and the future should have no hope”
Only under those circumstances could
revolution or bleodshed take place
This 1s the view of all Philosophers
from Plato to Bertrand Russel. It s
also the view of all histonanas from
Thucydidaes to Tonyen Bee

The great Rousseau has saad whe-
ther there 13 God or not, you create
one God So also, whether there s
benefit or not, you adopt co-opera-
tives But I have no doubt in my
wund that this will remove poverty m
our country

Shri P. G Deb (Angul) While
moving my cut motions I would lLike

Demands CHAITRA 24, 1831 (SAKA)
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Sir, 'ne would naturally ask: has
there been any beneficial changs
brought about in these villages at the
cost of so many crores of rupees? The
answer will be somewhat halting and
otherwise No doubt this develop-
ment work 15 a part and parcel of
QGovernment's whole development
programme, on which depends the
destinies of our independent India In
fmoproving the position of the down=
trodden community, which cover an
area of 5,80,000 villages of India, the
Government have rightly fixed a
target for covering every wvillage
through these development projects
But what do we see at the practical
field® The commumty development
projects are at present 1s a  great
mismanaged werehouse, The type
of works that we see are without the
financial control and checking
from the Centre, more so at the State
level It has given chance to a sec-
tion of the people to make hay while
the sun shines I fml to understand
how the Government 18 gomng to
benefit the willager in particular, the
way these things are being handled.
In the willages we find that there is
no enthusiastic feeling amongst the
people to welcome these schemes The
poor men are not yet convinced that
this 18 gomng to be a good thing for
them. If I may say so, the vast elec-
torate the real masters of our coun-
try today are bhsstully ignorant of
and indifferent to what the Govern-
ment are domng with regard to the
community development projects.
This 1s because the whole approach
to my mind seems defective

Carl C Taylor, Ford Foundation
Consultant on Community Develop-
wment, has pointed out stating whether
community development has become
people’s programme with Government
assistance or the Government's pro-
gramme with people’s assistance This
remark 1s quite justified Today we
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the same old poor man—may not be

+ old and young-—the same poor
man, backward, neglected, forsaken
and exploited to the utmout.

Here, I may say in passing about
my own State of Onssa There, m
an atmosphere of pohitical feud
which every one knows the common
man s thrown to the walls Nobody
cares for lum. Sir, :n my mind,
what strikes most 13 the dommance
of political bias over these com-
munity development areas. Thu is
my experience mn Orissa I do not
know about other parts. Many Gov-
ernment servants gre forced to lose
sheir individuality for mere political
considerations and act uo to it Thus
has either directlv or indircctly
brought in nepotism, favouritism and
above all, disparity in the allocation
of works in these development pro-
grammes This must be stopped if
the Government means real business
and the country's benefit at large.

Then, I come to another point
When we think of the United States,
we find, 15 per cent of the US popu-
lation 15 producing enough tood for
that country But. India despite
having a 85 per cent agricultural
population, has not become self-
sufficient in  food up till now We
require the human quality to be 1m-
proved Probably because bhuman
quality improved in those parts of
the world, things are better off snd

Demands CHAITRA 4, 1881 (SAKA)
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regional languages in all the villages
of the country This should be one
of the most important administrative
works and. 1n my opinion, I hope the
non. Mimster of Communuty Deve-
iopment will think over it and give
it the topmost priority If this 18
done, I believe, it will soon change
the outlook of the villagers and give
them incentive to venture into new
schemes launched by the Govern-
ment. Today with even all the
schemes, whatever they are, launch-
ed by the Government, the villagers
do not have that impetus to go and
ask them for give other help +to
CAITY oOn.

it may be argued, of course, by
some officers that the publicity, as
sufgested by me, will mean heavy
expenditure and extra time (laking
on the part of the already busy
officer at the district level Because,
Sir, the same thing was smud m
reply to my question in one of the
meetings 1n my State while I was
discussing over these issues I would
therefore suggest that Government
should evolve special publicaty or-
ganisations at each district level,
under the direct control of the Cen-
tral Government. The Centiral Gov-
emnment should have flnancial and
admunistrative control This will in-
fuse enthusiasm into the munds of
the people and will be helpful m the
way of implementation of the Com-
munty Development Programmes

t

We all know, Sir, that bv the end
of the Second Five-year Plan and
the beginnung of the Third Five-year
Plan the amount of these schemes
will increase by 100 per cent I
would therefore, ke to suggest two
measures to the Government. First,
there should be a separate post of
Development Commussioner at every
district level to cope with the entire
Commumity  Development work.
Secondly, in order to develop food
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[Shri P. G. Deb]
experience and knowledge. Other-
wise, I feel that this trained man-
power iy going on waste in time of
need, A

Besides this, I am sure the hon.
Minister will bestow his atter.i'on to
another aspect of the problem, 1ome-
ly, the problem of unemployment
and under-employment. This prob-
lem has been neglected to a very
great extent all along. We should
‘minutely attend to the removal of
unemployment and under-employ-
ment in the block areas, Sir, I expect
that, in this direction, proper care
should be taken by the Government
to give employment to as many local
people as possible as officers and the
like in the different works at block-
levels. This has not been done so
far a3 Orissa is concerned. I hope
this point will be taken into consi-
deration.

17-27 hrs,
[Mr. Speaxxr in the Chair)

Lastly, Sir, I would like to con-
clude by telling this hon. House that
by and large, the success of our
Community Development Program-
mes will depend, with what sincerity
of purpose the problems are tackled
today, and that is, the Government
thinking in terms of the next gene-
ration and not the next election.

Shri 8. N, Mishra: Mr. Speaker,
Sir, at the very outset, I perhaps owe
& word to the House how I happen-
ed to be here in the present context.
As the House knows, the hon. Minis-

politics are supposed to be pro-
fessors of miscellanecus know-
ledge that the Hon. Minister has

APRIL 14, 1958
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thought it it to request me to oo~
operatg with the Deputy Minister of
Community Development, Shr1 B. B
Murthy, in dealing with this subject
here,

1 would be dealing with only one
particular aspect of this Ministry
under discussion, namely Co-operation.
The hon. Prime Minister has con-
siderably lightened my burden by
making very important observations
while submitting the Demands for
Grants for this Ministry. He focussed
his attention almost entirely on Co-
operation. I am quite sure whatever
points remain after I have spoken
will be dealt with by my hon. friend,
Shri B. B, Murthy when he winds up
the debate tomorrow.

This subject of Co-operation has
assumed great importance and Dpro-
minence and I think quite deserved-
ly, during the last few months. Par-
ticularly after the Nagpur resolution.
there has been g ferment of ideas in
this country and the stir of a new
enthumasm and determination to
implement the programme of land
reforms and to bring into being a
new rural society. In the main, the
idca of co-operative farming has
been under active controversy for
some time, We welcome this con-
troversy that has followed in the wake
of the Nagpur resolution. But this
controversy has also led to some
pathological reactions, and this House
itself has witnessed to what extent
these reactions can go.

ment do not believe in gaggng the
mouths of people, however vehe-
mently they might be opposed to
the ideas which Government hold
that the country wants, And, there-

he would see the spectacle of
strutting  about the Stage
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#oing from one end of the country
to another with a good deal of
crusading zeal, and he would find
persons like Shnn M R Masam: alive
and kicking

‘What has amused me most
throughout thus controversy 13 that
it has got on the nerves of some
honourable gentlemen 1n comfort-
able positions Those who lie m the
lilies of Life and write sonnets to the
moon have somehow tried to show
how their hearts have been over-
flowing with the mulk of human kind-
ness for the sun-burnt peasants It
18 all very good if all have thewr
dearts overbrimming with sympathy
and compassion for the poor peasants
mn the field, but they must remem-
ber that these peasants arec cold-
blooded realists and they aie not
going to be taken in by seductive
slogans

So, as I said, this controversy has
got both  healthy and unhealthy
features The unhealthy feature 1s
that the real issues relating to co-
operative farmung are sought to be
clouded m a smoke of prejudices,
unnecessary politice and  sectarian
interests It 18 nothing pecuhax to
this country that you find some per-
sons going about, pamnting the most
lurid picture of the Kalki avetar of
collectivisation

You would remember that only a
few weeks ago mn the State Legisla-
ture of Assam, one hon Membe:
dangled the picture of Kalkn avatar
and the hon Speaker there-was im-
mensely interested m that portrait
Here, you find the word portrait of the
Kalla avatar of collectvisation This
18 nothing peculiar to this country
Even in those countries where co-
operative or collective farming was
introduced for the first tme, there
were people who saud that there
would be collective meais and col-
lective wives, and even then  these
things went ahead

Demands CHAITRA 24, 1881 (SAKA)
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The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Collective wives?

Shri 8. N. Mishra: Yes, collective
wives Now, what is being said is
that in the wake of co-operative
farming, all lkinds of compulsions
and coercions are going to come And
they say that there would be com-
plete negation of the democratic
values and hbertieg for whuch the
country stands I do not quite
understand why people 1n the coun-
try and particularly the hon Mem-
bers m this House should feel
diffident about their strength as
democratic citizens of a great coun-
try with a great constitution I do
not quite see why they should not
feel confident of the political institu-
tions or the traditions of the country
Anyhow, they have thought fit to
raise all kinds of bogeys and ghosts

This 15 again nothung peculiar 1n
connection with this question of co-
operative farming, because 1if yau
recall the history of one or two 1im-
portant occasions in our nationa! nfe
you would come to the conclusion
that the crucal steps have always
been confronted with musgivings and
resictance

Please for a moment call back to
your mind the national struggle and
tha method of satyagraha that was
adopted Even at that time there
were people n thus country whe
used to advance arguments almost 1n
the same terms as they are advanc-
g at the present moment in the
context of co-operative farming
They used to say that, in the Sfirst
mnstance, satyagraha might not re-
main satyagraha that non-violence
would degenerate into violence And
that 1s what you find bemng said
even now They say that this volun-
tariness and free choice are not
going to remain, and this 1s going to
be followed up by collectivisation
Then also 1t was being sa:xd that even
if satyagraha did not degenerate into
violence, it would not succeed against
the mighty British imperalism Now



which had got private enterprise
They said* look at the examoles of
these countries* private enterprise
bas worked muracles and wonders;
why then do you people want to
introduce planning in this country?

The same kind of thing is being said
now: why not have peasant caltiva-
tion, family cultivation; why go im
for co-operative farming®” This re-

To my mind, this co-operative
farming is going to determmine whe-
ther the country 15 prepared for
socialist advance or not. We who
belong to the Government or to the
Congress Party are absolutely clear
m our munds that the country 1s
prepared for a socialist advance, and
therefore we are this

objective Therefore, it has been
aptly said by a journalist that in this
country the revolution 1s spreading
like an o1l stain—as smoothly and

economic revolution 1s also gomg to
spread like that

g

Coming to the institutions at
village level, you would remember
that the Prime Minister has repeat-
edly stressed that the willage pan-
chayat, the village co-operative and
the willage sachool constitule the
foundation on which the edifice of
the India of our dreams is gomg to
be raised. In my opinion, we must
not forget that this 1s the basic
trinity of the social and economic
development of our country. It 18
extremely important that we must
set the pattern of social and econo-
muc life at the village level on sound
lines For, f we miss the bus at



ted with the same problem

build up these institutions in the best
manner possible.

Now I would like to invite the

Foreqess
Eéggia s
Ez Eg -
5;%’ % Pt
TN

Demands CHAITRA 24, 1831 (SAKA)

for Grants 11453

it is not going to change; the psasants
are not going to change. The changes
that have occurred in the hon. Mem-
ber, Mr. Masani, give me hope that
pedsants are going to change and the
change required in peasants is of a
much lesser order than the change
undergone by the hon. Member,

Again, I am reminded of another
class of people. Mr. Masani, probably,
thinks that he believes in democracy,
in the liberal values and all that I
very much wish that were so. In my
opinion those people who would
neither advocate co-operation or
collectivism belong to that group
which we might call neither for

point with which I am confronted just
now.

It was said in the morning to our
great amusement and delight:
you feel confident that people are
behind co-operative farming, as the
Prime Minister said, why not
the polls? I say that there is no
that we must go to the
ever there is need for doing so.
morning I have been sitting in
House and listening to the deba
rapt attention and his was
lone voice against co-operati
ing. If he is in a minority o
this House, it is strange
that he would be in the
the country. I find tha
almost near unanimity in this House.
test slice of

:
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progres-
sive parties to be ranged
behind—all the sizeable and significant
political parties are behind—the co-
operative farming idea. I do not
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Miruster was completely correct when
be said that the country was behind

that co-operative farming does
represent the urge and aspirations of
the Indian masses This is not oaly
a rhetorical flourish to say lLike that,
this is & hard reabty

Mr Masama quoted one opimon
poll I do not know whether it can
be called opuuon poll or what He
quoted a Member of the Press He
also happens to be a dear Inend
of mine and I certainly think hum
to be one of the brightest men I
have come across But I do not know
to what extent a whirlwind tour can
indicate the opinion in the country-
side—with all deference to the hon
member who conducted thus kind of
poll Even if in any particular area
the opinion was like that, here was
an authentic voice of the Indian pea-
sant, Ch Brahm Prakash I say he is
the authentic voice of the Indian
peasant and not Mr Measam He said
that 1,000 representative peasants
collected at a particular place and after
6% hours of discussion, gave full-
throated support to the co-operative
farming 1dea

Having said all that, the House
would certanly expect me to tell
what 13 exactly the rationale behind
it, the economuc rationale, I mean.
Many people are opposed to this 1dea
on economuc grounds, they also some-
ttmes say it may be theoretically
sound but it would not be admurus-
tratively feasible I am not one
of those persons who would accept
defeats, if the 1idea 1s sound, that
it would not be translated into reality
But there are people who say like that
These people seem to miss how the
rural society is being transformed out
of all recognition The fabric of the
rural society is under severe stran at
the present moment Diverse kinds
of political, social and economic
influences are working and the village
is no more the sleepy contented crea-
ture it used to be Today it is like
tan shaking his locks. We have

»
e
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to take into account thus Titan, take
cogrusance of this Titan, and do
something to satify the urges and
aspirations of the people Under
the imgact of rapid population growth,
and expansion of educational oppor-

logical demonstration, effects of the
new goods and new way of life, the
village 13 being transformed beyond
recogmtion and the urges and aspira-
tions of the willage people now
demand a new and larger equli-
brium How will this equulib-
rium be created 18 the question which
thuis House has to grapple with and
not to grapple with :n a way which
gves an 1mpression of casualness
Many people say why not leave ilhe
peasants as they are? Give them some
help, assistance, services and facilities,
and allow the peasant farm to remawmn
as 1t 15 I do not quite understand
this and I do not know whether they
have had a taste of the peasant life I
come from the peasant stock and I am
proud of 1t What has this peasant
farming done 1n the state of stag-
nation through which this country has
passed all these years? I do concede
therc are virtues mn peasant farmng
But when the man-land ratio 1s so
unfavourable and the holdings are
gtomised into tiny smuthereens, I do
not know how the peasant can make
good 1n the present framework This
some of my hon frients want conveni-
ently to slur over Then, this peasant
farming—what has 1t done particularly
m the state of stagnant economy®
Please dig up the history of the last
2530 years You would find that
majonty of 30 per cent of the agricul-
tural labour came from the peasant
families and, if this process is allowed
to continue I have no doubt that in the
next 25 years or so the percentage
would go up from 30 to at least 50
This 15 a very terrible prospect to con-
template with any measure of equani-
mity The landless in the willage is not
an integral part of the community, of
the productive life of the village He ia

not going to remain a spectator all Jae
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time. He has to be integrated into
the community and its economuc lfe
Unless that g done through a cn-
operative framework, I do not know
how this problem can be solved Then,
agun, in the context of the peasant
economy we have had to depend upon
imports of foodgrains for so many
years We have had to depend upon
the import of foodgrains Se, in what-
ever way you think you would come
to the conclusion that we requure not
a munor increase in agricultural pro-
duction but an upsurge in agricultura?l
production When people think of
these services and facilities, they think
m terms of 8 marginal or small
increase But my submussion 1s that
the situatige admits of nothmg less
than an upsurge in agricultural pro-
duction

How can this upsurge be brought
about” In my humble opinion there
are only two ways of doing 1t One
way 15 to go in the full-blooded
capitalistic way Even f you leave
aside the social considerations and try
to put the clock back, I do not think
that this capitalistic way would be
desirable from the point of view of
industrialisation The capitalistic
development 1n agriculture would
requre the widening of the techno-
logical base and, therefore, greater
diversion of scarce capital resoibrces
from industrialisation to agnculture
This would also lead to unemployment

Then, Sir, there wouid be the ques-
tion of retaining all the reactionary
mstitutions; and not only retaining the
existing ones but also calling back to
life the old ones which were demo-
Lshed long ago This is, Sir, some-
thing which cannot be done 1n the late
20th century Shr1 Masami has been
digging up the geological layers of
thought of the 18th century He wants
to replace the 20th century Dy the
th omntury, He is a crusader in
favour of the 18th century 1dea

Mr. Speaker: The hon Deputy
Minister should try to conclude his
peech now.

for Grantsa 11436
Shri § N. Mishra: Sir, I would like
to have some more time

Mr. Speaker: I have given him half
an hour

S8hri 8. N. Mishra: Sir, 1 had sub-
rtted that I would be taking not less
than 45 minutes

Mr. Speaker: What
colleague?

Shri 8. N. Mishra: He would be
taking care of the community develop-
ment, the important aspects of com-
munity development and some rea-
duary points, if necessary, m this
connection

Mr Speaker: Non-offimal Members
complain that they get no time and
the Ministers—one, two, three—take
much of the ime Very well, he will
have 15 minutes more tomorrow

about his

Shri 8. N. Mishra: Sir, if you could
gve me 10 minutes more today I need
not carry over to the next day

Mr. Speaker: Is the House willing
to sit for 10 mnutes more?

Sardar A. S. Saigal (Janjgir) The
time may be extended tomorrow

Shri Thiramala Rao (Kakmada):
Sir, he requires some more time,
becau ¢ he has to deal with the mernits
of co-operative farming

Mr Speaker: Why does the hon
Member want to help huim? He hun-
self wants only 15 minutes Let us
finish it today, because we have to
finish the other Demands, otherwise
we won't have time to discuss one or
two Demands altogether Therefore,
ull hon Members are requested to
continue in theiwr seats It 13 a very
interesting debate

Shri 8. N, Mishra: Sir, 1 was sub-
mitting that there were only two ways
of domg 1t, the full-blooded capitalistic
way or the co-operative way Now,
when we have dismissed the capitalis-
tic way, in my opimion, the co-
operative way 1s the only way In
which we can bring about increase in
productivity in the village
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. MAfter having heard the hon.
Minister for half an hour, he wants to
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nowhere had production gone up. I
would quote what the Prime Minister
of Poland said recently, particularly in
respect of increase in production. He
said that the results of their work are
good and encouraging and on an
average, better than the average
results of the individual farms.

four cereals amounted in these co-
operatives to 17-4 quintals per hectare;
that is, 178 per cent. more than in
individual ferms. That 15 1n respect
of Poland.

In respect of Yugoslavia uleo, it has
been mentioned in one of the docu-
ments which has been recently put
out by the Yugoslavian Embassy here,
that the Yugoslav people have found
that although as compared to 1937, the
average ylelds diminished due to un-
favourable weather conditions in 1058,
the yields in co-operative and State
farms were higher than in 1857 because
of the application of modern sclentific
methods, In the same way, In
Bulgaria, I have certain figures which
indicate that whereas the average
yleld for the whole country was 657
kilograms, the sverage yield for co-
operative farms was 705 kilograms.

45 LSD 9.

Demands  CHAITRA 24, 1881 (SAKA)

for Grants 11460

1 have mentioned these exampiles of
foreign countries only to correct any
posaible wrong impression that might
be created. I db not want to streas
thet we should copy their methods or
techniques. We will have to develop
our own domestic experience through
trial and error, and we must have a
completely home-spun method and
technique. Whaet would interest you
most is the experience In our own
country. Recently a study was under-
taken by Mr. Bimal S8hah in Gujerat.
Sometime back, when the Finance

Minister was speaking, some sceptical

references were made regarding co-
operative societies in the Bombay
State.

Dr, M. 8, Aney: Is there quorum in
the House?

Mr. ‘Speaker: If there is né guorum
the bell will be rung.

An Hon. Member: There will be
nobody outside.

Shrl 8. N. Mishra: I can continue
tomorrow, because I have had the
misfortune of being called at the fag
end

Mr. Speaker: Hon Ministers must
liear what the others say. So, natu-
rally, they come at the fag end of the
debate, though not at the fag end of
the day Hon, Mimsters belong to a
particular party and they must have
a sufficient number of Members
attending the House. If the Opposi-
tion does not attend, possibly they
would like to go home; but, the Gov-
ernment must have a sufficient num-
ber The hon. Deputy Minister wanted
me to stay and I stayed. But I cannot
ensure quorum also. All right; the
House will stand adjourned till 11 a m.
tomorrow.

18.08 hrs.

The Lok Sabha them azjourned till
Eleven of the Clock on Wednesday,
April 15, 1959/Chaitra 26, 1881 (Saka).
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3002. Import of thin iron wire MENT. + 1129499
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112745
tries . . 1127576
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11278-79

Agartala . 11279
3008. Bduuted unemployedm
11279-80
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Madras 11280
30:0. Industrial Co-operative
Societies 112,0-51
orl. Indan Lab>r Con-
ference 11281
3012, All India Radw, Delhu 11281-82
3013. Ins; on of Mines 1n
ysore State . 11282
3o14. A.LR. Sution, Cuttack 11282-83
3015. Indian Trade Promouon
Orgamsation at Frank-
furt (W. Germany) 11283
3016. Fundsin the name of Pime
Minster . 11283—86
3017, Tea plantauon labour 11286
3018, Minimum wages for
mining and breaking
ballats in stone quarries 11286-87
3019. Bﬂ’m Promotion Coun-
1 .
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11387

11288
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The Spuku w:r.hhetd hu con-

seq.tto moving of four

:h:imvfhm Cooch-Behar on

I April, 1959 :—

Sarvashnn Hem Blrﬁ, S.M.
Banerjee, i

1 ji1 R. Assar
and Atal Bihari Vajpayec .
PAPER LAIDON THETABLE 11299
copy of Notificauon No, S, O.
360 dated the 14th March,
1959 making certain

Order,

1948, was lmid on the Table

n&rmb—uctm (6) of Sec-
tion 3 of the Bssential Com-
modities Act, 1955 .

REPORT OF ESTIMATES
COMMITTEE PRESENTED 11299

Fifty-second Report was pre-
sented.

BILL INTRODUCED - i1agg—I11300
The Displaced  Persons (Com-
pensation and Rehabiliation)
Amendment Bill, 1959.
DEMANDS FOR GRANTS 11301—~11460
Further discussion on De-
mands for Grants 1n respect of
the Muustry of Community
Development and -
tion conunued. The dis-
cussion was not concluded
AGENDA FOR INESDAY,
APRIL 15, 1959/CHAITRA
25, T38T (Sake)—
()] Fu.rther dumumn on De-
m res-

apd Co-operation

()] D:smmmbunmdxfm
Grants 1n respect of the
Mimnistry of Commerce an:
Industry and Finance



